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MR. DEPUTY CHAIRMAN: Yes, Mr.
Yogendra Sharma.

THE FINANCE BILL, 1974—contd.

sft der ywt (fagTe) @ g @l &
qmad S faw fagaw g . . .

S TAATTAN (ITLT 7237) : =T
Fa7 & faet fadud ax Al w6t & | 47 A
1T A ¥4 & qraeal A e & fow faaam
ferar a1 )

MR. DEPUTY CHAIRMAN: 1 have
called Mr. Sharma to speak on the Bill.

st AT ¢ 39T F gvay |
FEAT ATEAT AT, ATFT AT qH q0T A1
faar

=y gagamafa : 71T w1 NfaFa |

= TRAATTIAW : 747 F Gy § 397
a2t gy wnfyu wifE faaet 30 <a ava
| F7 TN IIAT & FEATT STTRT T

st Igawafa : 77 AT I AT
39 gHT T AT TG, AT |

St AW : 5711, 9 30T 5q
TS F&AT &1 @I &Y, A W A I a7
T O § T T A A b wrdy
Ee AT T @ ar 5 I e wY E, a
Ay quE & 0 afera Areemr fasy 1 35T
g =il |
MR. DEPUTY CHAIRMAN: Tomorrow
you can raise all these points. . . .

SHRI NIREN GHOSH (West Bengal):
We want it on Saturday . . . (Interruprions).

»ft drverwmt (farre) © Se-gamafy o
ag St faa fagaw &, 3% gra woret W%
THA FU H—HTH FoaT 9T a9 faFm
FT SV VAT STAT TT § a7 Soriaray ) 8-
7% gfaar BT 78w fomd 3| & sy
FTF Y AT &, a8 «feqor §of sy =
TEF §
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Ir-gstrafa sy, Sy fadas gega fwar
T &, ST TEITT gHIR WA &, A9 ATH
grar & f ey e 3w & wrwe S i
oifys % g SAFT A &R D
qrg #15 fag &1 & e 7 & SHw! 59
FTA 1 TZEATE E1 8 | ST af e a8 g1
w1 & o ag sivnfus dae g, ag 7 Y
T FNAT AAT ST @I g A WTR |
g T sl qoY T #1 & A g
W & wiiaw ST F1, 9w oAy I Ay
ATSH AT Fgd 8, qg 1% FAGEAT AT
&7 99 g% § | 59 awg 799 T g
FY qq AGT FHLAT ATEAT g, A afq |
FT FSIATA & I FT AIIAF AFEAT, 37 &t
TS FTST 299 g1 S, 39 g, a¥ fwT T
THT g Wadd A5t g % sy 9y Afaat
g IeM @ @ *1 ufdfegfa Gar 3¢ &
2 fr eAR 3w & 9w S wfaE E@ 59
AT GEIE, 98 AAT & g9 ;T A
ofas g &y - & |

A W FT ARE ARA 3T T AW
FT &I FILOT ATqHT &feqw qoft &= v
g AT & | g WA & T AT FG
StraT & £ St "fsq Avg &, & A9 deA
T AT & a7E a7 FY gfaur « a7 §,
ML 57 A § @ T@ W aaq fg &
a3 § | ady T ;T qoA Afg FT R A
faega wwer W wETEafes a@ g AW
TAFT GET FW F ATTWFAT AGE & |
AR g0 @ T wiwst § 4g o @
st | o |afaa worg<d &1 wifr &1 g
oF 19717 10097, & 1972 F a8 99
qr 1 1973 WIT 1974 & 9 | W qHFA
& 7eut A qfg g€ MiT 3|y ag M oft 7w
& T gR o

@Y gwe, fm ToErEl @ ¥
foamd 3 @ § swr sifee fremr g
TN} 9 UF A9 § T §Y v §
WA FHE q 75 gwEt @
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AN & T & TGT AT AT ITHT GexqT
FEFHT 100 T T afux 7L 1 A Tq
AN ANEY T AN FId § v Svg
WIS, H1 A faarar st &, Fa7 aman g 6
AU qGW § WS q@d & 1 =,
ag fafaar 1@ &, 309 A9 & Aq1 IAGT
FEd § [F &R A@dld @ Sieg & awed
g HET ATE §, AHIL & AT 97 Fgq
2 o a0 A £%1 =1ga § dAfeT uw
wa 2 f% ggam™ #7 Aifew 98 ara av |
g9 BT ATed & (% g & £ faw 3w
Tgr & qeftEl g A ggaw w7
Mifew faar wT ¢ ¥ ggam a1 Afeq
g fam, st M ggam T | @@
T FT foFaT ? FAT ATIR I JIF FA
Fgrar fHar ? goft 7 wEE & 99,
I w1 & fa< ag & e & s |
FIAT ATIT ST F 10 A F TAFT 077 7
AT FA F AR FIAT AT gL @I, AW
ST T5-T gfaad & § | wrw A faw
fadas o frar 8 SO S8t fommad &
& | goafat #1 S ggaT & AT
AT S99 a1q &, famg & | afew sw
AAGL FSATA FT Alfed 7 & a1 I Fgl
aTar ¢ % 99 aF ggara &1 feq amue
AET A, W 1T TRl HGT | TAW TR
¥ ITH geOfaEl w7 qegT g1 Ay
T 9 G F o, AfFT g qg AT
IFHE FQ 9 5 o g 7T o & faa
§ AETET T FTH FGT | ATGT ITHT AT
A AT HIT AT GAAW ST F T
F T H HAIT HT I AT THe F 23w |
7gy w120 & FF ova 59 Iw & wfas g
FT ZTAG F 4 | 78 fafax ama & 1 @d
aRd & fF wgwmd Td i arfgr aw
4mEd & & wagms fr Qe anfgw, fwx
AT IgH AT AZATE, qgar o WY g |
gHR o a% {FEr #7198 FEa gC Tl
g1 fo wgers gy wnfgw, @t #gd &
agars @ i g =rfgy 1 R st wgms
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F g T @8 Tr e ag ag g fF
S RN AT L § IIH TGS g | A
qrEe AR} FIAT HIT GEY AW A @9 A
HEITE, &1 VAT AT8a & At HZTE FAT AgY
qg gt AT | g fraew e e &
HEATE ST a¢ W & FifH gur a9
#, GATL 3w A 0¥ @ §, O st & et
fafeq et & =gwms |

FRAANE ¢ F a AT I IIA F
It & qrfers § | S SqTEA  grgAay
aifas & s fafgr cad & wdard
HETE qEAT &, SAHT HATH qgAr § | &
AR § ST ZH AW P TARARL G, T AW §
St 3T AW & I3 A3 AU & | AT I
1 fommd @ € & 99 5 gmawagar
St frafad w3 # afs #@w aaE
# HEATE 1 TFAT A8 & a¥ AL | &Y
fafga card & S0 F1 AT agET R @ §
MY HEAE ®HAT 7 AT AT HEATE &
fawms fafga Tard & S99 anm AF F,
STY 179 &, S AgATH § & A3 HAgL AT
fF o= ggare a3 §, q "ens & faars
fafeq ward @@ § , SF AW S« 7
A @ & | ITh FGATH AT 9% FAT @
€ | 5T 7T FEq & 1% AT Hgms QFe
ATEY & af ATE FITTATT I AT TGS B
ST %Y GETET 41 & W & ¢ T99 HgE
9% Wr & , TAaT I ag @Y
Zafay ST a8 @I & |

gl oY, g dgd ¥ AT
qeEgl T Fgl & W gArq T g =%
qTHTE & R T W7 7 Fgr omar & 5
qgmre fawaeamdr s & 1 98 faw g
aﬂﬁﬂ’ﬁglgﬁﬁao@oﬁ?’aiﬁﬁw
mws o, fF qw & awds 9 91
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ggmE, A, WA I afy
&Y W & 7T ag gfvar & o vt gfmam o
ag gftar s@r 9X IET FT ILW @
qATHT, AfF FATH, AT FATH A
+ft mrfers AATET | STET I FeATEA T/ I
¥ 1 &, T Y FEd g gonardY gfvar o
Tgt 9X FASWTY ¥, @ W AT g,
T8 T WAL § | AfFA THHT Fd
T g1 @ & | {1 wraea qgedt 3 9g Fal
fir ag fawaeandl sya=dT § S99 AAIA
FEEEY A HHEAT AT0EA AT W AR A
A #g1 f& ag @ d IAET AT
T Y @ &, T IF 9T A AT AW
gitareY ghmr @ @@ agr Wi
W wudr g\ qgl 9T o wgE a3
W 8, agt T Wt WETER a8 @ &, IF
75 Y &, Afw 3T AT T @R 7
ST AT ag 1 @I & fr 7 arewie
 agt F1 qegafa 3F W & | AT Aed
& fo frgeam @ oY a8 ST &1 7 &9 Fa 1
184 & f afz fergea@ o mos S Ted
F1 AT #1 a1 fgrgea & =g o €34 |
faretve Fy AT | TS § F g ? At
oY qgmE T4, agt S WAL qGT, AT
AT PAT F1a feq e AT FTHRTT T4 TE |
g AT T | W 5 W e TR §
g frdas qx Y =i, S F 10 @
Pl o ggaTa X 1 g
& @1 & | a1 ag Fg ¥ v ard g &
AETE a WY &, 7w fadh wwear w1 Sfa
U G A, Sfew Sfad quaE &
WIS WY & | SURT FAT AT g W@ g S
q et TS, R I9 W & AT qaOT
AR | T ofY ATT FH THEAT G AT AR
9% gFQ § |

i & FT €Y <@ 8 ¢ e § ot agard
afY, @t ff SN @, e @
WA 7 §) W & R F A HE A
fomesr, &1 @ @R AT AW-
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gt 7T AT § AT T UTHfT & IFHIAR
F 899 § A 9T W@ & | ag TN &)
QT | AT I qIF AT T4¢ Aoy AL AT
ZreT, fate A s & qr § 97 &
av g wwear A7 A A

TF ISEIM EW AT FTAT RS &
QAT FT | GAMA H AH AT G
50 AT § &gl I RIS qETAEY FEA &,
sfafamaTd, fiauddy, S qrarary &)
AT 7 AT AGr, WA 79,
FUTY 74y, 50 a9 § ST g& wIiy
AT T q&d AeH F faar 17 §
R AT 9gf T FHfrer qE qEw
T dafsq quifas wfFd & 7 7 IAT
TS & | HEWTE, FHTL, F USR], SLTHIY,
qeftarEl e A 37 €, gy eTaen
F A oY gf § & A a5
&Y & a1 3 f@ars agi 4 sar, wfas
AT AT AT @Y g AR gy gfan §
qSiarEy gfvar § gRAT T o AR ¥
A # faemma Y wre, a8 so+ faams
T @ § | ATHT AT Y OF qEA & AT
e & | oo wga & fr gw aferor qw
F AR T, g 2T, fawem 7k ag98
qfrafeai st famd § fmar fafea
AT WEATE &

A, a5 T 19 § o wgand, e
TR B FASEE ardy gfear 7 A g
7 fad oot efvar &1 s & @
gfvaT 1 OF faers fegar sref gt & wmaw
F TG STH HT AT AT &, S TRy
gfear & =gt &1 #7 T @ 1 qRh A% demd
TR, T R e A, qg O
AT FEF & 1 5 19 FV AT AT AL
foard &1 aga & AWl gEeEl d amy
g & T w Y 1 =9 g o o faer
fecar aumEE gftar & sagr agarE
TEl &, WEETATT TE1 §, IS 781 & |
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=Y NI T AR (ITTG3T) ¢
AR & |

»{t dvieg Tt : A, AT A ¢
BIHT AwA| FY AT AT FG TR § |
gaTeEEr gfrar &1 0F W wifad |
&, Sy garer fag 8w 8, AT AT W E
ardr afom & ag wewa g1 93 a8 =y
afean § w99 79 #1427 faewe fora,
dAfe ag ag agf gwaa 5 gara oF fra
3w s gfAan &1 war fgwar § gt X 7w
3G fF gars A 77 g g | At FASAi @
F ST a7 & TA I TG & | ST H A1
FEETAT ATAT F AT § AL AT AAGE H
Feta g | faw frod &1 avl 4 Sraal §
Y 92y g% & S FAeawqd qR #
N A AR § 12 T T94T g7 |
STl FT Ao § G & FACTET 197 1-
72 § gaY gfar F uF AU F 12 7 wAAT
97 | B a5 2§ 5 ag aarsand) duw g #i%
TRT IEATEA HATH [ TET GIAT, A FHIST
F gEwsaAl 7 g7 @ g g g,
AfeT o @ SeaET qATh & fau w
&, aAm A AragEa F1 Q[ & fag @
FIA 1 4 0 5 qF 09 FOART B I
T 7 qfadq T8 0 a9 aF 9IS, $eaT-
AT IS & 7717 fiT T8 g1 aaa
AT ag T H AT @IE AR TG T
g A gal #Y wrar &, AT g2t 9%
syt qafver Agerfy it 3 g% § s dw
WIS | g0 AT & 5 g7 @l & a1
FAT FAVSIT ERT | 98 AFHTL@A A v &0
HIATS R | HT A W ST qgoa
F 99 9T qUA 39 faw fq99F w1 e w7
FA, AfFET § @I & Fam ¥ faaes
FTAT A & B afz 78 fast fardo amar &
AT & 59 T HGT A8 g1 {F agard v
F T KT T2, T T & T
T GG AT TONTY TFA & a5 AT

LS

FI, AT AT ATT 5T FT 9OF FT AF
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T AT AT AR FY afer g8 dod
SrEET WX FFLNT FEITHT FT 47
&\ 9o 3w @ E f frm avg & wifaee
wiFqai, sferor qeft wfaar o A @
AETE, TS AT FOSAT q3T7 1oAY
Hfaat F1 BT ST T GGAT T
I TGTX HT G & | SRR dqerT qaTrHl
T HER FAT 7% 2 faar § e zm &
fer IR uF aga & sser A for @
qreferg feardar | fage & argfda feai-
T T AT AT AT &Y W | FTATHT
Y &7 § AT ®9 F agd 37 quEw @I
g AT 9ga ¥ A0 & A1 qgTenr Ay F7
TETE BiEA $ 19 A ATFGTE SNwTT
FTA % TG K STUTHA S FT AATH AT
W W9 T ¥ ATt § gafa
Saferaita 1 9T 30 I GET IO F
8§ , WY B § afer aefag Sa
AT A B G | T EF T

OF qAT AT SHAH FATHTT AT Fgad o
fr afqad &7 § fao uF &Y qret #1 9w
Tz smar & g@Q anfdat &y dteT ag) 2
ST T AT T8 Fgd & (6 UF qUef g1
Fai ? FIE AT qrel qaTeE A A o
FAET THIT FEH G AT qY 987 AT
TF aEf & S

st dvar T fag (fagr): a0 dawe
e AR & &5 @ g § ww @
AT | :

=t Juawmafa : AW @ § W W
F% qeeT 93 ¢ & |

=Y AR T < g9 A @R are § 1T
IT qEE § W7 S STOYRTH AT AT

%Y oo § 7T 7% @ § § quat g A

TEAd SHAET & qX & AGAT AT T
& ? AT W F, ;AT AT AN F O
formm SHVHR A oaeT A o wwdy &, TEY
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qEWT & | a9 qurst | faar qref § 2A-
AT AL &1 TRAY | AT A | &€ & a0
SHIRET FT FoqaT AT §1 G| — o1 aE
fF ww & faar TwEe 7 FaAT Ag g
qFAT )

TETAH SRHHT &1 ATAT I8 Fed § [
TG TS | SOHAA |, TRATTHATH AT
Y ag | =AfFaa o &1 war | A frw
da @ aFar § TR Ao W HE
ga IS A1 g1 THAT § TATFTH ATAT
ST & FRAadt §, THATTIT S H, ITH!
qréf & gEY A0 &, AT e g A Ay
NI F GIBATA AR TG G &, 9
quIH AR & qeT 9rgar § v ar owmw
qrét S SHrhET 7 fawEm w@a & 7 ae
o1q fazvarg 7€ w@d § a1 I e
¥ A9 o 93 @ § M A A wday
qX AT St @ g HIT afg 7 aediay
AT | famae sed & ar T8 39-
fodm § o3 & 7 9 Fraew F 9E
f&F & qam @hr S dEd SaE B qeT §
& ST o € 1 39 aiEtAE @ afee #y
[ExEERud

ot AWATTAN : qH [ FgAT8 | A
T8 ar § 7t FE g |

st SUEATAfA : TR TR FIET |

ft avem mwRi : gw a7 wfwa aa
& | sy St FFfaee et o wfaa
ama § for 37 & adijfafaa @ifa & fra-
T & |1 W § Wi A & qr frw
FF & | FIHTT BT qOYT WY FQ g AR
FEETC F1 faQy oY $30 § ) 397 F8 o0
fademama 7 & 1 g & 59 et &
SAT T FIEET W SUHT g0 qAIT F4T
T fomy qFam e Iawr g9
FGT | qgr AT Afa & 1 WS g7 A {3
FT g F1 frdr Afg &1 q9d9 98

[ 9MAY 1974 ]
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FI, TT@ §7 FI G T Fey Afq #T
fadg &t &%

M AGET FAad $ fguradt §, T8 9}
& ITH! AT IS AfY f arEfea
IATFAY FT S ANT § a8 FUIST § Briqerq
AR AT =S g F g R s o
gaTdE, JAad & fgATadr § S areiea|
AT % fgams orETer SIHT 9T )
«ff TS A § T we
FTgaT § |
it JuAWEFA : W7 AR AT FL |

st @yt uw a9y o7 safE gfa-
g # fgars gq & a| #9999
qUTH A1 & AN —JGT FAH, T FUT &
ST, ATTAHS a1 TATTTAT ST T A7 OF 75
qrET AT A7 & 7T qqr AgY J@T ST 4T
AT &, ST & a1 droF oo &, FET
F & oY geet Fq & F Fvgfaedt wvdg
FUO . .

AT T 74, Fifs 7 dfqgw &
fgars am@ #4@ &, T @9 AW dfqyqm
F1 g @ § A a &Y fa e F1 gl 9%
dfqam F1 Je s | € 1| AfFT IR
AT 9 9T ) T & | ST 9T FT A%
HAT § AL X |

YA 7 SATaT 977 TGN AT ATEAT | A
oo fag 7 @31 gAR JY g
FIT T TEAT EAR AT FT, TIEHT HT, TG
FT TEATE | AR a7 q07 787 & 5 & faeare
F 9T SATET F€ | €39 F7, TEAT F,
TAMEAFTIT FT TEAT 21T AMGY | Afwd
IHT AR FAT & ! ST AGd T8 & %
T FT & AT AT FAFET F 1T AT
FAAAT T G § TqH1 a3 FL IS AT
& AT A TARAY, AN AT @rETEET
FT TEIT HIATAT AGA & | F@ ANT Taoit
TR EFTIAFIT FY 1 0T 79 & HIX Hedy
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oA F:9fE F @y FEaRe F gy
gadEw Y | Y A 9T W qgloS
FFAY | AeHIAA FIA(AT F qE Fd-
TRAF B 3 FAT HIT T AR §
ITH AT 7Y A1, g0 faaT 3w &7
FEATT ARl & |

gaq aTq, qrF-arar @ Y gafy §
FOT 30,000 FUT To LfTARET AT a8
TS FAWT o8 1 eqrfd FIF 7 A T |
qg AL g Fif% 8% faar gW €@ra-
T AE1 L AR | ST qF FH & FH TIAT
HYIT a7 % FT@H 7 §f a9 aF €ara-
AvEY A8 g1 aFd A AW A 30,000 FIE
Yy o wfas T90 @I T EEeFET a9
% fou | Afrm sw g@u o ag & fF o
Zqq g FUT §IT gAF AT | =7 fag
2 1 &1 {991 g0 Fed § FgHT [SA-I9-
HIFAT GTATAT-ITRT HIT TSI AT IFHT
I @ A7 FrHa agA | UEH gy I
g for st =y freiaw 1 SWEr & Sfg
F—raar a2 fegao & g & @< afaas
fefeagma faeen & aftw &\ o @
T SAFT (a=er ady FG a9 ¥ THY
grd W ag F8 awa g F wem frgaw
g

Hw, gaw Afady B uF wgE
7% AT —ufeq W@ 3 AR | TR
afteq &, 91 @ 4 | A I A 5 A
AT, A SHF! WA R Aql ATAT FAT FX
43 I9ET T awan qw0 O e g @
qHAA &V AW T, AGT GUH GHT Ay
qIF G GHEA &7 RICAE AT AT GHA
T | A 93 98 FuArfeadi ;i ag a
A | 7G0T GY & T AR, @Al S
W g | gAR T8 |fR 1 Ak g
# mar & age sufad &Y W& § fw S
SorET  F w"ifas § Sw fafga @
g, 9 9X faor Aif9q | S9% gl |
g B afwa, s@Ea s g,
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ag ez Afe, sasT e dfed, gl
9 B afTd, & FEa e &
FIIA & A1 Fft AT w7 WEAE F A
T TFA | T AEEF G A § AR
wEATE F1 AT § | afew fefegsgm
fowew smaws @ mar @ afs wgard &
AT & | afFw g @ gE frww @ o
WErgwd fanr § 9wmuam & oW
i —3w 1 AT, G2 FT FARUAT
@fad g7 Ade FLEAT IRT— I HG
HEATE AT AT AT ITEY T, THA1L-
# F1 faeew any wfag, ofses fefegsa-
9 faeew anp AT | FaT Sear g fF
TAR  JOEEE HT  FEAT § HETEC
ZaaT 7 AT § ! @9 g9 d@d §
FIIG & SWAT A FAEAW  HT AV
TGT W § | T@iAd W9 gAF g, W9
sa-fm FAfeat # gro x9 fazew &
TEA FATT AT FIAW AT | TF aF
AT 98 7 FT 2 a9 aF AT FATE 9
U T AT qF | 5AF AT, 5946 WAV
FT 919 agd &ral & Al gH @R JT {OT
FT @ g fFsas adr #1 O & fad
FH  FH 100 To HIT Iqq Hfys ara
el 1 feamersamm g1, ag i ar
F !

it dniex Tt TG 3@ aE &
AR AW # 1 =4F qT § IuHy fagrer
F A AT A AG FQ@ g | (T A
%8Y) & wifgd 9@ Fg FX &H w
M| OF T § 98 g ga g fw
AR TGt S TAERE ST §
FRAAT &, AT 4 AT F1 TTeq Tl
fora T, &1 TR T weT § Feer i
THT TGl g1 aedt g | G T faafad
q TF IIGI I =TT § 1 Efeuw wa
FICWIGT  § YA &7 ag/ FT O
g 98 991@ gEl 93T ¥ famurfasrg
afqfa & qma &, g § g9 avarg
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# surar gt F Aed § | § a8 qaw
FgAT AT g fF FOAAAT F dT am
FoOwr s T% ) qq@ & AN AT A
A AT AT AT § OF ITEqUT
FHEN qGE  HT AE | T FHE
F AT gfuFfEl § 98 aqamr f
F ST HET Y SGHT IAG & AW AW FT
SA-Srae fagmar & | S awE-
feamadr & faeaare ofasfal &1 &=
T IR FG | T QAT T IT A
T I T TN ST GRIAT FL &Y
21 UF FAE S wg A ® afaa o
gHIT FY Hemerar & aAy off, 99 FAL
] ag fawifa &Y off f5 ST &7 Ja2dAT
oy eafsq A A a@mEr ST AnfEd
AfFT oo a1 gw ag dug & v oY wreerT-
Uit &, TEAA §, IHAN A1 qQ+ART &Y
ST &, dfrw S owfaee 8, wEa g,
ST ST - @ WAN §, JHFR! A T
fgema &< foar v 21 W e
A1 ATAT AT § | AT SAHT FS qear
T g WS S WEITET §, AHAT §,
JaF Puw A g | A 7 ag R
FEAT FATEAT g F ST aeerErd q%9T g,
welY &, s fawra i s o faw
¥ wfaeie 8, e 7@ &, 99 wifwEe
.9 qRlf ST ad & am & wifaw
g4 IT B T, WEATE WoT AT F
qT F AT fEgaed @i eT w1
T & TGS g AR & | *

S0\ AR qreel ¢ W, AW UF
SIATATHT TIT & | | WST 7 T2 HAT
TEY AEaAr or, wfmw € ag fAgeT wAr
+1gar § fr @i qurel 7§ ag quq
t & o aafdg @ew A e eTSdiERw
39 & fad qarea g, a1 39 7 Rt gEI
FT A1 T AT A, AT TTeeE AT J1 |
=t St T Sy & avard | v gmisy
S aTd WD §, S9% @ved ¥ A9 I8

[ 9 MAY 1974 |
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FgaT & fF oF aafyq st weq A woET
TEHE @7 & fad @ A adar g,
IqF FTT T TR FT ATUT AT IFaa
R AMrEm A = fagr = feafa
® gEed § G AT BET | I REAT
g fF fage § s 3@ | @
war § fF agr ax f{uT s #) 97 f55
famr & 98 =@ awar & | agi #¥ faura
9T & gaT & fawar sea w1 Al
g g fagre &1 A< agt #1 SAar &
WATS & | g »T ST TH AT ST FT
FET 2

St Tsarerme ¢ A, Gfe s i
4 gurw qm faar &, @i g %o
TTSEH O FEAT AT8a & | Svaid war =i
ST STHTA ATCAT ST AIEfAGA  wEesr
I FgI & 1

=it gver oAt g fage

=Y AT < T F AT SAY H1 FAAAT
=1EAT § 6 & wios AR & 4R w1
qATEG | AT, ;A qV9gr § ) s
q qrarEa § 1 7 afgd gare g
q, afFq arg @ wTFH T |

w7 AW wwt : § FAT WY Vo Fo o
H T W1 1 g9 arEf Y F=ET 1Y v

st T § F®Ww gt
It T AT F% @I E |

1 A ARl AT Ao Fo o F &)

M THAATTRAN : FEAA Grafase quas
§ EUTI ¥R 1945-46 H 9T | 1948
AU FAT R gE | AT T Fg—

State will wither away.

=Y Iqgwrafa : 98 a7 FAEeE 9
ZET Y 91T Fgd &, TE-AT FI AGT |

st AQneg WAt ¢ SfFaTa geqla ey
&1 ST . ..
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S{t TAATCAY : & AT G1F @
q ASTEATAT | GSAN AT F(A |

SHRI BHUPESH GUPTA: Mr. Chair-
man, I would ask my friend not to inter-
rupt him because he is developing the
Marxist theory.

Sy AT A H T AN
%aFd & | 7 ag fraed § 5w awe
T &Y AU TI9ET § SANETE S wEga
for g gaAfag SAda <M AES & a1
TR At @ g 7

A AT Tg FEJ § Ag F 4 A
# ag aqr a7 agar g fF & dfqur qg
» @ | "fggm  § TaudT @mEid J@ o8
dfgar # ‘9 fg diga’ gw amEdd §
wfqem & 9T Svar 7 &, T A A
&Y AT ST FHT F A &, FATHT AT 47
AT TG | FLLY SR A ST &R
four & o9 SN sgaTh Fer R fHeEw
T F QI AT G & FH G T
2, Tl wee § TG welT HIT OEy 7T
#1 ggM & a3 Swar

THE DEPUTY CHAIRMAN: The House
stands adjourned till 2 p.m.

The House then adjourned for
lunch at seven minutes past one
of the clock.

The House re-assembled after Iunch at
three minutes past of the clock. Mr,
Deputy Chairman in the Chair.

off fagay weft avr  (wgreR)
ot SeTe fewdl A, § g9 wEAq
foer ax afew & fod st e § @Y 9w
T HG AT AT TG ATEAT, T TG
Frfqe @R1 93 gu & S 9gT 9 € |
dAfeT =@ w9 faw § Fga @ a@
gHr & faa srg, gfae 15w €
# ST aredw 9w F @ E 98 Qa1 g
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ag 9w A R ST 1§ uF qEd
gfrm FT ot g, 39 fogwr & fF o
faarag # aga 95 & for & @
d AIrqq F1, FA F fAgaw w1 A
AT FT ATEHT E 1 AT 1 foeet adar
aFQT F A A IR AT W 9@ g 1 q44q
ATEN I GEFA g, A§ ARE AqIE T
FAETE L TAA I IS FETE F
7 ady geq o foed) awde §
qur &0 oY, o€ a9 &1 oAt we
fedt e a sga v9 3 Id €
I Td F FHIT I4g -

When Sikander Ali started speaking, it
was poetry all over,
u# wwEta g fr 47 A qfa Aww
qATs ff ITHT IEA THULT WAL FHAT |

g e gfsar WA § awver quwr
g1 agr S FT A AgT AT | AfHA
T IT6 FO FEATAGI & | HH TG FgAT
fF ¥ smlam A siwmng, “F gz WA
TR, AT g 1

(Interruptions)
st T T ;A @ fgans ?

it faweae A=t avg : WSl & f@gAT®
TG, AT A TS G E | F Ay Erar o
fif F99 & B & T T FTH FE7 |
v q w AT 99 @ § & v aga
1T & | Y &7 Fg1 % a8y | d@Ar =rgar
g 5 ag feurdwe R g0 oINS
FHATE 1 @ A¥T T a9 F1 IR
wTfes T8 qnel wivd SN a@ awt
g fem 1 agquac ag § ¢
“fost AeAR & 75 € AAF T,
q g3 wman g e A g |
Afea gt ad F ara I@A F IZ AT W 8
E
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‘el A e M@ g,
et & Fagemar 7 g 17

AR 93 a8 HieT AT 987 ag7 aifey
F @M S AW F W FAT A" §
fgeiar I, 98 39 (% A FH B grad
faa @ &1 & a1 ot faw 9%
FIAAT ATRAT AT ATHT IgAAT & [HETR H
qre # WA AR H I A gAR H
ge1e H T AT | dIE gAT # g
fafmezT § ®@MAT F W99 ] gHAT T=HH
are g, afew &1, A &1 G G T FTgT
fastram &% agY o9 aF 9T gUT . WIT
Aol ga UF qER &1 AT FE G 2 |
JEL A AR faAl 7 8, 99 F fo=dl 7 qg”
& MR dgafey F fah gu e @a & |
# uw e F gfaaa & wEar g fF AT
T qET @l § | &FAEH AT
geadio O & @ 2T & | geeRdN FEt
g7 dgmw F1faae g | AR
7 farg o1 qoemm ey g & Y
FLA A IqF0 FAW fAaar g 1 I
A far ST g A agt g g 2w
gt | ey agF F q@y A9 F agh
& wEr &1 1 g7 Gd SEh f@ars
&Y T AT ag ARG § AT A1 @0
¥ feeelt Aoy gar ? A oA ugl
F1 fagrar a1 § 1 U AGARE dgH A
S AEAETE FY TG AT, OF (g asF
§ WIEY FX @V | § 98 979 F9fAS g QT
g for faw mfedt & ag w2dwT &1 qgar
gq B a1 gl & | ug wear ar fgai
& & g g arar § W faq gwR aga
qeEr g | qU 12§ 9gA 99 qgAT A
oY g€ AT ) T SEE g% a5 a9 g |
gg AT aw =g W I fw faedt A
§ flt 93§ oF 9@ @ AR MW@ Q@
TEAT | AW FEA & 6 TG Y AN
grAifs ag HqaTAE TG 8 | 98 fgg
M 8 1 afew wrgew @ g el g

[Y MAY 1974 ]
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g, dfeT @ Fga & 5 ag @Y qEeEW
of 3

‘T WifT § W g9 aT,
T & AL AT 7 Fa71 747 )T, )

AT H AgAT Sff § 39 ATH D AL A g
qY IR g fF g areT, TET &Y § | qEed
# @A a1 B 99 Jg AW g1 qrar g
ag AR 41 91 4 Igwh  qEraw g
TS | T AHN F AF-ATK g & |
ag 799 IF g1 F © T E | fHT AT Wt
AT ST & HET A1 SR g &
TERTH e § IqF HaTT A1 praw fagrey
g, afea 1 a1 & 9% IgFT AL AW
T g |

@ g1 AT gH gERI GIEN qF
g agT A1 A § 9ET 98 g § ¢

FTEE AN I TG AR A G,
SY GAAT & IV A1 ST ATAH EIAT &

# 27 g <@ | ferg-nfeaw wamam
FT Y G § a8 UF &1 & SEHT HEA a9
THE | HA 39T T gEATT FT FI1S TH TGN
g 18 T A Y T § QAT B TS
% faafga & gar gm fafaeex aga &1
gfar oft & QAT FSr 4T | A e AT audw
AT, A I Q@ o QAT AT FAT FrAT @
g fafaee &t ag A9 99« € 99 39
geE ¥ fagad § | ger WY O Jear &1
S ugt ¥ geAr g 1 TR RA) FA
qfewar g1 AT § HIT GH qGedas giar g
A @ d 5 T 90 0 T@E™
# 97 as ggm mr (Luterruption) &
T @ifow I Fg W g, A9E Agl
FLENE IU A A |

ggim wwar 5 oag ww gfom
ATHT AR e asH A a1a 9 AR A
TR a1 1 A1E G THT AL AT 1 AR qr=v
T K IS &1 STV a1 HTS g9 A7 47 |



161 Phe Fiuaree

afF gm fafaeez § frg-afean & a8
F FqwT TG GAAT HF FAT T TF

o "EET F7 TfE &1 oamda T8

fear aam atdysfrar amm o g2
FAA F I@F | UF GOOAT gar O
ferg afeew wwar 97

qvAT § FFOL GAA A% /9T R 40
AT | § 77 & A1 IgT AT AT, OF 3 B qIA
TFT AT 1 TG T HA qFGT TAR AR AT
AT TEAE I 97 ) 9gF Wl qFAT
F 4T e | IWH qI] AT TFAT A
FISTOT ST AT oY AT W qaee w4re | g
IHET AFAL AT | T T € BT AT I
R e agr ampE o g A aS anE
ard FEAT ATEA § | Iiv agd &Y A
FEr | AT ST AT AR AT F &
FN aFx T ¥ om gwEer
FIM | AET FLG | A H ATFT IARI

AT FIA AT G, ATIH T D | F I

FEAT ARAT £ B S qam 39 grea A
g § qg0 AT UHATAT G215 § AT FEH
oY dF g Jfge v qR |ger 2 asy
farea & 378 + 99 7 ¢ fr ofaT e
a% gg "frey AT wfesig #1 Fwer 19
feamaa § g7 | aToOET S T ag W @
fear fr weht afesm & 9ty @ Ov AwF
AT gAT | T 309 48 £ FF g7 Oy O
7 2 foras wuT §F | A9 AT FE 97
FEAT 2 AT IS TS FB a9 gIaT £ |

AN WY T F, S0 G FT AL L

% F1 & 2 AlwA g9 (0% o | |

Tzq § fF gaaum fae w2, ferg fram

AL AN AT I E | A AT TR AT E

tEeFgEaT & WA WL | § a1 ahfy Y |y
TRy A wgm fear oar wfe drsd faw

(9 3TAY 197( 7
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&

L& B F
!g‘ml

 mEEmE frore aade w2
afe gn qf a T aad § 1 gnd
g &7 gt @TE AR ANF § 1 5
AW & g aF gt FY gfem &1 A qa
g1 & 1 guTy g fafavet 99 g § qaudre
AT qY TR Fgl FF agFrEe g @
grafe  gAT § HAGHET & AEMI 9T
| fAormre a9 am ) gua T S # 9
| gt g 9w fu g ag 4w & fag fE
| agt T gt w@r & 1 IR fd amd @y
| @ g & gt gy v frme s

| 89 OHT ggfrm F1 9w

frat mrar | fearz oE EW & Q@ f A

| T w9TE a4 ) 3R a0 g afear

g P )

AT g 9gW wgEY § oagd
aer ferg-afew fea gor o1, aga &
LA/ MY A, S 9 99 W Afeq
aEgs 1 Ife TR UF9 |/ A8 aw
AFN @ | I AWH F a@s § gaq
at fr femgoll % Aged & feepni 7 9k
lqmr:ﬁ F HEeer B AAAHAT F A2

gU FIfET 99 71 78 T ARFT ITH 97T
| & fu £ 9 qET AT | AT T AR
| o @ T G 1 45 AT €1 S
| fode A% A s W FEa € fF gy
| & gfere ATRRTT A1 ARAVE FT G AR
- ey & GFET 9¥ FATC A E, FHST AW
} QI | AfFA AT qGTH ATSo Wlo Hlo
| TSaTene FT FAYUE TGT (AT | 9 A qF
| dzT gaT 1\ § AT H TATTI WIEAT
Lot F STe uHo 919 F fAu Pt
i They should be prosecuted in a court
! of law after dismissal. gg & a2 @@

o feaer 97 AT @AtE AT SgheAr | gferw @ F, F I IX A

safam =1 | zafae W i F @7 F Fi2

WM U AR FaAH FF g | AN

|
}
'

B0 A4F AT W\ g AT R gl ax @y | AT wie 41, @7 7 3T @ AR 8
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JA) g FE N G awg g
I T H Gfed A1 3

g1 s g gfaEr dk 9% @R
srza fafrees aes 7T o 74 9T
a%F al gqre; fF g9 g% § 3T AR
FrgAfaen a8 @9 Ul a1 gfaae §
g7 g, FR fRaT € w=e w1 g, "
T TAAAE G9E @1 ST ¢ | H AT §
T SUHeH FI—(Tg | 30 JAM § 97 5
o 997 fau &, R B Fread F A
T aqT fou & | wroram § § w@ar
g—FAaET, FAGAL, A 7 AT AT
ar fod g, ® AEE §1 @A aru g
qFaET 2,000 To daearg @Y, § fFww
® AF A AT | A TAARIT AEH B
fae aFm T qfer 2 Afee awr
TEA FT FAAIT a9 @I g |

F A T A &, FOIERT F AT
ﬁr LILE Faal gz ﬂ'ﬁT 6 m MY FT
from 9 FfFFaRioR #1 Seawe
a1 WO a7 FIfA wRaer st Agr g
#ifs faeey 981 § g7 gL & | TR TG
Themm & I wz3ed F1 fowad
MTATFTE. . ... (Interruption )
R Wa A fafeez 4 awr foan av fie
AT aTE ATS AW F7T, FOE w15 A
FAW ERT | gAE TR A OSTHT
aar frr A A 8 g gy | gA 9
PTAFATE! TNTE & 200—400 FAT Fo
FT | TEAT €T 70 &Y T 7, gl ' W
gAY ade § Fgy faen A oA g,
fefegqe 3@ 9 100 FIF To wEA
w4t 1 (Time bell rings) & @ Far
g\ AT T FT weT 7% 2 fp g dFas
TATHT E | G I9% fqU A ® @A E
AT FB & T A fAw qwar 8, @A
AT W AT AT | A AR T S JFA
TE g1 & 9 ATSTATE TFA AT 7GF 2 |

[ RAJYA SABHA ]
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o AR awadi § 93 gar fag g, @99
T 90T & TG PG afew I 9qY
qY FEAT FET | T AR § Fg AL
AR g N 73 8 fF g o
qrq § AT TR gemdi, SaR faew
(Interruption) gw¥ g woF T §
g M a9 § [AeE 99 gF T
AT Sga IFET HEH § AR § fde
FLE I FTH HT R E | A, T T
F3i foile 07 sam ? geAR &
TarEE ¥ fagre Ay Svar AN Tg
FAT | qg q1 T fFgred avet o
7 St fFar g ara ot | A TR qASH
TN TW TEF ¥ gL 7 AT WA
FH AT AT AL | GEA WO S
T wg g oaTs fa g, dfe Aw
I, NHT TT F ATH-FGH A WTH
ar A& & | A & AmE & wred § |
SHT T w7 ATRAY § | g9 o gy =
& o AgRI w1 AT qFT A |

Ao s H O fag ¥ 7 oF
g AT @i | A RA A RE
& = fafares & 1 fF gy qar &
% for qfera 7 fraet #Y oz f, faaat
&1 =™ fwar, feat w1 wifawe fear ?
AfFT SRR U9 IF I 3! qaTT, W gl
Ted g AT W FHE ¥ AT o
TR AF! qZ ATHA g ATQT IV &H &aT
T i fora &7 7 AT A9 FE AAF
& At | gwa wifFade F 69T qed g
frg qa7 #7 ¥ FEE g THF 7 AR
w5 udwE g ?

T § U a4 F1 g oA fo
T AT AfgEee e FH I T4 4qT,
Fawa & m@ F v fF e Al R
A | IG AT FEE F HAEL FAE §
M & I Tg 431 97 | AF X OF
TifeRATR wrAr fEw aresAfeEE A
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e o | 93 st AR EEETS v fean
A7 IoF1 T UF forar | zafao S arfs
TeT F Y T v o1, 3 § 99 arfawa
a1 fagarr wgAr v o faw a3 w1 &
AYT Y AT 9T | T F&7 9 G797 |
AT FFA 97 I9F Ifaw ® wiEwd @
feor v+ q9 gwA arfEear & Fg1 fw
g ATH AHAWIA B WIT qg w iAo farg
21 99 fawifonr v sa%1 a9 gw o
NQT 2 | TR I qTH 97 qIT EOA
goT 1 Aa d9 Fg1 fr g fawgea™ & wer
FArq 54 F Wi g v ¥ forer ) wg
w7 97 fra AR A s warta
&, afFq am g #wiv ferg Faafe
g A AT A qga A=SY I ¥ |

qg " wre S s { ag
% TR AT FIT 7 AT 7360 qG@ &
FFE TEIE | HH R T AT R TG
W GA@T g

fara s fey Wward wT aaw|
A E ‘qTF # IgA IFIT HE
TerRtedt F @ ¥ gav @Ay fran
fooer TEwARE, A IHA HEH

(T FY Wigsad 7 F12t & off Agead
saar & | {99 avg & e Y qEE B gar

HY 78 ¥ g9 57 UUA 999 & IHA § 39
qA® ¥ W T &)

FIT & g0 T § ATAE F@AT |
FZA 3 B TG I TF FIFAAAIA |

(ot ter gw feg & a9 oA § a1
#24 & % o9w & qomm @ oA
§q qFATE F a9 I § AT ¥ € =
* gua | fgrg M1 2 | ST AT AR EWTE,
a1 {5 AT A FETE -
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wrTfgs 7 A9T T AF FAETIAFT
T FfCag awsaT S HAAATE &1

21 4Y 3 § a5 fausi-aeft & avg

L.

IBE

HYAET @TH & g9 |
s |

Al

SHR1 G. LAKSHMANAN (Tamil Nadu):
Mr. Deputy Chairman, Sir, peculiarly this
country of ours has two Finance Ministers
—one is Mr. Chavan and the other is
‘Black-money’. One Finance Minister has
presented the Finance Bill. Black money
and the other so-called financers and
money-lenders, they are all responsible for
the conditions that are prevailing in this
great country of ours. We have a Parlia-
ment here, and we are all Members of
Partiament. Qur Finance Minister is here.
The Black money is also having a Parlia-
ment, a parallel one. '‘Black-money’ is the
Finance Minister there and the monopolists
are Members of that "Parliament’, and the
financers in this country—the Tatas, the
Birlas, the Dalmias and the Goenkas—these
people form conspirators to bring down the
wealth and the greatness of this country.
They are running a ‘parliament’. It is very

« unfortunate that in our country these things

continue to exist even after 25 years of in-
dependence.

Sir, how is this black money being used
in this country? For example, ever-silver
was taxed. Excise dutv was increased. But

i the Government do not care to know how

A1 A FET A & G § A7 qrdv g |

much ever-silver stock was available with
the wholesalers in this country. They simply
announced on increase in tax. Then the
merchants and the wholesalers do not want
to sell these things uat the original rate.
They sell at the increased rates. The Gov-
ernment does not take any action to see
whether they sell the original stock at the
old rates or at the revised rates. Take, for
example, cigarettes or tobacco. The stocks
available with the wholesalers are oot
accounted for and they go uuderground.
They come out after the taxation proposals
ate out and they are sold at the increased
rates. Therefore, T would suggest that here-
after, when the taxation proposals are
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placed before the Parliament, the stock
available with the manufacturers. whole-
salets and retailers must be taken into
account and they should not be sold at the
revised rates. I may inform you, Sir, be-
cause of this, about Rs. 500 crores is con-
verted into black money. I know, Sir, in
ever-silver business alone, many people
have become lakhiers because of this in-
creased rate. The price of one tumbler was
mcreased to Rs. 6 or Rs, 8 from Rs. 4 as
soon as the taxation proposals were ouf.
And that money is not accounted for, and
that money is not shown in the accounts.
That money is thus converted into black
money. Therefore, the Government them-
selves are responsible for the black money
that is being manufactured in the country.
And how this black money is being distri-
buted? I may say, Sir, there are about 200
financiers in this country; their headquar-
ters is Bombay. And they are distributing
the black money to small merchants, film
producers and so many people throughout
India. These people take money from the
financiers on heavy interest. There is no
account, no deed but only words to the
effect, “I have given you Rs. 4 lakhs or
Rs. 5 lakhs or Rs. 10 lakhs. Apnd the
interest is 24 per cent.” Now, it has been
increased to 36 per cent. No accounting,
no transaction deed, but they get the
money. And in turn, what they do? The
film magnate who produces a film gives an
actor Rs. 10 lakhs. There is a case in Tamil
Nadu, Sir. There is an actor—I should not
name him because he is not here in this
House—who takes Rs. 10 lakhs but gives
an account for Rs. 75.000. He has openly
said in one of the meetings and it has_been
published in the local Press in Tamil Nadu
that he was taking Rs. 10 lakhs for a film.
It is a fact that he was taking Rs. 10 lakhs.
But he says that he is utilizing the money
to help the poor and the downtrodden and
that he is giving on donations. And in this
country of ours where there is a Prime
Minister and where there is a Home Minis-
ter, he is bold enough to say that he is
getting black money. It is a fact. and he is
utilizing that money And that gentleman,
you will be surprised to know. Sir, was
granted an interview by the reverted Prime
Minister of India for 30 minutes. T may
say, Sir, there is a case against him under
the Foreign Exchange (Regulation) Act.
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And the Prime Minister of India is th¥
appellate authority. If there is a case
against a government servant or if he is
under suspension, he cannot see the ap-
pellate authority whereas this gentleman,
who receives black money and which he
has accepted, against whom there is a case
under the Foreign Exchange (Regulation)
Act—it is under investigation and he is be-
ing interrogated at Madras—comes to Delhi
to see the Prime Minister and he is granted
an interview for 30 minutes. 1 ask, Sir, if
this gentleman goes back to Madras, will
the Foreign Exchange authorities who are
investigating the case be bold enough to
take action against him?

SHRI RABI RAY : Is he in politics also?

SHRI G. LAKSHMANAN: Yes, I should
not say so because he will say that 1 anf
politically motivated or that T am against
him. I am only putting the fact before vou,
Sir. Suppose, he goes back to Madras, will
the investigating officers be bold enough to
interrogate him as boldly as they could
have done before he saw the Prime Minis-
ter? This is not allowed in the case of a
Government servant. This is not allowed in
the case of an ordinary citizen of India.
But, this has been allowed in the case of
this particular man. And, this is how our
Government, which is very honest in un-
earthing black money, is dealing with this
case. How can our Government unearth
black money?

Sir, the Government of Tamil Nadube:
passed a resolution in the Tamil Nadu
Legislative Assembly to give them the
power to find out black-money because they *
are the people at the spot. They know who
has got black-money. Therefore, they pass-
ed a ' resolution to the effect that the
Government of Tamil Nadu must be em-
powered to unearth black-money. But no
reply has been sent by the Government of
India so far. Mr. Chavan says that they
are very serious about unearthing black-
money. They say that it is their responsi-
bility to unearth black-money. It is creat-
ing a damage to our economy but still the
Government of India have not sent any
reply. May T ask the hon. Minister as to
what action the Government of India has
taken with regard to that resolution which
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has been passed unanimously by the Tamil ' are not coming to the notice of our Gov-

Nadu Legislative Assembly?

Sir, another thing that I want to say is
about these financiers and then there is a
set of moneylenders in this country. They
come from Kabul and they are cailed
Pathans. They have no passports and they
pass through different ways and they are
found throughout India. There are thou-
sands of Pathans and Kabuliwallas 1n this
country. They come here with no money,
1 know, Sir. in Madras these people come
and do business. Within one month they
purchase a motorcycle and within six
months they purchase cars and after one
year they become financiers and they are
also giving money to the film-world. These
-Bhings are taking place in our country.
There is a Government here, there is a
Finance Ministers here but they are not
able to check these things. Sir, when [
visited Calcutta last time I found about ten
thousand of these people, who are money-
lenders, who are blood-suckers and they
are sucking the blood of the salaried em-
ployees of India. What action has been
taken by the Government? These people
do business here and take the money to
their own country. If that is so. then
what sort of a GQGovernment is here?
They say that there is a big Government
and that they have defeated this country
and that country but they are not able to
tackle this problem. Sir, in this way. I
way say that crores of rupees are going out
Bf this country to Pakistan and 1o other
countries. They are responsible for the
condition of the Central Government em-
ployees, which is very bad in this country.
These pathans only approach the salaried
employees. For Rs. 100 they charge an
interest of Rs. 10 and they are asked to
give a promissory note for Rs. 500. They
are taking a promissory note for Rs. 500
and paying them only Rs. 100 and charge
an interest of Rs. 10 to Rs. 15 per month
for Rs. 100. This is what is taking place.
1f a Government servant takes unfortuna-
tely Re. 1 or Rs. 5 or Rs. 10 even as gift
Vigilance Department comes immediately
and he is arrested. The currency note is
marked and given to another police officer.
He goes and gives it to him and then he is
arrested. But, these cheatings by pathans

»

ernment. Why are they not taking any
action? Why are they not taking any action
against people who are having black-
money? Is it because—and I charge—that
black-money is being ulilised once in every
five years by the ruling party for ther
election funds. Therefore, they do not want
to take action. Therefore, Sir, the existence
of black-money—Finance Minister—should
be completely wiped out. There should
only be one IFinance Minister and that must
be Mr. Chavan. There should be only one
Prime Minister and that must be Smt.
Indira Gandhi. Then only, Sir, the economy
of this country will be all right, Otherwise
whatever else you may do—you may puat
it in writing in 200 pages or 500 pages
or 1000 pages of Appropriation Bill etc,
etc. nothing will happen. What has happen-
ed in Gujarat, what has happened in Bihar
and what is going to happen in Bihar will
also happen to the Government of India.
Government should tackle properly these
black-marketeers and those who have got
black-money. Our Government says that so
much black money is in this country. They
do not know, There 1s a lot of black
money in this country Railway employees
have gone on strike. l-rom tomorrow on-
wards all the Central Government emplo-
yees are going on strike. P. & T. Emplovees
are also going on strike, The Government
are not interest in arresting these people
who are openly telling that they are gelting
black money. They are not intersted in
arresting these people who are money-
lenders. who are charging heavy interest,
who are foreigners and sending money out-
side the country and the Government do
not want to take action aginst them. They
would take action immediately against Mr.
Fernandes who is the leader of the railway
employees. Therefore, something is wrong
with the Government of India. Unless and
until they correct themselves, Sir, I may
tell you, the democracy in this country
would definitely fail. If democracy fails in
this country the whole responsibility is that
of the ruling Party, the Indian National
Congress and the Government in power to-
day. Therefore, unless and until these things
are rectified. I may submit to this August
House, the living conditions would not im-
prove in this country.
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Finally let me finish this speech by mak-
ing an appeal to the hon. Minister. Do you
not know that there are so many financiers
in Bombay? Can’t you arrest them as you
arrest a Government employee who takes
Rs. 5 or Rs. 10 as gift, as you arrested
George Fernandes? Is your vigilance so
weak, is your Enforcement Directorate so
weak? Then why are you sitting here in
power when these uncivilised acts are being
committed in this country in the name of
democracy? Why are the Ministry and the
Government still there? They say that it is
a civilized Government. It has got inter-
natiopal fame. Sir, I am speaking for the
down-trodden, I am myself an ordinary
worker and, therefore, I could only speak
this way. Therefore, this black money has
to be unearthed. Those who are so-called
financiers have to be arrested. They must
be taken in streets and shown to the people
of India. Why has the railway strike come
up? It is because these honourable gentle-
men. Therefore, they must be arrested and
they must be taken in the streets. Then
only this Government can prosper, the
assurance that they have given in the year
1971 would be implemented and the Prime
Minister’s slogan ‘garibi hatao’ would also
be implemented. Then only they can see
that 1976 will be theirs or else you know
what is bappening with regard fo the raii-
way strike. You are using ‘bullets’, defini-
tely the Indian working class and the
people of India in the year 1976 through
The *ballot’ would change this Government,
That is going to happen, that is what I
wanted to submit to this House.

Thank you.

SHRI BIPINPAL DAS (Assam): Mr,
Deputy Chairman. Sir, this year’s Budget,
1 believe, 1 think so, has some bright fea-
tures apd I muost say that the Finance
Minister was really sincere and serious in
his attempt to restore health to the eco-
nomy although the budgetary insitrument
had its own limitations.

The significant features according to me
are two or three. Firstly, he has made a
very significant increase in allocations to-
wards the cote seclor, like coal. steel, non-
ferrous metals, Railways, power. fertilizers.
He has also increased the budgetary sup-
porl to agriculture and in the allied matters.
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And, therefore, from this point of view
one can say that this Budget is a growth-
oriented one. There is no doubt about it,
but the question in my mind is, what hap-
pens to the increased allocations if the price
rise is not controlled. If the price rise goes
on like this then this increase in allocation
will lose its ieaning.

The other feature that has struck me is
that this time the indirect taxation is most-
ly on luxury goods and not on items which’
are for common man’s use and that is a
very good feature, But, Sir. the point is
when you levy indirect taxes on any com-
modity. there is a general reaction om all
commodities and it spreads to the whole
economy.

Now, he has also given some relief*go
the middle-class people, tax relief. That is
a good feature, there is no doubt about it.
He has given some incentives for produc-
tion. He has also announced some incen-
tives yesterday for such industries which
are going 1o convert the use of oil-run
machines into coal-run machines. These are
some good features. There is no doubt
about it.

But 1 have some objections and some
grievance about only two items. One is, 1
think the Finance Ministry should have
spared the postcard. It does not fetch you
any huge amount. Postcard is used by the
common people and that could have been
spared. Secondly, the Finance Ministry, on
the basis of the recommendations made by
the Wanchoo Committee, have lowered tiie
marginal taxation at the highest slab from
97.75 per cent to 77 per cent. Now the
Wanchoo Committee made so many recom-
mendations. The Finance Minister caught
hold of only one in the hope that this will
act as an incentive towards disclosure of
income. this will help in improving tax
realisation, this will help in improving
savings and, perhaps, investment too. These
are the expectations of the Finance Minis-
ter because of which he has lowered this
taxation at the highest slab. I wish his
expectations are fulfilled. But I have my
doubts. I have a grave doubt and [ say #
today that after one year the Finance
Minpister will have to come to this House
and tell us that his expectations were not
fulfilled. Because tax evasion does not
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depend on how much tax amount one has
to pay. Those who evade tax, it becomes
part of their character. Whatever may be
the amount that one has to pay, if one is
a habitual evader, one will evade always. It
does not depend on the amount of tax that
is to be paid. Therefore, 1 am afraid, the
Finance Minister will be disillusioned and
he will have to come back and tell us so.

Now, Sir, Mr. Chavan, upto now, has
placed four budgets before us and in these
four budgets, now levies amounted to
more than Rs. 1,000 crores. The Central
tax revenue has grown during his period
from Rs. 2.457 crores in 1970-71 to
Rs. 4,326 crores in 1974-75. This is a good
achievement. This also indicates his the
courage and the push that the Finance
Minister has tried to put into our budget-
ary system, But each year—this is the puint
—we find that the actual deficit becomes
always larger that what is originally esti-
mated. Now, Sir, I do not want again to
give the figures of every year. I will come
to last year’s figures only. I humbly submit
that this country cannot afford any longer
to have such high deficits. Last year in my
speech, if you look at the records, you will
find that while the estimated deficit was
given as Rs. 87 crores, I said it cannot be
lower than Rs. 250 crores; it may go even
upto Rs. 300 crores. When the Finance
Minister placed the Budget in the House,
he said the deficit was Rs. 650 crores. And
1 was really shocked. Later on, the other
day, he has come with the cheering news
that it is not 650 crores but it is Rs. 320
crores. The news is very good that it is
not Rs. 650 crores but is only Rs. 320
crores. But still it is much higher than
Rs. 87 crores estimated originally. J would
like to ask Mr. Gapesh and the Finance
Ministry how did it happen? You declared
at the time of presentation of the Budget
that the deficit in 1973-74 was going to be
Rs. 650 crores and now you discover that
it is Rs. 320 crores. How did it bappen?
Who made mistake in calculations and
estimate? It is a very serious mistake and
not a matter of joke. You tell the country
that it is Rs. 650 crores and after a month
you come to us and say it is Rs. 320 crores.
This is something very serious. I would
request the hon. Minister to look into this
matter as to how this happened.
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Now, the annual piice rise is 27 per cent.
I have my doubts whether this Budget, in
spite of the bright features 1 have pointed
out, will be able to control the prices be-
cause already from the Ist week of March
to the Ist week of April, there has been
a price rise from 4 to 5 per cent. 1 do not
know what has happened in the meantime.
This is going on. Now, Sir, the estimated
deficit of Rs. 125 crores for 1974-75 is sure
to be larger. I say this deficit of Rs. 125
crores that you expect for this year is going
to be larger than Rs. 125 crores for 5 valid
reasons. It is not that out of a dream or
out of some airy conception I am saying
this. But ¥ say this out of 5 valid reasons
that the deficit is going to be larger than
Rs. 125 crores and again he will have to
come back at the end of the year and say
the same story.

Firstly there is the ' food subsidy, For
this food subsidy you have allocated
Rs. 100 crores this year. Last year the
expenditure on food subsidy was Rs. 251
crores. 1 do not know on what basis you
have reduced it. After all you are going
to release 8 million tonnes of wheat
through the public distribution system, Qut
of that 6.5 million tonnes will be indigen-
ously produced wheat while 1.5 million
tonnes would be Russian. To release this
much of wheat through the public distri-
bution system, that is, 6.5 million tonnes
of indigenous wheat you will have to subsi-
dise to the extent of Rs. 136 crores and
the freight and distribution costs of 1.5
million tonnes of Soviet wheat would come
to Rs. 70 crores. So the total will come to
Rs. 206 crores. Then there is the subsidy
to be given on inferior cereals and there
is a smalil profit on rice. Taking all these
into consideration the total food subsidy is
bound to be Rs. 220 crores which will be
Rs. 120 crores more than what you have
estimated and this will go to add to the
deficit.

The second factor is the D.A. for which
you have made a provision of Rs. 120
crores. But the D.A. is calculated on some
basis, on some principle. You cannot keep
the D.A. static when the prices are steadily
rising. The D.A. will remain at the same
level only if the prices could be stabilised
for 12 long months and that is not going
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to bappen. Therefore on this account also
Government will have to spend at least
Rs. 100 crores more. I am sure about that,

Thirdly, the Government has assumed
that there will be no increase in the bud-
getary provisions on loans and grants to
the Slates because of the Award of the
Sixth Finance Commission. It is an assump-
tion made on a wrong basis. If you work
out the figures the actual net transfer to
the States 1s likely to decline from Rs. 2,362
crores of 1973-74 to Rs. 2,765 crores in
1974-75. i it declines naturally the States
will fall in deficit and they will ask for
assistance from the Centre. Ultimaiely in
this country whatever deficit the States may
suffer from it becomes a burden on the
Centre. Moreover the D.A. of the Ceniral
Government employees will increase; you
will be compelled to do that. If you do
that the D.A. of the State Government
employees also will have to be increased.
If you fail to stabilise the prices the D.A.
will have to be increased. Once you increase
the D.A. of the Central Government em-
ployees the State Governments will have to
increase the D.A. of their employees also
and they will bave to f{ace further deficits.
And the deficits of the States will ultimately
fall on the Centre and the Centre's deficit
is bound to increase.

The fourth factor is the provision in the
Budget for drought-prone areas which has
been put at Rs. 23 crores. On what basis
they have arrived at this figure I do not
understand. 1 will not give the figures of
the Third Plan or of the first three years
of the Fourth Plan, but I will refer to what
happened last vear. In 1973-74 the Central
assistance alone for the drought-prone areas
was Rs. 320 crores and in fact in 1972-73
it was Rs. 370 crores, Central and State
assistance takes together. If this is our ex-
perience 1 do not kmow on what basis you
have allocated only Rs. 23 crores this time
for that purpose. After all, even though the
monsoon may be very favourable, in this
country even then there will be drought
and famine in some parts of the country
or the other. 1 therefore think that the
amount allocated for this purpose is very
very low and ywe will have to spend much
more on this account, .
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The fifth factor is the Railways. Accord-
ing to the Railway Board every million
tonne of shortfall in the target for 1974-75
would mean a loss of Rs. 4 crores. This is
the calculation made by the Railway Board
itself. What is our past experiences? Our
past experience is that throughout the
Fourth Plan the highest tonnage achieved
by the Railway Board was 203 million ton-
nes. If that was the highest achieved in the
Fourth Plan period, on what basis do you
hope that this year you are going to in-
crease the tonnage to 217 millions? I do
not think it is a realistic calculation. There-
fore, on this account also the Railways are
going to lose and their estimated income
will not materialise. There will be a deficit
to that extent and the Central Government
will have to go to the aid of the Railways
and their deficit will increase.

All these factors taken together lead me
to conclude that the Central deficit this
time is not going to be less than Rs. 500
crores or Rs. 600 crores. I say this not to
create a scare, but to warn the Ministry, so
that the Government can take some
advance action where necessary. I am going
to make some suggestions to meet such a
situation. 1f the deficit goes up to Rs. 600
crores, it would be a very dangerous situa-
tion. This country cannot any longer afford
to bear such huge deficits. From these cal-
culations and conclusions I think the Bud-
get is not anti-inflationary. On the other
hand, the Budget is likely to increase the
inflationary pressures. because the demand-
pull effect of deficit financing will be re-
inforced by the cost-push factors arising
from Rs. 138 crores of railway fare and
freight hike, Rs. 270 crores of budgetary
imposts and Rs. 480 crores of petroleum
products price increases. You must be
realistic that inflation is not going to de-
crease as a result of the present Budget,
but there is a likelihood of increased infla-
tionary pressures. (Time Bell).

Since you have rung the Bell, I have to
cut short. There are five main causes of the
inflationary situation: (a) unprecedented
increase in money supply both to the Gov-
ernment and the public; (b) vast unaccount-
ed money; (c) cost-push effect of indirect
taxes and demands for higher wages with-
out corresponding rise in productivity; (d)
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slow rise in production because of power
and raw materials shortage; and (e) halting
or delaying of production by organised
labour in the form of strikes and Bandhs.
These are the main internal factors helping
wnflationary pressures.

I do not want to go into details, because
there is no =2, Take, for example. money
supply' this year and last year. Last year
the money supply was Rs. 9011 crores as
on 15th February and this year as on 15th
February it is Rs. 10,530 crores. From this
you can understand how expansion in
money supply is going ou in this country.
In the case of Reserve Rank credit to the
Govt., it has siightly come down, but trea-
sury bills outstanding has gone up. The uet
result is that the supply of money to the
Government has gone up. Government is
spending this money without a correspond-
ing increase in productivity, i.e., production
of goods and services. The credit given to
business has not gone towards increasing
productivity in industry. Therefore, what-
ever money they get ultimately finds its
way into the speculative market. In sub-
stance we may say that if the landing rates
are 12 to 15 per cent and prices increase
by 27 per cent, it amounts to the banking
system acting as a subsidising agent for
hoarding and speculative purposes in a very
big way.

Last year we were assured that there
would be credit squeeze and that the Re-
serve Bank was taking steps towards that
end. We know the result. The Reserve Bank
fixed a limit of Rs. 450 crores in Novem-
ber, 1973 but ultimately the gross credit
increased by Rs. 1,019 crores between Octo-
ber, 1973 and April, 1974. This only means
that the credit squeeze has completely
failed. and if the Reserve Bank fails to
control the commercial banks, I do not
know how you can have any control over
the economy. It is a very serious matter
that despite all the steps taken by the Re-
serve Bank to squeeze credit, they have
failed for various reasons into which I am
not going. And this failure does not inspire
confidence in us to hope that in the future
the Rescrve Bank will be able to control or
squeeze credit. If you do not do it and if
money comes and goes like that. and if
money comes to the market through excess
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credit to the business houses, to Govern-
ment and so on. you will not be able to
control it.

Some friends have spoken about the
black money. Black money is a very
dangerous thing. it is eating into the vitals
of our economy. There is no doubt about
it. And some steps should be taken about
black money also.

I suggest a few measures to fight this
inflationary situation. Firstly, there must
be a detérmined curb on deficit financing
by substantial economy in Government
spending, by redesigning some of the presti-
gious. by elimination of unproductive ex-
penditure and by elimination of wasteful
expenditure caused by faulty and long pro-
cedures. In this connection, I would request
the hon. Mimsier to go through the Re-
ports of the Public Accounts Committee
and he will be horrified to find how much
money—] was there for two years in the
Public Accounts Committee—crores of
money goes down the drain because of
either negligence or indifference or long
procedures or aclays. These things can be
corrected. These are the ways by which
we can cut down expenditure.

My second suggestion is tightening the
credit squeeze, putting it at a maximum of
R;. 500 crores of expansion. Take all
possible steps to do it with determination.
Third is increasing production of mass con-
sumption goods. Fourth is, no import of
any luxury goods at all and the existing
luxury goods industries of this country
must be meant only for export. Fifth is
that all policies and programmes of the
Government must be re-evaluated in terms
of their impact on prices. And then the
sixth is very important—if you mean busi-
ness, if you mecan to do something for this
country, if you really want to fight infla-
tion, apart from the economic measures
that I have suggested. some administrative
measures are necessary. And the most imn-~
portant thing is that you must bring fo
book the hoarders of unaccounted money,
and also the speculators. the profiteers and
the adulterators. If the existing laws are
not adequate, change the laws or pass a
new Act and the punishment given to these
fellows should be rigorous. The present
punishment is nothing. Ten years’ rigorous
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jmprisonment should be the minimum. Un-
less the Government takes these measures
with an iron hand, I do not think they
can meet the situation.

Another thing that I will now say will
not be very sweet to many people. I am
in favour of the workers’ right to strike.
But their right to strike should not mean
that in this very critical situation of this
country they will halt or delay production
or interrupt prodvstion. Similarly, the right
to lockout also should not be exercised
freely. My submission is that if it is possi-
ble, voluntarily let the trade unions of this
country decide not to have strike for three
years and compel the capitalists pot to
have lockouts. Looking at the situation to-
day, 1 feel compelled to say—and this
may be very unpleasant to some people
and unpleasant to me also—that strikes
and bandhs are a contributory factor to-
wards inflationary pressure because they
halt or stop or delay production. There-
fore, if such a thing cannot be achieved
voluntarily by mutual consultations, my
submission is that at least for three years
strikes and lockouts should be banned in
this country at least in the public sector
industries, if not in the private sector
industries.

MR. DEPUTY CHAIRMAN : You have
to wind up.

SHRI BIPINPAL DAS: Finally, my
suggestion is that the Ministry of Finance
should streamline the tax collection machi-
nery. Today the machinery is very weak. I
would invite their attention to the report
of the Public Aoccounts Committee, the
Estimates Committee and so on. They will
find how weak is the tax collection
machinery. T will not only request but urge
upon them to improve the working of this
machinery to raise its efficiency. If you
can do that you will be able to fight infla-
tion. For example, it is very interesting to
note that the film stars evade the taxes
most. The Government decided to have a
special kind of organisation called the Film
Circle or something like that for that pur-
pose. But as far as T have seen in the
Public Accounts Committee the experiment
has failed. 1 do not know why it has fail-
ed. Therefore, steps should be taken to im-
prove the functioning of that kind of
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organisation to realise the maximum possi~
ble taxes from these filmstars. Similarly in
the case of lawyers. doctors and self-
employed engineers the Government should
take some definite steps to compel them to
pay the taxes which are due from them.
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FIH FW &1 9T &, < At A1 9gfa @
I 95fy ® Ame afEaT w2

AT AT A FgAT AT § qg
ag & v o g A ¥ 9y A Arfag
T ¢ 0% 19 aF 5o 3w A7 &t 7y g
% a9 AW 8 FT FH A IF qE Y
A3} 99 gHAT | AT HATIT AT | IS
FH I 9gA 1 FHAT g, AT 4§ @AV
FTAGE FT HTH raFarg | @dr Y
WA F T § o7 e w fad
iR 98 T8 & fr gaq agq a8 I
et =fge fF g & 1 o 9
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Wy zafaq § =war g fegww
# gT gd | gl fad, % fau o a2
FATT TN TG a7 FY, BIE BT AT
TT # IFT IUF T T GeH T q59G
GO TG TF AT AT T @At 7 901
TE A FA § TH £B T O IOF AV {19
% A o [ Am § G99 mE
T J1 FUKE &7 ST @IE ZWAT & TR
Ffa «ff FT9Y G371 fwar ST FFar A9,
T I g F1 A9 gAR @q 7 e
Y, 3TF 917 gH Y TS FleATEIL F
Y START F7 gFF 4, gIE G1fesT 15 F7 A
AN FX Fd 9 | qIY TEA qIAT &7
ZIATA 9 a7 F1 FT A7 MY 97 |

A G ¥ FE Aifg A 5 fag
AW § g ATHT &1 I 7 ATFAF ZAT &
S¥ qew & gL ARAT F1 IRTAY foad
939 T W, qreAwar, €1 faar I SEe
zqE AT IEAL THHAT FITG FL AT
off | ot s oY, 27 aW & arg oY, Lfrada
FTATL USRI GH AW A AGIGI MR G

o 3 AW A A ag g R fow
gF 1T guIS & fafwyea gt 7 oew=ar
2 SudH A FTHEATT T HF § | JqH
FAT FIAT AT | g F1 7 & g, g
FEA 29 FY FIAT FT I FI JEA 2 |
AT 3 FTUF AL JF LA AGL (FAT
2 | zafau § J1gar § AR F1 37 a8
Tt FY FLAT AT AHA 0T AF 9
FI A1 gW T & {6 NeTwA & gara
¥ of, fraaT Siewq &, g9 S=fa S asy
&, afr fom gfvmz § 79 w3 g9 fasm
£ M T W & IANW Tg W IFAT 47
FX 7T & A1 AEY F TR, | ALY Fg qHAT
£ | S T FT AN I Z AT E 39 69 A
Fer ue guwar g faw ga & df fgrgee
& 40 SfT TT TR0 7T F TU F W HF
A & #ive 7y Sy ooy feafa 2, 99w
7 05 2, 9OH gW anwd g U & 50 whA
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A AR AT FY AT & AF AT AT |
THY g1 | gH qAAT &, TN £B FTH AL
FT UG AT AT E, a8 FH TG & aqET
TAT &, T2 FIA 19T FT9 AT & | FAfeQ
5T & % F3T Anfgn 79T w9 & F0%
o wow osfafredaa & gqv @t @ &
qry & ;9 7g o %7 a7 Aear g froag
AEHTT THAT G g 96 a&F § 93
EU ST AW & F q17 & AT 0% & g9 F
@I &, TF &Y a8 & €T 9 anr g |
zafau g8 WA | 07 R F) AE1 AL
T geraT & wmw gar & oA e
FIT FUET TEA T QT E Uy a0
F1 afuwior § W § arAr wfgy w1
IS A § AEA FT FTH IIFT =007 |
ST TR F1 IFGA GHAA €, WA T
ATF GHAT & q X Y TTH TATHIT
FT F HT AFTA & A5 AH g7 FX
IIN T TE QAT AMRC | AfF T w0
F A9 @ & oy ST AW 4T §F
TE far & 1 sEY AT g 8 o Aw
FIEFaA A7 T @ WA WA wr Fgd
g 3w ® wfaw aw e & A §
qwEAT g A § Ffaw 7w def g,
FIIH AT F1 ASAAT FT ATH ) AT
H ST UFTHFAT g AT, Y MES-
femos oTE gReEe g Afgw, AESr
fesorT s fate &t anfev, ag Adr &
AT T7 T FT A FIEAT 7 5q AG
FAGATZH WA GST fFar § S ganr
amd § ) zafae § 9 1 9|y A
I o GLFTL ZqE T § 74 forq oeq
FT 4 FaemT |

SHRI HARSH DEQ MALAVIYA (Uttar
Pradesh): Sir, I am sorry to say that I
cannot feel enthusiastic about the Finance
Bill, 1974 because, to my mind, it fails to
solve any of the problems which are be-
setting our economy. What are these pro-
blems? What are the factors which have
contributed to this continuous decline in
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our economy? I would recount them like
this: Our recourse to deficit financing,
growing inflation and disproportionate
money supply. As a result of all these
things, the prices have been continuing to
rise and during the last two years the price
rise has been as much as 42 per cent and
there is scarcity of all the essential ¢ommo-
dities for the common consumer. But the
things are available in the black market
provided you can pay a higher amount.
You can pay the money and get anything
you like. Unemployment is increasing and
someone has estimated that it is increasing
at the rate of ten thousand per day. Adul-
teration today has attained monstrous pro-
portions in all things. There is a parallel
economy, the black money economy which
is operating in this country, and we have
failed to do anything about it. There is all-
round corruption, from the top levels to
the bottom and we in the administrative
machinery have failed to do anything to
check this.

Naturally, Sir, this all-round deteriora-
tion has contributed to the productive
effort of the nation. We have many pro-
duction programmes. We have many sieel
plants and steel is in the sector which we
call the core sector. Now, Sir, 1 would like
to take a look at our core sector, that is,
the steel sector, the ‘corest’ of the core, if
I may call it

In the matter of steel production, during
the Fourth Plan period, we have made no
progress and the production of steel has
remained stagnant. We can have some
satisfaction that we have built an extra
capacity to increase our production by
about 7 lakh tonnes and we can take some
satisfaction that the first stage in the
Bokaro steel plant has becn completed.
But the targets for the Fifth Plan are likely
to remain unattained. It is expected that by
the end of the Fifth Plan we shall have a
capacity of about 11.4 million tonnes ol
steel ingots and our target of having 7
millios tonunes of finished steel is expected
to remaip 2 dream. If we are very opti-
mistic and place our operational ratio as
80—85 per cent. then the total steel avail-
able to us at the end of the Fifth Plan
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mean that our engineering industries which
we have planned and our other industries
will remain stagnant and will not be able
to develop. As a result of this, most of
our new schemes which we have visualised
in the Plan will remain only on paper. This
is the state of affairs now. I am talking
about the steel sector, the core sector,
which is the most important sector.

At the same time, what are we doing?
On the one hand, we are short of steel
and, on the other, we have decided upon a
programme to export steel and also to im-
port steel! 1be world market prices are
very high. We are short of steel and we
are exporting our steel and we are import-
ing steel at very high world prices. In the
case of aluminium, we are in short supply.
But we have drawn up and undertaken a
long-term policy to export aluminium! We
have a growing shortage of newsprint. But
we are expecting the delegation from
Bangladesh and we want to sell the news-
print to Bangladesh. I fail to understand
these things. Why can’t we see that such
contradictions do not remain in our poli-
cies? We know the arguments that will be
advanced. They will say that we must eamn
foreign exchange and all that. But that
does not help.

Another very important thing for our
economy is coal and the Coal Mines
Authority today, Sir, says that 52 lakh ton-
nes of coal are lying at the pitheads and
they are not able to remove it. Sometimes
there are fires also and so many times it
has been pointed out in this House. It is
true that because of our difficulties with
regard to the railway wagons, a sizeable
percentage of our coal production, gnite
substantial, is being exported by the road
transport. Sir, we still need, according to
export estimates, about 9,000 wagons per
day to take our coal all around. But we
are given only about 7,600 wagons which is
vety very short of what we need. Tt is
extremely unlikely that the target of 90
million tonnes of coal production set for
1974-75 will be attained.

Sir. when such is the state of our eco-

! nomy, we have suddenly developed a new

would be about 9 million tonnes of ingots .
only. This is a severe shortfall and it will porations should be invited to our country

love for multi-national corporations. We
seem to feel that huge multi-natiopal cor-
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and they will solve our problems. Refer-
ences have been made in this House to
General Motors, the biggest multi-national
corporation of the world. and one of the
most notorious, who have been permitted
to join hands with Hindustan Motors, Fur-
thermore, the notorious Imperial Chemicals,
the ICI, a subsidiary of the ICI in West
Bengal, have been given licence for 4-crore
project for the manufacture of aniline. It is
a basic ingredient for dyes and all that.
Now, there were Indian entrepreneurs in
West Bengal whose applications have been
lying in the shelves of bureaucrats, who
have not been given permission. Then, we
have the publid sector undertaking, the
Hindustan Organic Chemicals Ltd., Bom-
bay. It has been producing aniline with a
capacity of 11.000 tonnes. Instead of in-
creasing our capacily, we are going in for
multi-national corporations.

Our softness towards monopolists conti-
nues—not only continues but it enhancing.
Figures have been given in this House.
Between September 1973 and Januvary 1974,
349 Letters of Intent and 248 Industrial
licences were issued to large business
houses. We are encouraging our Birlaji.
Our love for multi-nationals has grown so
much that we are encouraging our Birlaji
to become a multi-national fellow, and he
has gone to Thailand and the Government
of Thailand has approved a two hundred
million dollar project to set up a plant by
the Birla group of industries to produce
staple fibre, etc. in Thailand. 1 do not
know what is happening. I can understand
Government to Government joint sector
projects, There are such projects being
built. We are talking about this matter with
Egypt, with Yugoslavia and others. But
why should we permit a notorious, a cor-
rupt monopalist of this country. Birla, to
go and invest in another country and ex-
ploit the people there and earn a bad name
for our country?

Sir. our people continue to live in dire
poverty. The per capita availability of food-
grains was 480 grams in 1965; it has now
come down to 417 grams. In terms of
calories, as against 2,000 calories necessary
for a man, the actual availability is only
1900 calories, that is, less than what is
available in Ceylon or Pakistan.
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In the background of such a situation,
we have chosen to trust the wheat trader.
What is the result? The result is coming
out, This is going to prove very costly.
According to the Times of India of April
26, farmers in the Hapur region of U.P.
are selling wheat to dealers at Rs. 125 a
quintal. Dealers in turn sell it at Rs. 165 a
quintal. The corresponding figures for last
year were Rs. 81 and Rs. 83 a quintal.
‘[hen. there 15 a report from Rajasthan. In
Rajasthan, wheat is selling at some places
at Rs. 175 and Rs. 200 a quintal. In Udai-
pur, Alwar, Bharatpur, Bandikui, Ganga-
pur. traders are buying wheat at Rs. 135
per quintal and selling it at Rs. 165 a quin-
tal. And in the process they are not paying
‘Mandi’ tax or sales-tax. and the Govern-
ment is being cheated of lakhs and lakhs
of rupees which would otherwise accrue to
them. 1 have got reports that the Inspectors
of the Food Corporation of India who
have to certify that the product is worth-
while take bribe before certifying. This soit
of things are going on.

And. Sir, there is no control, as pointed
out by my hon. friend, over plan expendi-
ture. The plan expenditure in the last year
and before also was frittered away in non-
plan expenditure. It is a tragic story and I
need not go into the details. It is very
well-known. In October, 1973 the Reserve
Bank of India had said that there would be
an expansion of monetary supply by
Rs. 650 crores only. But within six months
of the declaration, about Rs. 450 crores
had already been injected into the economy
by way of credit expansion. And further
increases are going on. The Government
of India and the Finance Ministry seem to
have no control over the Reserve Bank,
whose officers seem to be super-bosses and
who do not care even for our Finance
Minister.

Sir. I am sorry to say, and 1 am cons-
trained to point out that we seem to have
forgotten the basic tenets which we had in
our mind, which we had set before our-
selves when we started on our path after
attaining Independence. We have too much
talk of pragmatism and of production. All
kinds of crimes are being committed in
this country in the name of increased pro-
duction. There is an utter failure to realise
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the intimate connection between production
and the pattern of ownership. If the pat-
tern of ownership continues to be of an
exploitative nature, the increase in produc-
tion, whatever it is, is not going to affect
anybody. It is not going to affect the

nation’s wealth. We have failed to bring.

about any change in our production rela-
tionships. We could do it, Sir, by working
in the parliamentary way, through parlia-
mentary democracy. It is not so casy to
bring about the changes in the social set-
up. Nevertheless, we could do something.
And the sector where we could do it was
the agricultural sector. In the agricultural
sector, we iatroduced our land reforms.
Had we made our land reforms a thorough
success, the area on which affects 80 per
cent of our population lives, we would
have brought about definite changes. But
what happened? Landlords have been re-
placed. But the landlords have been re-
placed by a set of kulaks, rich peasants.
And the former landlord is now a rich
peasant. A new class has arisen, which
represents 7—10 per cent of the population
in the village. It controls the entire eco-
nomy of the village. And furthermore.
retired Generals, retired civilians and retired
officers are going to the villages and settling
there as gentlemen-farmers—a capitalist
penetration into our agricultural economy.
Agricultural economy of a capitalist typc
has assumed serious proportions. 1 would
like to point out that the capitalist farmer
and the rich peasant are united together.
Together they form a veritable base of re-
action. together they form a powerful force
and do not allow the economy to move in
the desired direction. Sir, let us remember
the historv of Germanv. In Germany, the
Prussian Junkers. the big landlords were
never touched. They remained in power
and became capitalists and big industrial-
ists. So. the combination of village fedual
reactton and modern capitalism created a
type of society which gave birth to Hitler.
And that is heppening todav. The continu-
ing trend towards reaction in this country.
the rise of fascist forces in this country. is
the direct result of our fajlure to effect any
structural changes in our economy.

1t is pitiable that we seem to think that
“we now depend upon market mechanism
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and economic incentives for our fiscal,
monetary and prices and incomes policies.
It is really the traditional laissez-faire
economy. Let us not talk of socialism. We
have bid good-bye to socialism. We are
soft to the rich. We could very easily and
very efficiently round-up in one night 700
railway-men because there was going to
be a strike but we have not yet rounded-up
70 hoarders of this country. If we can act
with strength, if we can prevent the black-
market functioning and if we can round-up
the hoarders and black-money dealers, the
men who corrupt our society, it can go a
long way to solve our problems. But, we
are very efficieat so far as arresting work-
ers’ leaders are concerned, so far as arrest-
ing railway employees’ leaders are concern-
ed—we could round-up 700 of them in one
night—but we cannot arrest those who
corrupt our society. So, Sir, I would like
to say that it is time that we wake-up. All
is not lost.

Sir, one of the heartening news which
has come to us is the news about the
public sector. The 1972-73 Report on the
Working of the Industrial and Commercial
Undertakings shows that we are now mak-
ing a profit of Rs. 17.74 crores. The losses
have been written off. Some of our facto-
ries and some of our enterprises are earn-
ing profits. Of course, some are still run-
ning at a loss. But, by and large the
inherent strength. the inherent power of a
public  sector underlaking—the power
which was visualised by Jawaharlal Nehru
—ts asserting itself today. The public sec-
tor in Jodia today has turned the cormer.
But, this is not enough. The people are
restless. The policies which we are pursu-
ing todav have to be changed. We need
courage and we need a strong will and we
need to rely upon the people. Reliance
upon multi-nationals. reliance upon capi-
talists, reliance upon monopolists is not
going to help and unless we wake-up in
time and unless we make the necessary
changes and bring about adequate policies
which are necessary for the Government,
there js going to be a big blow-up. Fither
we change or we be prepared to be wash-
ed awav in a deluge which will sweep this
country. This Finance Bill is no solution
to these problems,
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MR. DEPUTY CHAIRMAN: Shri
Habib Tanvir. Not here. Shri Sardar Gur-
charan Singh Tohra. Not here.

ot AgrEw wEg @t (IWT 9I)
JqTEALT WEIEA, UF TAA & :

AT ¥ 9T T AG A=,
Fgi a® qm fFAR e )

# & faoEt @@, 1921 ¥ Hdaar T F

@I | 1947 § SATSIET HdT, At 1 qral
W SATAAT § A3 F f9¢, @ F 39 FN
ue feum ArfqeTs 3 gL F1 a6 | FAar
q "t wim gdvrarEE § s S
&9 & fog, 91T F g & F AT M AT
T AT T FL A7F &1 £He THs aW &
T T AT fga | R & | qreY At
o 7 IW F AT AT | TR F e
g I AE TG FT WO FL WA G
[ AT AN JATE &Y TAT | AT T AT
FUS TAATE I T 99 G & (o0 FTH
W, w19 7 437 fFE fawem, amEr o
TAMAT AR AT AT 434S A T
g fawem &1, s ET WX TrfEar a7
qg AT I Y AG g FHd | AT I
FI1 AE g FL FFA | AT 7 QAT WqE@AT
garar 2 fr fom & 98 Qar gl W
T X Iq F AT I F1 o
FT H G TG T qHA | AT HRAT 07
T @, g AT A A QG | A
fa<am, =T #7 g2 A g4, fa<em @
F g # FSIAAT FY TG { T ATAT AT
= ] e T Fafte ol |
T | OF gEa foan aer | gEnE s
o1 f fawer, e F1 g2 & fag o g
foezw &Y, F &1 AT Jaw qne g
FIE | T @ &, I8 FLgH T2 ¥ f1<
9% | Aeed a9 § fF Ay are oS-
WET & IO 3T 9@ AN gL E frag
AR G ¥ A0 GA A7 G | A A
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facer, aer § gz 4T AFTEAT gl & &<
I AR & 7 W FGAT g AR FAWAT &1
HIYHT TAAATET 350 & J&AT &

SR KT AT HIT AT AGE AR E 1 AT
IW AT F IF F7 A A I AA AT @
& fra® 1¢ wikA 7Y & 1 ZalT FgaT g 1F
o7 T F21A A2] % | § 0F foam
ferdh Ot AT | WIS WER WA HfA
IR AR Y AT | I FE  FET QT
groafaw 12fa7 AW AT H MIGH
FATL TR & W& N Fgnm A A WA |
FRTY JAW & BT HAT S AT & & AT ATA-
M gfear @ga ot agi wE gg o, g
WE & | IHT A o g5 A7 S
IFT AIEF F IGT | AGE T H AW OATE
Ta #, T 400 TF g AT AT 200 T
ddgzmg | e fmama g gran
39 37 gag § AFC AW JF AT 40
ARG

#7 2@ 5 F% A T9 awi @9 gu !
fFaa gaTX Fraa &2, F1¢ fedr Ag,
fraat Toar @ F1E @7 Ag), fwaHr
arfeat SEAHTA g2 S (AT 8T | gAe
% AT 300,400 & FH TIEAT TG =71 7
TITY T ST 731 FL WIE | 7 IR
W AgE S F1 owET faumEr w@r g o
TagEdr a9 7 74 13 e foewn @
FT GFAT AT HIT 13 a9 FXATTE
Afed qH o0 a9 F @I 3@ gy fF
o F T @, WIIH AT 9w w7
fasm 99 sFww # @ g An 1 & fow
fora & o1 99 {9 & A7 ooy ot & 340
gfere F1 fawgl, gfem #7 qa-sedFe adf
9gq Fg arfemed & @ty @y faq gu
FAaTaw T W@rav | F9 379 qar fw T
I SR & a1 I72 14 Fagl F o1 q4f a8y
™ @ E | AT gl # 3afaT a1 98 @0
g % w9 gar AeT FAataw £7 FT Q
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g g AR e A aTEC @ w4 ¢ # 1 gATy A Afaw 4, @ & 7 aut

ard & A A agn 7Y & 1 wfan | wwd € gv avg # wmea &, ard gian
N E AP FE AGFCTR § | A | &1 H{F wgrwr 1" qarg g fanmw fgg-
S FAT G FLAAT | F TR T FTAFAT | €O F o 2T G Fq T AR ATEAATT
o7 ZAfaT 99 QAT 9T | T ER 9 W | T an Fragd § atavE W a7
#qd % ara R § O A o s | & T fﬁmrﬁwi? TS
St ot AT A g, A g R gy | oad A A e ! e s of
_ ~ | T AT P IR A AT ATt & av

AT e g R AR T T I | o oy fre el e M &7 4
AR AT 24N TETF FARTE | | Ty At ? qafg G s mnw Ty
& s foremer 2 < ¢ P Ot ey T | G R AR & W W A T g
RIMAL W AT E 4B FQ & mﬁ'mmﬁ‘rﬁ’ﬁ?g'“ﬁ”‘@
1 Aqqrar g, T g FA T AT FAA

) fre a1 & T T e e HY ST #
 RuFgm g fr wEWE A MG | qradi Fvawd § 7 AT [ A qew
HITHY FHAA F AR, ALTATE qFA6 | & @A Q0 | a1 eq@ad Arvare day
T @Y § AT AL KA & AR, 0T | 7% @ E Py Aw A wAreRw g
QY gt o ) & W A A F ) S St @ 1 ww w0 v AR
araaz, 7t ¢ e R AR A T E 7 | aw ad o o wm B9 w0 wAa
AT GATL AW H [ AT G &, GTL AW | Y WrIAT § FAdT Fy g g 2fgw
& qaifrr A8 & 7 0 27 470 AV AR | oI oA F GEIAR § HCAFIT ALY TATa
R 912 W T A & W Y 4 FL AR 1 T T AR 3T F1 ) qOFT & IOR JaA
S A% A FHEATHT § AT TS AT | A gear wq afEy | w19 A w1 A
WA Y TP W qEN ARH § @A SN o ave its F w507 ag
Frar 410 d, e AT SN AATE 7 A | e ST ST A A, a8 S
45 & FFT AW 9% £ 097, T €77 | qn, Ag agdy g€ wavdy, & Ay & ar
Qraar | CF A AN A Q@ ... | O OF gEY ¥ Q¥ At § f o ade
YT HIS, 25 G FT AWET & 415, T FT TS 7 g A s At frode
Iux s Ft Ay, s w7 g | om, g @A AraEr ©F R aae S
AH FIC AT AT ! TF BIRT AT qOF | A9 QAW FY AT G &, FEIHG AR
TS IW AT H G A0 g B | Ayew F w@d ; gElew w0 w9
7@ ad &% T § Fmwa A @ | § vy ¥ wd, s A W
IqF Az A @ T @ g, 2 ot & | wgd & wfew, Srew W17 e 9 F
qTIAT 35-36 ATE A TART FEEY | @H | TN F qrg oy 9 qwAH Y
&, e § OF 9 9 ) I, CF ALY | OF AT &, 99 §AT 7 S99 q@g 6 Ay
g, ara Ao W & 1 W9 1952 /| w06 g S FY anq A6 FAaA §,
manr A g, s @z famn | v v @ S dwm Rt am s @
I A A qEER AL AGE R @8 F 35 | § 1 #YE oo A Hw AE 0 A A
WA WG A i s 73 | 37 avd qwearsi ¥ @ W AR
wfeed R g N gFm R wiw S aad | el § #0901 o 1@ %o &7 gUrE
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FAN AN F | o q | feear | FaaAy
AT el §, AT 25 qTA HT ATHEY
& arg WY 7 9w WS § 94T RAT Ay
EATE A& oY gRT | ag faeely gamk 3w
FY AT & | w79 fRe fRew Y gAY
® FTCRW KT IS A& & ? A A
WE Y AT T § | WTIRT AT ASAT AGY
wTA g, Y e g 9@ #3 @ 8
HIT IGFT 105 To fEea g 3d & = 5
AU AT S AT H FWA TN T IR
AN ITAE ? AT ITFIATEE | 200 To
F1 Fra F1 44T OF ggg I A1 AT
qofty g ~mmar § f99s a9 4,000 To
AT R o <@ £ 1w Wy TEA 2 3Ew
]W IS ! wr AT, HY gy wwA o6
& AT AT & 7 wrq) 7=zmor Avew, FaT-
3T AT =TRAT § R AW 7 qwram 8, AW
FY SIAIT HT AT § 57T Tew 7 321 S
A & g F WA A ame §, 9 I
st adr ;121 &, AfF 3% 39 oF faer-
forer, Sfrarfas, frederd & Far shaq
At O FAET F¥ AT w7 g ar ALY,
w572 ot 35 3w Y Trar frar awy
a0 A, AT A Hq7 43 X T F
AR AX FT 1 AFT T FY, TAGT 37
qaT w3 ! gfag @ wgw ! oag
dfagrfas fredard saa s &g &
FIE |

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN): Mr. Deputy Chairman,
Sir, 1 have tried to go through all the im-
portant points made by hon. Members in
the debate on the Finance Bill which is
being considered in this hon. House. The
major points which have been made are
somewhat on the same lines as were made
during the debate on the Budget itself. The
major criticism which has been made is on
expected lines. The hon. Member, Dr.
Kurian, on the one side, has said that the
Budget and the Finance Bill are a sort of

surrender to the monopolists and the richer
classes of the country and . . .
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DR. K. MATHEW KURIAN (Kerela) :
With his sweet voice, he is enthusiastic
about his surrender.

SHRI Y. B. CHAVAN : This is the way
he interprets my voice. Now, you can see
how he can interpret the Budget. ‘lhis is
the taste that he has.

MR. DEPUTY CHAIRMAN: He only

wants to provoke you, so that your voice
is louder.

SHRI Y. B. CHAVAN: Nobody can
provoke me to raise my voice, but certainly
my voice will take its own volume natur-
ally. The main point they were making
and the criticism made was that it has
shown undue concession to a particular
class of people, particularly those who are
supposed to be the upper classes of the
society, the richer classes, the monopolists
and so on. 1 would like to say that this is
far from the truth. This is an accusation
which is motivated by certain political
considerations. I can very well understand
such things from some Members who have
got a particular way of looking at the
Government’s approach to problems and
Government’s programmes. 1 would like
to take that point itself first. We have
reduced the rate of taxation not only
of any particular class of people. Certainly
it has been reduced. 1If we have reduced it,
it is reduced apparently at the highest
level, but the result of it is going to be a
reduction of taxation at all levels. We have
also specifically reduced the taxation at the
lowest level. The normal exemption from
direct tax was at the level of Rs. 5.000
income. It has been raised to Rs. 6,000.
Some hon. Members made a suggestion
that it should be raised to Rs. 7.500 and
some said it could be even at the level of
Rs. 10,000. I would like to say that though
it has been raised to Rs. 6.000, as a
matter of fact it is going to be higher than
Rs. 6,000. In some cases we have allowed
exemption from income-tax of cettain
contribution to the provident fund. etc. In
practice the exemption comes to more than
Rs. 7,000, may be up to Rs. 7,500. In the
same way the deduction is going to be
made applicable 1o all levels of taxation.
Even then some Members can ask why it
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is being done, Once they accept the posi-
tion that the deduction is made applicable
at all levels, then certainly they will be
able to appreciate why it is done. Incident-
ally, they have also raised the question of
black money. It is also a very major ques-
tion that we are facing in managing our
economy in general. 1 think 1 had gone
into it in greater detail when I rephed to
the debate on the Budget itself. I had gone
into details about what was being done on
the problem of black money and how we
were trying to deal with it. But I would
like to repeat it because there are some
new Members in this hon. House and many
new Members have participated in this
debate. Although they are speaking for the
first time, I am sure they wouid be know-
ing about it. Even then it is my duty to
recapitulate for their benefit what we are
doing for attacking the problem of black
meoney. It is in this context that they will
se * why we have resorted to this new
measure of reducing the level of {axation.

As far as black money is concerned. |
will enumerate some of the things. Firstly,
what we have done is the provision made
through the Taxation Laws (Amendment)
Act, 1972, for acquisition of immovable
properties, where they have been under-
valued at the time of transfer, as such
under-valuation facilitate generation

aspect. For that matter, I would suggest
that if the new Members possibly refer to
the Act itself they may know more about
it. Then there is provision made through
the Taxation Laws (Amendment) Act, 1972
that no suit to enforce any right in respect
of any property held ‘benami’ shall be
instituted in any court unless the property
has been disclosed to the Income-tax De-
partment. The same Act also contains cer-
tain measures for strengthening the valua-
tion machinery of the Department to check
tax-evasion through under-valuation. These
were the steps which have been taken,
because some hon. Members did make a
reference to it, as to where this unaccount-
ed money goes. I think one of the Mem-
bers did make a mention that this black
money brings about some sort of distortion
in our economy. This is way in which the
black money is utilised. It is wotilised to

and
circulation of black money. This is one -
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purchase properties; it is utilised to pur- .
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chase property in somebody else’s name.
Sometimes it is property purchased by pay-
ing a higher price, but it is shown at a
very low Jevel in the transactions which
are registered. So, in order to check that,
these two amendments were resorted to.
The third is that the Finance Act, 1973
provides for partial integration of agricul-
tural income with non-agricultural income
for tax purposes, absence of which has
been a fruitful source of tax-evasion. It is
well known that in order to evade the tax
effectively, recourse has been made to agri-
cultural income because agricultural income
was not liable for taxation, Therefore, it
was very convenient for people to show
that this is the agricultural income and
therefore it is free from taxation. In order
to avoid this or to take away this opportu-
nity from the evaders, we have introduced
this new measure in the last Budget. The
fourth is that the Taxation Laws (Amend-
ment) Bill, 1973 contains many provisions
to curb black money, such as increased
powers of search and seizure, stricter provi-
sions for penalty and prosecutions for tax-
evasion. additional powers of survey, com-
pulsory maintenance and audit of accounts
and plugging of numerous loopholes in the
tax laws.

‘These are very important administrative
measures which are necessary and the law
has to be strengthened to enable the ad-
ministration to act in this way. Fifth is the
reduction in the rates of income-tax pro-
posed through the Finance Bill, 1974. 1
think this also should help fight tax-eva-
sion. | have said somewhere else—perhaps
T have said in this House also—-that if we
ultimately see the problem of unaccounted
money. the black money, it arises out of
the evasion of taxes. Therefore, the major
effort or the major attempt to prevent the
creation of black money is to prevent the
evasion of taxes. And this is going to be
the most effecive method of doing it.
There are many ways that have to be
resorted to, to have this achieved. And I
think this is perhaps one of the important
steps towards that. And a very important
high-power committee consisting of eminent
people appointed by the Government in
1970-71 made this recommendation. And
we decided, after careful consideration, that
this is one of the ways. I do not know
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whether this is the final answer to the pro-
blem and I do not know who has found
the final answer to any problem. But cer-
tainly we have to make efforis out of the

experience that we gained, and this is one |

of the measures suggested. And we thought
that this could be one very eflective way of
controlling the evasion of taxes. Sir, [
think this has been done not as some
sort of gift to anybody. U is done with
a view to avoid evasion of laxes,
It i very important
measure, as I would like to point
out. Let us see what effect it has, and it is
our hope—personally [ can say that il is
my confidence also—-that it will certainly
help us to curb this evasion of taxes by

a

this method. So it is no sutrender. It is no .
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experimental |

concession. 1t is a deliberate, well-consider- |

ed policy to control the evasion of taxes.
If the hon’ble Member is to think in cons-
tructive terms he will be one with me . . .

SHRI RABI RAY: He is himself not
convinced.

SHRI Y. B. CHAVAN : If you are pre-
pared to think constructively you may
accept it but if vou cannot . . .

DR. K. MATHEW KURIAN: A little
interruption if you do not mind. In your
main statement you say that control of
black money is possible by conirolling tax
evasion itself because it is a wrong under-
standing of the sources of black money.
This, T think. is the basic defect of the
itself. Black
money is not a stock but a flow of resour-
ces. That flow arises from investible
resources arising from the wrong channel
of consumption pattern or wrong invest-
ment. This investment of black money
continuously generates black income. Uun-
less black income and black investment is
controlled you cannot control black money

as a flow. And this. T think. is the basic !

defect. If you try to say that only tax
evasion is the source of black money, that
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t vesiment methods give birth to black
' money. I am prepared to accept it but the
i wrong consumption and wrong investraent
| also are born out of certain created money,
and that money is created by evasion. This
is what T am trying to say.

SHRI SUBRAMANIAN SWAMY (Uttar
. Pradesh) : What about import licences?

SHRI Y. 8. CHAVAN : This is part of
. it. This is the sort of thing that happens.
| As far as import itself is concerned there is
nothing wrong about it. As far as invest-
ment is concerned, there is nothing wrong
about it basically. As far as certain con-
sumption is concerned there is nothing
wrong about it. But the wrong starts taking
shape when the wrony use is made cf con-
sumption, wrong use is made of the invest-
ment and wrong use is made of imporis
also. Therefore, it is no use using the word
here and there.

i

Thetefore, 1 do not agree with the hon.
Member that evasion has nothing to do
with it. Evasion is a method of creating
unaccounted money.

DR. K. MATHEW KURIAN : One of
the methods.

SHRI Y. B. CHAVAN : I am also resort-
ing to this as one of the methods. T am
not saying that this is the method and there
is no other method. We are trying to make
experiment with it. Let us try to see. While
1 am open on this point you are not. That
is my only trouble.

Sir, 1 do not want to go into all the
things again. But these are the major lines
which we have taken. I am trying to deal
with two arguments simultaneously. One is

; that the Government has not done anv-

1 think is not looking at the problem cor- .

rectly.

SHRI Y. B. CHAVAN : Well, Sir, this is

one of the controversial debates which has
given birth to this thinking. It is true that
wromg consumption pattern and wrong in-

thing for black monev. 1t was Mr. Swamy,
I think, who said yesterday in a very elo-
quent manner-—he has a very wonderful
way of putting things and be was so cop-
vinced about what he was saying—that
there is the problem of black money. there
is the problem of deficit financing. there is
the problem of monev supply and he want-
ed to know what the Government has done
about it. This was the question that be
posed. And his answer was “Nothing™. A
very simple way of saying things without
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trying to know exactly what has been done
against black money. If somebody asks
what is the effect of this thing on black
money I will say it is a legilimate question
and 1 will say that certainly we will have to
see the effects of this continuous chain of
steps that we have taken during the last
three or four years and I am sure it will
certainly give us some results in this matter.
1 would like to know from him what
exactly is he expecting us to do. Let us
have constructive suggestions.

DR. K. MATHEW KURIAN : We have
been saying it. What about demonetisation?

SHRI SUBRAMANIAN SWAMY : Sell
the import licences at the market price.

DR. K. MATHEW KURIAN : Have you
an open mind on the question of demone-
tisation? Let us know about it,

SHRI Y. B. CHAVAN : About that also
I may say that it is not a question of hav-
ing an open mind on demonetisation. 17 it
has to be done, it has to be done. It is not
merely a question of keeping an open mind.
At the present moment, we are not doing
it. We are very clear about it.

SHR1 G. LAKSHMANAN: Mr. Deputy
Chairman, Sir, the Legislative Assembly of
Tamil Nadu passed a resolution unani-
mously to empower them to unearth black
money. It was sent to the Centre and no
reply has been sent from the Government
of India so far. They say they are very
serious to unearth black money.

MR. DEPUTY CHAIRMAN : You have
algeady mentioned about it.

SHRI Y. B. CHAVAN: I do not want
to bring in Tamil Nadu in this matter.
Certainly we will discuss about it later. I
will discuss this matter with the Tamil
Nadu Government. You do not bother
about it.

Sir, the other question that was raised
was about the role of direct taxes and in-
direct taxes. It is one of the points cons-
tantlv made. Why is it that we are only
emphasising on indirect taxes and we are
not doing much about direct taxes? What
is the role of direct taxes in our economy?
T think there is some basic misconception

[ RAJYA SABHA ]

Biil, 1974 204

about these things. It is not merely an aca-
demic question of dealing with the problem
of taxation in a class-room. We bave to
deal with the particular type of economy
that we are having. Qurs is an economy
which is predominantly an agricultural eco-
nomy. And in an agricultural economy,
there is not much of scope for direct taxa-
tion as far as the Central Government is
concerned. When agriculture comes to
shape, certainly there is scope for income-
tax to make a contribution to the national
exchequer. I do not deny that position. But
in an undeveloped agricultural economy
there is always very little scope for direct
taxation. When development takes place.
when the industrial base is widened and
deepened, when the agriculture becomes
modern agriculture and also gives rise to
more agro-industries, etc., and when there
is much more employment, then there is
possibility of having a larger base for direct
taxation. If at all we have to meet the
challenges of development in this country
and raise resources on the present basis,
there is no way but to go to indirect taxa-
tion. And there is nothing wrong about it.
It is not true to say that direct taxation
is not making its own contribution. I would
like to give some information on this ques-
tion as to what exactly is being done
about direct taxation. I find that in the last
four or five years, direct taxation has made

"a very big contribution. For example, in

1960-61 the total income from income-tax,
wealth-tax, etc., excluding gift tax and
estate duty which were in a very negligi-
ble quantity at that time, was Rs, 286.59
crores. In 1970-71, it went up to Rs, 865.11
crores—Iless than four times in 10 years.

DR. K. MATHEW KURIAN : What is
the proportion?

SHRI Y. B. CHAVAN : I have conced-
ed already that indirect taxation is the
major contributor to the general tax
resources. I have not tried to conceal it. |
am admitting it. But even direct taxes have
been gradually expanding their base.

DR. K. MATHEW KURIAN : But not
in proportion.

SHRI Y. B. CHAVAN : Naturally not in
proportion. I do not deny that also.
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SHRI SUBRAMANIAN SWAMY: May !
1 interrupt? ... !

|
SHRI Y. B. CHAVAN: 1 do not treat |
it as interruption.

SHR1 SUBRAMANIAN SWAMY:. |
think the point which the Fipance Minister
is making is somewhat valid. But the ques-
tion is that the proportion of direct laxes
should increase over time. But here we are
finding the opposite of it. Is our economy
going backward?

SHRI Y. B. CHAVAN: | am glad at
feast within ten minutes he has come to
this position that T am valid in my argu-
ments. {f he keeps patience. possibly at
the end of it, if he wants to be very
frank. . . .

SHRI BIPINPAL DAS : Honest.

SHRI Y. B. CHAVAN : Well, you have
used the word: T won’t use it. You have
picked up the word from my mind . . .

SHRI SUBRAMANIAN SWAMY : If 1
approve of what vou say, then you will be
in trouble.

SHRI Y. B. CHAVAN : We will be here
now for some time to face Mr. Subra-
manian Swamy.

Anyway, what I was saying was in
1970-71 it was 865.11, in 1973-74 it has
gone up to 1354. It is nearly, I should say,
50 per cent. This is the way it is going on,
It means that the base of direct taxes is
being widened graduvally and also deepen-
ed continuously. This is not a small in-
crease . . .

DR. K. MATHEW KURIAN : But the
burden is also much heavier.

SHRI Y. B. CHAVAN : Taxation is cer-
tainly a burden. When it is done  through
a representative Government, it is a2 burden
which the people have accepted with some
sort of willingness. We are doing it with a
plan. We are doing things for a certain
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vurpose. For what purpose? That is the
ultimate test on which the judgment rests.
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SHR1 Y. B. CHAVAN : The point you
have raised is very relevant. What have we
done about the recommendations of the
Raj Committee? 1 hope you have studied
the Raj Committee’s report very carefully.
Raj Committee’s recommendalions comprise
two parts: One is about recommendations
made for holding agricultural land which is
for the State Government to consider.
The Committee made another recommenda-
tion which I have already implemented.
That was about aggregation of agricultural
income and other incomes. It was the most
important thing that the Central Govern-
ment could do and within six months of
the recommendations of the Raj Com-
mittee, we implerfented it . . .
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DR. K, MATHEW KURIAN: At least
now break your alliance with the Indira
Government.

=it R wEt | I F1 AT F AT CARY
FT FgAT T

SHRI Y. B CHAVAN: I do not want fo
go on further with this, Whatever possible
about direct taxation has been dome. Of
course, I do wot agree with my friend on
this side that we should not do anything to
touch agricultural sector at all, He certainly
bas made some valid points which possibly
T may agree with. But on this question I do

~ not agree wilhi him. Agricultural sector of
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our economy will have to make its contribu-
tion. We have done so much for the agri-
cultural sector. The country has done so
much for the agricultural sector: develop-
ment of power, development of irrigation
facilities and so on and so forth. Naturally,
therefore, this particular sector at least will
have to make its contribution. Even the
State Goverments have not said ‘no’. Gra-
dually they are coming to it. They are
giving us their cooperation. 1 do not want
to take the position that we should not do
anything about it at all. I am not taking
that position.

Well, Sir, then 1 may try to meet some
general points. I have tried to deal with
the problems of black money, tax evasion,
direct taxes and other taxes. Some members
have made the point whether the banking
industry has made any contribution for the
development of the eastern sector. 1 think
this is a very legitimate point made by
Sardar Amijad Ali. I think he constantly
makes this point and he is right in this mat-
ter. [ can only say that much needs to be
done in that particular field. But gradually
the steps have been taken and I would like
to recapitulate in the short time at my
disposal whatever efforts we are making in
this matter.

During the last 31 years the banks have
devoted considerable attention to the exten-
sion of banking facilities in this region. 1
am talking of the eastern sector. Between
July 19, 1969 and 31st December 1973 the
number of branches in the eastern and
north esatern regions increased by 989 and
145. I am speaking of the eastern and
north-eastern regions. The absolute number
may not be very impressive particularly
when compared to the branch expansion in
other parts of the country. But I am sure
you will appreciate that in many States,
particularly in the north eastern region,
bapks have attempted to.reach unbanked
areas, totally npeglected in the pre-nation-
alisation period. I expect the banks to
achieve a more rapid expansion of their
net-work in these regions during the next
three years. The Reserve Bank has advised
the baunks to devote greater attention to
these areas in the perspective branch ex-
pansion plan for the three years 1974-76

[ RAJYA SABHA ]
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that is being formulated. The point is that
unless there is some good base, further ex-
pansion becomes very difficult. What is now
being done is to lay that foundation for
further development.

Regarding the flow of bank credit in
North Eastern and Eastern Regions parti-
cularly fo the priority sectors the banks have
made significant progress during the last
three years. For example, in the North
Eastern region, the priority sector advances
have increased from Rs. 1.97 crores at the
end of June 1969, 1o Rs. 14.18 crores at
the end of June, 1973. The increase for the
Fastern region has been from Rs. 30 crores
to 140 crores. This shows the dimension of
work that has been done. In the Northern
Region in 1969 the total advances were
not more than Rs. 2 crores. This shows
the dimension of work that has been under-
tuken. Now it is 14 crores. Now certain
base has been laid for this work and I am
sure this will give us some good results.

{The Vice-Chairman (Shri V. B. Raju)
IN THE CHAIR.]

In this connection, I would also like to
point out that bank credit is only one of
the elements necessary to motivate the peo-
ple to undertake productive efforts. Infras-
tructural facilities and availability of other
essential inputs probably play a more
determinant role in this regard. JIn fact
the level of utilisation of bank credit itself
is determined by these factors., While we
are urging the banks to enlarge their ad-
vances protfolio in the Eastern and North
Eastern regions, it Iis essential that the
State Governments and their development
agencies also undertake detailed planning
at the district level to formulate viable
schemes which could be implemented with
bank finance. This is about banking activity
in’ the Eastern and North Eastern regious.

Shri Swamy has referred to the customs
and central exice vevenue estimates from
various petroleum products. Since the reve-
nue estimates for the current year are
higher as compared to the last yéar, Shri
Swamy has drawn the conclusion that there
might not be any curb in consumption of
petroleum products. This was the point he
was making: What is imported from abroad
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is aviation gas and not ordinary motor
spirit. As against the imports of 60,000
tonnes during 1973-74, the anticipated im-
ports during 1974-75 are 50,000 tonnes.
The Budget estimate of Rs. 12.6 crores for
1974-75 as against the revised estimates of
Rs. 11 crores for 1973-74 is not due to the
increased volume of imports, but due to
the increase in the counter-vailing duty
consequent on the iucrease in the basic Ex-
cise Duty by Rs. 1,000 per KL with effect
from the 3rd November 1973. It may be
mentioned that while formulating the Bud-
get estimates on the Central Excise side,
we have already forecast a curb in con-
sumption of the order of 25%. The increase
in the cost of motor spirit in 1974 is not
on account of the increase in the expected
consumption, but is due to the fact that the
rate of the basic Excise Duty has been in-
creased from Rs. 1,000 to Rs. 2,000 per
KL from the 3rd November 1973.

Kerosene: As against the revised Budget
estimates of Rs. 31.3 crores for 1973-74, the
Budget estimates for 1974-75 are Rs. 48.3
crores on the Customs side. Compared to
the estimated imports of 8.3 lakh tonnes of
kerosene during 1973-74, the anticipated
imports during 1974-75 are placed at 10
Jakh tonnes. In order to make available re-
fined diesel oil, indigenous production of
kerosene has been reduced and to make up
for that shorifall, keronese has to be im-
ported. That is the reason why we have to
import kerosene. The estimates for 1974-75
have, thereore, been placed at a slightly
higher figure than for 1973-74. There
has also been an increase in the rate
of countervailing duty consequent on the
increase in the basic Excise Duty by
Rs. 100 per KL in November 1973. It will
be significant to mention here that the
combined forecast for 1974-75 for Customs
and Central Excise for kerosene is placed
at Rs. 170.3 crores as against the com-
bind revised estimates of Rs. 183.3 crores
for the preceding vear. that is, 1973-74. It
will thus be seen that the forecast for the
current year is lower despite the fact that
there was an increase in the duty by Rs. 100
per KL which will indicate a lower order
of consumption. T hope I have made my
peint clear.

[ 9 MAY 1974 ]
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Then, Sir, some points were made by
Shri Chandrasekharan. He is not here just
now. He observed that the coffee growers
of Kerala who produce mostly the Robusta
variety of coffee have been hard hit due to
the phenomenal rise in the cost of produc-
tion without there being a corresponding
‘economic price’. One of the important rea-
sons which has aggravated the situation is
stated to be the recent increase in the Ex-
cise Duty on the Robusta variety of coffee
and he has said that this is inequitable since

the Robusta variety is the low-priced
variety when compared to the Arabica
variety. A concessional rate of duty on

coffee in the varieties commonly known as
the Robusta, Liberia, Excelsia and Rob-
usta Hybrid was introduced for the first
time in 1961 to provide an initial incen-
tive for the growth of these varieties. Op-
portunity was taken to review the position

last year and it was observed that the
ex-duty average pool auction prices of
Robusta varieties are comparable with

the prices of Arabica. The pool auction

prices of Arbica Cherry, PB, etc. are
found to be comparable with the price
of Robusta Cherry. PB, and, likewise,

the prices of Arabica and Cherry AB could
be compared with the prices of Robusta
and Cherry AB. It was, therefore, felt that
the duty differential of the Arabica variety

. which was paying a duty of Rs. 100 per

quintal and the comparable Robusta variety
which was paying a duty of Rs. 66 per
quintal was not justified. Hence the duty on
Robusta variety was brought on par with
the Arabica variety in this year's Budget.
While the prices which have been taken
into consideration represent the average
prices, this may not cover certain isolated
cases where the prices of Robusta varieties
are found to be lower in certain regions
and it may not be possible to provide any
Excise relief to the Robusta variety on the
basis of production per hectare in respect
of any particular region. Subsequent to the
withdrawal of concessional levy on the
Robusta, Liberia and Excelsia varities, re-
presentations were received urging for res-
toration. It was found that Liberia and Ex-
celsia were decidedly inferior varieties of
coffee when compared to the Arabica and
Robusta varieties. It was, therefore, decided
to provide a concessional duty of Rs. 75
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per quintal for these varieties from st May
which I mentioned in my introductory
speech when I presented the Budget this
year. It may be mentioned that a sugges-
tion for an ad valorem levy oun cotfee has
been received. The feasibility of converting
the present specific rates of duty into an
ad valorem levy is already under examina-
tion ...

DR. K. MATHEW KURIAN: The im-
pression given is as if this is a case of some
isolated nature about the difficulties of
coffec planters in Kerala. But this is a uni-
versal suffering. There should be some con-
cessional rate for small-scale producers of
coflee. This is our demand. It is not an
isolated case...

SHRI Y. B. CHAVAN: | have your
point. 1t is well taken. That is all 1 can say.

Only one point remains now to be taken
note of. And that is about financial nsti-
tutions. Sir, I shall make that point and
then conclude my observations on this de-
bate. It was stated that only large industrial
houses are granted licences to produce,
whether in the core industry or heavy in-
dustry. Once they are in the process of
production, we cannot decide. It 1s for the
financial institutions, whether they are

" commercial banks or investment institutions
to decide. They will have to stake their
claim and needs of investment by their
capacity of making use of that for produc-
tion purposes. We cannot conclude that
they are only meant for farge-scale houses.
This is the point that I would like some
hon. Members who made that point, to take
note of.

Well, Sir, T have got a very large statisti-
cal information with me. But we have
given this information through our replies
to many starred and unstarred gquestions. If
hon. Members select some answers at ran-
dom to some of the unstarred and starred
questions, they will get very rich informa-
tion about how we are trying to deal with
the different categories of industrial houses.

Financial institutions also are aware of
their social obligations. In the case of LIC,
for instance. we find that not more than 10
per cent of it goes for the private -ector.

[ RAJYA SABHA |
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Of course, whatever goes for private sector,
out of that the major portion goes to the
bigger houses, that’s true. But we seem to
forget that of the total irvestments, 90 per
cent goes for the social priority investments.
So we must not try to judge financial insti-
tutions in a partial manner. We have to
take into consideration the total perform-
ance and then come to the conclusion.

1 need not go into other detailed matters.
I have deait with the major points.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:—-

“That the Bill to give effect to the
financial proposals of the Central Govern-
ment for the financial year 1Y74-75, as
passed by the Lok Sabha, be taken into
consideration.”

The motion was adopred.

THE VICE-CHAIRMAN: We shall now
take up the clause-by-clavse consideration
of the Bill.

Clause 2 was added to the Bill.
Clause 3—Amendment of Section 10.

SHRI LOKANATH MISRA (Orissa):
Sir, I beg to move:—

1. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha,
namely:—

“That at page 7, line 7, for ‘June’
substitute ‘April’.”

The question was proposed.

Sir. this clamse is intended for Societies,
for public trust and khadi and village in-
dustries. And the tax exemption was given
to them from the first day of June, 1974.
My amendment is that instead of Ist of
June, 1974, it should be Ist of April, 1974.
Why T do it, Sir, is because the financial
year in the case of charitable trusts as well
as private firms begins from the Ist of -
April. Therefore, if it is made applicable
from 1<t of April, it would synchronize
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with their financial year and it would be ‘

them for the main-
and the submission

more convenient to
tenance of accounts
of accounts too.

SHRI Y. B. CHAVAN:
accepting the amendment.

Sir, 1 am not

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Are you pressing your amendment?

SHRI LOKANATH MISRA: [ don’t
want a division but let there be a voice
vote.

THE VICE-CHAIRMAN: The question
is:

1. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha. name-
ly:—

“That at page 7,
substitute *April’.”

line 7, for ‘June’

The motion was negatived.

THE VICE-CHAIRMAN: The question
is:

“That Clause 3 stand part of the Bill.”
The motion was adopted.
Clause 3 was added to the Bill.

Clause 4 to 6 were added to the Bill.
New clause 64

SHRI LOKANATH MISRA: Sir, I

move:

2. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha, name-
ly—

“That at page 9, after line 45, the
following new Clause be inserted,
namely: —

6A. In section 80G of the Income-
tax Act with effect from the 1Ist day
of April, 1974, in clause (i) of sub-
section (5) for the words, figures and
brackets ‘of Sections 11 and 12 or
Clause (22) or Clause (22A) or
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Clause (23) of Section 10,” the words,
figures and brackets ‘of Sections 11
and 12 or Clause (22) or Clause
(22A) or Clause (23) or Clausse (23B)
of Section 10’ shall be substituted.”

The question was proposed.

SHRI LOKANATH MISRA: Sir, this
Clause Is again in connection with the pub-
lic charitable trusts established for the
development of Khadi and village industries
which are made eligible for tax exemptions,
provided the income applies only for deve-
lopment of Khadi and village industries.
There is, however, a notable omission in the
proposed new provision in Section 80(G)
of the Income-tax Act. So, the donor to
such a society or chantable trust will not
be eligible for exemption of his contribu-
tion. So, I would like this Clause to be
introduced in order to make the donors
eligible for tax exemptions. Nobody would
probably contribute unless he gets tax
exemption on the donation made by him
to the charitable trusts. The Government
admits that charitable trusts of this type are
necessary in the country; naturally, they
would have to look forward to public do-
nations unless the Government itself wants
to put in all the money in it and lose it.
Therefore, I would like to impress upon the
Finance Minister to accept this amendment
in order to make eligible the donors to get
the exemption from income tax when they
make contribution to these charitable trusts.

A TR s & A ATy
frer St § 7 Awiverw Gw forar § 9o aga
feer & et i § il o aO6 AR
Fgd! & o 5 AT FY 3T FAT AR
%, B B W FET I K1 T9E=T
TR €, |rEY ATAT T JEEY A7 9
& A% g A9 FTHTT A AT =T F
{TT IART TEIAAT IAT SRS £ IR S99
yafam i w1 T s o Al @
¥ &1 i AT T F 4w aenth
¥IEAT FT WIIT HTIX AT RO | IR
wer 2 5 v At g Ty, a¥ a2
I gl & FH qEre g1 vE §

z !
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str w28 & fF wedfard & st &
e T g9 ST AR & | q1 A qg ATHAT
F1gar &.f S TR g (% ag Ty off F7
aE i amam A 2, wiFa gy
fgr w00 fF@ & fF et § sgm R
Ffsars 2, fra 8 BiE 812 M7 aq A
F WL FET AW FT FSATE &1, 37 FT
faawa &1 | T8 9 A 4 q¥rE
gw fasfza w9 =qa€qT 9B § AT, ..

SgawTas - (st dto & T)
T ST AT T FHIGT qFA § |

RE

st qAATORO AT I @A A BT AAT
& afea 3 agTqT |

ITEAAR  HTG I FY IZH § TG FA
q‘Tq qFd é !

S qRAT : JY F A AT FTGAT
g fip sregror ATew Agt 95 gUE | T Y
g aTTifas a1 @A & | A1 a6 e
= g FTfagia #TE ) T0 H AI9-
forpar @ £ 1 g fedEarEes SRATHT
it a7 §Z1EST THAAT AR 1 F &
qATH AT FY woWY atg ¥ A W@ A
wfs w7 9F q€ Qfew F dved w1 A
...

THE VICE-CHAIRMAN: There are no

future commitments. The Chair does not
commit for the future.

st TreATTEe 2§ A1 FieHe TE
FrEaT W9 ¥ A THfAC F FEAT AWAT §
fF afy =@ g A afTw o a5 A
AT fysy Sft § sy FANgA G0 frar 8 99
F1 98 WERX FL T

SHRI Y. B. CHAVAN: Sir, I am not
expressing any view on the merits of the
ijssue involved in this thing because I am
dealing with an amendment to the Act.
Shri Rajnarain is an hon. Member of this
House for many vears. First of all, when
you are amending an Act, you have to find
out whether the original amending Act
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is dealing with that particular part of the
section or not. My own plea is that this
amendment is outside the scope of the
Finance Bill itself. Therefore, I cannot ac-
cept this amendment. I am giving the rea-
sons for not accepting it. As far as Shri Raj-
parain’s point is concerned, it is not rele-
vant to the issue.

THE VICE-CHAIRMAN
RAJU): The question is:

(SHRI V. B.

2. “That at page 9. after line 45, the
following new Clause be inserted, name-
ly: -

“6A. Admendment of Section 80G.~—
In section 80G of the Income-tax Act
with effect from the 1st day of April
1974, in clause (i) of sub-section (5) for
the words, figures and brackets ‘of
Sections 11 and 12 or Clause (22) or
Clause (22A) or Clause (23) of section
10°, the words, figures and brackets ‘of
Sections 11 and 12 or Clause (22) or
Clause (22A) or Clause (23) or Clause
(23B) of Section 10' shall be substitut-
ed.”

The motion was negatived.
Clause 7—~Amendment of Section S0MM

SHR! 1LOKANATH MISRA:

move:

Sir, I

3. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bili,
1974, as passed by the Lok Sabha, name-
Iy:—-

That at page 10, lines 3 and 4 be
deleted.”

The question was proposed.

SHRI LOKANATH MISRA: Sir, section
80MM was inserted in the Income-tax Act

" by the Finance Act, 1969, to cover Indian

companies to carry out research and deve-
lopment programmes and develop indigen-
ous technical know-how, This thing was fur-
ther extended to cover the non-corporate
tax-payer by Finance Act No. 2 of 1971.
This move of the Government encouraged
to some extent young engineers and other
technical experts to develop their talents
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which has helped in reducing repetitive im-
port of technical know-how in certain
fields. The withdrawal of this exemption,
Sir, which was hardly given for about three
years to young engineers would not be very
reasonable. Therefore, I would request the
hon, Minister to consider it and see if he
really intends to give some initiative to
young engineers. If so, he should allow this
to continue for some years. There is no
reason why he should have withdrawn this
particular concession only after allowing it
to remain in operation on trial for three
years. 1 am told that some engineers because
of this initiative had developed certain me-
thods, certain new methods and had pro-
vided some new technical know-how to
Indian enirepreneurs and therefore Indian
industry to that extent was benefited and
we did not have to import know-how from
foreign sources. I do not know the reason
why it was so soon withdrawn. 1 would

request the hon. Minister to accept my
amendment.
SHRI Y. B. CHAVAN: Sir, T would

like to explain this matter because this
exemption is in respect of royalties, com-
missions. fees, etc. received by a resident
non-corporate tax-payer for provision of
technical know-how or technical services to
Indian concerns. What is being withdrawn
is this particular exemption.

SHRI LOKANATH MISRA: "Residents’ ;

means, the voung [ndian engineers would
be prevented from getting the exemption.

SHRI Y. B. CHAVAN: [ just want to say
what exactly the exemption is and for whom
it is meant. Why it is being withdrawn now
is because we have reduced the level of
personal taxation and under these circum-
stances it is no longer necessary.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

3. “That the Rajya Sabha recommends
1o the Lok Sabha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha, name-
ly e

That at page 10. lines 3 and 4 be
deleted.”
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The motion wuas negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

“That clause 7 stand part of the Bill”,
The motion was adopted.

Clanse 7 was added to the Bill.

Clauses 8 to |7 were added 1o the Bill.
Clause 18 —Amendment of Acr 32 of 1934

DR. K. MATHEW KURIAN: Sir, 1
move:

4. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha. name-
ly: —

“That at page 19. for lines 21 to 23,
the following be substituted, namely:——

‘Every notification issued under
sub-section (4) shall as soon as may
be after it is issued, be placed be-
fore each House of Parliament for
their approval’.”.

The gquestion was proposed.

DR. K. MATHEW KURIAN: Sir, the
main point in moving this Amendment is
that it is not sufficient for the Government
1o lay notifications issued by them under
sub-section (4) before each Houses of Par-
liament. I suggest and I demand that all
the notifications under subsection (4) be
laid before both Houses of Parliament for
approval. Sir. in case where the Central
Government feels that in the interest of
trade and particularly in eXports there is
need for discontinuing preferential rates or
increasing the preferential rates or discon-
tinuing it altogether, under sub-section (4)
it is obligatory on the part of Government
to publish it in the Gazette. The new pro-
vision in the Finance Bill reads as below:

“Every notification issued under sub-
section (4) shall, as soon as may be
after it is issued, be laid before each
House of Parliament.”

Sir, the decision of the Government should
be: “subject to approval and scrutiny by
Members of both the Houses.,” The judg-
ment of the Government in such matters
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is most lhkely to be wrong. This is parti-
cularly because of the nexus between the
Government and the private industry and
trade. It is true that threre are a large num-
ber of notifications. The Finance Minister
might argue that it will be inconvenient to
get the approval of the Parliament of such
a large number of notifications but the
Parliament in their wisdom could take up
only those notifications which are pateatly
wrong. It is up to the Parliament to pick
and choose and correct the mistakes. I am
also aware that the Congress Government
has been increasingly losing faith in Parlia-
ment and the parliamentary practices, par-
ticularly in the way in which the Prime
Minister has been treating both the Houses
yet I must appeal to the Finance Minister
to accept my amendment and show at least
some respect to the Parliament in the bar-
gain.

SHRI Y. B. CHAVAN: Sir, I do not
think there is much difference of opinion
between him and me except on one or two
points. As a matter of fact, for the first
time we have made a provision that these
notifications will be placed on the Table
of both the Houses of Parliament. Now
he wants every notification to be approved
by the Parliament. That is the suggestion he
is making. Sir, what he said is right but
this is making the whole game rather more
difficult or impossibie. It would be rather
difficult. Even as such when every notifica-
tion is placed on the Table of the House.
every Member under the normal rules is
entitled to raise the issue and have the mat-
ter discussed in the Parliament but if you
say that every notification should be consi-
dered by the Parliament and only after its
approval it should be given effect, that
means we will have to move the Finance
Bill every day in this House. Ultimately
that amounts to that. In the course of the
year, normally about 300 notifications are
issued. That means practically it comes to
about one notification per day. I do not
think that is the intention of the House
and, therefore, T cannot accept this amend-
ment.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:
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4. "That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha, name-
ly:—

‘That at page 19, for lines 21 to 23,
the following be substituted, namely: —

‘Every notification issued under
sub-section (4) shall, as soon as may
be after it is issued, be placed be-
fore each House of Parliament for
their approval.’”

The motion was negatived.

THE VICE-CHAIRMAN: The guestion
is:

“That clause 18 stand part of the Bill.”
The motion was adopted.
Clause 18 was added 10 the Bill.
Clause 19 1o 21 were added to the Bill.
Clause 22.—Auxiliary duties of excise

DR. K. MATHEW KURIAN: Sir, I beg
to move:

5, “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha, name-
ly:—-

“That at page 20, line 12, for ‘twenty’

LET]

substitute ‘ten’.

The question was proposed.

DR. K. MATHEW KURIAN: My sub-
mission is that Clause No. 22, amendment
No. 5 standing in the name of 3 members
of my party, and also amendments No. 6
to 12 may be taken up together if that is
possible and Mr. Viswanatha Menon, a
member of my party would like to speak
on it,

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Let us finish this one first. We
have to finish clause 22 with this ameng-
ment.

SHRI V. VISWANATHA MENON: I
am moving this amendment because, even
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after hearing the learned speech of the hon.
Minister, 1 feel that the poor people have
been affected very much by the Finance
bill although he has tried to impress upon
the House by making statements about the
quality of indirect and direct taxation and
all that. On the question of even postcard,
or post cover or in the case of an Inland
letter, he has taken the attitude of picking
the pocket of the common man...

SHRI JAGDISH PRASAD MATHUR:
Are we taking up clause 25 also? He is
speaking on clause 25.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Are you speaking on the amend-
ment to clause 22 of clause 25?

SHRI V. VISHWANATHA MENON:
Clause 25, Sir.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): let us finish clause 22. Mr. Ma-
thur, you want an amendment on clause
22.

oft SITET ST WG ¢ (TR ) I
qaTene Y, TAR A AT AATAE & | AU
ag FgT £ fF ag o1 20 qw@wE Afafaq
F VAT 2, g TGT SATET & W UK T
qE W AL T FgT & fF I wrEAew T
T 43T AT IAE WAYE FgIAT AV A
g9 7 43 gg &, a1 #rO AV A«
(4) w form f

“The auxillary duties of excise referred
to in sub-section (1) shall be levied for
the purposes of the Union and the pro-

ceeds thereof shall not be distributed
among the States.”
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THE VICE CHAIRMAN
RAJU): The question is:

(SHRI V. B.

5. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha,
namely: —

“That at page 20,
‘twenty’ substitute ‘ten’.”

line 12, for

The motion was negatived.

THE VICE CHAIRMAN (SHRI V. B.
RAJU): The question is:

»That 22
BilL.”

clause stand. part of the

The motion was adopted.

Clause 22 was added to the Bill.

Clauses 23 and 24 were added to the
Bill

Clause 25—Amendment of Act 6 of 1898

SHR1 VISHWANATHA MENON: Sir,
I move——

6. “That the Rajya Sabha recommends
to the Lok >abha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha,
namely: —

“That at page 20, line 44, for ‘25
Paise” substilute ‘20 Paise’.”

7. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Biil,
1974, as passed by the Lok Sabha,
namely: —

“That at page 21, line 1, for ‘15
Paise’ substitute ‘10 Paise’.”

8. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha,
namely : —

“That at page 21, line 6, for ‘20
Paise’ substitute ‘15 Paise’.”

9. “That the Rajya Sabha recommends
o the Lok Sabha that the following
amendment be made in the Finance Bill,
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1974, as passed by the

namely: —

Lok Sabha,

“That at page 21, line 8, for ‘15
Paise’ substitute ‘10 Paise’.”

10. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha,
namely: —-

“That at page 21, line 9, for ‘30
Paise’ substitute ‘20 Paise’.”

11.“That the Rajya Sabha recomends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha,
namely: —

“That at page 21, line 13, for ‘One
rupee and fifty paise substitute ‘One

Rt

rupee and ten paise’.

12. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha,
namely :'—

“That at page 21, line 15, for ‘One
rupee and fifty paise’ substitute ‘One

2 9

rupee and ten paise’.

SHRI JAGDISH PRASAD MATHUR:
Sir, I move—

13. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha,
namely: —

“That at page 20, line 44, for 25
Paise’ substitute ‘21 Paise’.”

14. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha,
namely: —

“That at page 21, line 1, for ‘15

Paise’ substitute ‘11 Paise’.”

15, “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
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1974, as passed by
namely : —

the Lok Sabha,

21, line 6, for 20
‘16 Paise’.”

“That at page
Paise substitute

16.*That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha,
namely: —

“That at page 21, line 8, for ‘15
Paise’ substitute ‘1] Paise’.”

17. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha,
namely : - ’

“That at page 21, line 9, for ‘30
Paise’ substitute ‘22 Paise’.”

18. *That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha,
namely: —

“That at page 21, line 13, for ‘fifty

paise’ substitute ‘ten paise’.”

19. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha,
namely: —

“That at page 21, line 15, for ‘fifty
paise’ substitute ‘ten paise’.”

The questions were proposed.

SHRI VISWANATHA MENON: Sir,
by raising the rates for post cards, covers,
inland letters and such other postal articles,
actually the people who will be affected are
the poor people. I have been noticing
that Mr. Chavan, after he became the
Finance Minister, with all his so-called
progressive ideas, has always been increas-
ing the indirect taxes. Although Mr.
Morarji Desai is considered to be a reac-
tionary in all the three Budgets which he
presented the indirect taxes were below 50
per cent of the total tax revenue. Now
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after Mr. Chavan, the so-called socialist
became the Finance Minister he always
presented  Budgets in which the indirect
taxes increased. Iandirect taxes going up
means that the ordinary people are being
looted. In this case the ordinary man, the
poor man, the common man, who writes
a post card has to pay more. Actually it
is just like pick-pocketing. Mr. Chavan has
been known as modren Shivaji in Maha-
rashtra but now he will be known as the
modren pickpocket of New Delhi. He is
picking the pocket of the poor people.

DR. K. MATHEW KURIAN: He
should be arrested from doing so.

SHRI VISHWANATHA MENON: The
people all over India are suffering. Mr.
Chavan tries to impress upon us that he
is not surrendering to the monopolists and
other vested interests. But his very action
of increasing the postal rates while giving
tax concessions to big business show how
he treats the big monopolists and how he
treats the ordinary man in the street. I do
not know whether my request will be
heeded but I would request the Finance
Minister even at this juncture to come for-
ward and accept my amendments.

ft STt ST WYL (TS S9-
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Y AT o Y oo & | fus
42 FQT \ fraar ggr & wOEt 9 HiT
fraan ag1 & afvwi 9T 3o IO 79 g8
& quaTiHa 93eT fAFd, S 79 A -
AT 2939 qTAE1T FY qE Fed & % g4
ar woat & wfafate § 1 & sow g
T qaT & raTfad aaea) § FgAT Irgar
g fr mre 9aw fgwa & A 3 &) WA
§ SHar & 9% § ar AN 59 G &
g #I 39 g8 7 9fqq1 F< | S gE&ER
ETHTE T FTAT FEITAT, T TLHRR TAG
q7 FIATT qQITCT 98 AT | W@H
AT 4G | g THIE Ay &, A &,
W AT SRy & gwfag d FAr
agaT g fF gefe-gfie dieesE &
FUT UF 9TE, UF &, TF THT FC TGl
FETAT ATAT FT(ET |

TegTor wrgd & 9 fAsy &% 9% g
FIATE | FAFAT § I3 Agd 1 eAfHd-
TAFNE HY FgAr wrgar g e adan
Ffagafr M sad e A @t |
T FT THE F HIT 98 39 TG 9 g0 fo
Sq qrEEETS F IET g5 FIAT TOHEI Y
AT FT |

3T wsdl B qIT W qAAT F9 & T
Tg qWYA 0 FQ & % faew qgr gan
qqr £ a8 a9 foar s )

SHRI LOKANATH MISRA (Orissa):
Sir, T support the amendment. The hon.
Finance Minister tried to put in an argu-
ment saying that mostly the companies use
the post card for sending intimation to
their sharcholders or for any kind of inti-

-/
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mation from the company. Even if it is
true, he can make a distinction between a
post card used by a company and a post
card used by the poor individual, He could
have made a provision that where a post
card is typewritten, it would carry a higher
rate and where it carries handwriting, it
would have a lower rate. No poor man
ever uses a typewriter. So where the post
card is typewritten, 1 think it can be rated
differently. When the poor man writes, he
writes in his own hand and that post card
can be rated less. Why didn’t he make
such a distinction?

THE VICE CHAIRMAN (SHRI V. B.
RAJU): It is a noval idea.

SHRI LOKANATH MISRA: That way
he could have provided a concession to the
poor man,

THE VICE CHAIRMAN (SHRI V. B.
RAJU): The Minijster of Communications.

THE MINISTER OF COMMUNICA-
TIONS (SHRI K. BRAHAMANANDA
REDDY): Sir, I may be permitted to place
a few facts for the consideration of the
hon. Members. As you are all aware, the
postal service is a public utility service
and all of us are committed to providing
this service to as large a community as
possible in the entire country. You would
have noticed, Sir, that since 1947, in addi-
tion to the expansion of the telecommuni-
cation branch, the postal side also has been
expanding, and to-day about 3,52,000 and
odd villages have been served by this postal
communication on daily basis, about
1,51,000 on tri-weekly basis and about
84,000 on bi-weekly basis. It is our inten-
tion to see that as many areas as possible
are provided with daily service. If you had
had a look at the plan document, you
would have seen that we are trying to in-
crease the number of post offices, etc., by
another 25,000 to 30,000. We want to see
that if there is a regional imbalance in the
coverage of these post offices or in provid-
ing postal service in the respective States,
it should be our effort to see that we
rationalise it and we see that no State
suffers in this respect. In addition, it is
our effort also to see that this tri-weekly
service, as far as possible, is replaced by
daily service.
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Now you will also kindly see that this
postal side of the Ministry of Communica-
tions is a labour-oriented branch. It is not
as small as some hon’ble friends think. I
myself said on the floor of this House
durtng Question Hour that there is a wrong
impression going round that the price of
the post card has been raised because of
the rise in the price of paper and printing.
It is not so. The cost of printing or paper
in a post card is only 6.17 per cent, The
rest is in respect of the service provided.
For example, it also involves clearance,
despatch, branch post offices, post-masters,
postmen, sorters, R.M.S. and the daily
worry and what not. Therefore, the service
portion covers about 92-93 per cent.

Sir, the Finance Minister, when he made
his speech, said that in spite of this rise
there is going to be a loss of about Rs. 2.5
crores on the post card. With all this rise
you will notice that the post card still loses;
it has to be subsidised. Money orders,
newspapers, all these will have to be subsi-
dised in spite of rise in price.

You are also aware, Sir, that the Fifth
Plan document envisages a total outlay of
about Rs. 1,100 crores for telecommunica-
tion and postal side. It is true that we
make a little money on the telecommunica-
tion side. Even there you will find that in
recent years there has been a progressive
increase in the price of plant and machin-
ery either imported or indigenous. And we
are also committed to providing as much
services as possiblé. All of us are also
aware of the deficiencies in the telecom-
munication. Therefore, to make up all this
it becomes necessary to make this increase.

One more important point 1 would like
to mention. It is not correct to say that
the post card is used by a poor man. It is
partially true, no doubt. A survey has been
conducted recently which shows that only
one post card is nsed by a man once in a
year especially in the rural areas while in
the urban areas it is 5-6 per person. Even
there the business hobses, the commercial
houses etc. use post card widely with print-
ed matter. Therefore, the impression that
post card is used mainly by a poor man is,
in my opinion and in my submission, is
wrong. It is partly true, T agree,
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SHRI PRAKASH VIR SHASTRI (Uttar
Pradesh) : Generally used by poor man.

SHRI K. BRAHMANANDA REDDY :
ln the rural areas which have 80 per cent
of our people, even if a man use a postcard
once in a year, an extra five paise in a
year, I do not think will add to the infla-
tion or any other thing. Therefore, my
submission is that if we have to cover the
entire country this becomes necessary.

DR. K. MATHEW KURIAN: You have
raised the price of post card from 5 to 10
paise for a number of years. In your sta-
tistical wing whosoever makes this fanta-
stic study, have they examined if the price
were much less the poor people would have
written more post card to their relatives

and friends?
SURE R e b IR S
(Interruptions).

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): It is the Chair who should con-
trol. Mr. Rajnarain is a senior Member.
He knows the procedure of ithe House and
he will abide by it.

STt THATAN : 7Y TTZ HTHR HATE T
& fiF gaa el oredr | fgama @wmay &
42 FO< %7 fgame T & I FO9 100
FAT ATHL G351 § @ § 99797 § I9
TFET § F1E AFATR . . .

Sqawtena (= dto Fo TH) : TG
FIE I 16 FET AL

t TEmTaAw ¢ WY NI TTH AT
ag § fiF o 7 qwree e faarar @
f& dto woz 1o F 42 FUT #r wiftq &
s A% fgum § ag few 100 w7 N
AqTHT ot § 1| Zafow § FE1 § fw gawt
qrE FE G WA FAT § IART TET 9T
O faar s |

THE VICE-CHAIRMAN (SHRI V. B.
RATU): After the detailed reply of the
Minister, do you still want to press for a
vote?

SOME HON. MEMBERS : Yes,
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DR. K. MATHEW KURIAN: We are
now determined that it should be pressed.

SHRI BHUPESH GUPTA: Each
amendment should be put separately.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : 1 shall now put amendment No. 6
to vote.

The question is:

6. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1974, as passed by the Lok Sabha,
namely:—

“That at page 20, line 44, for ‘25

Paise’ substitute 20 Paise’.
The House divided

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Ayes—20; Noes—77.

AYES—20
Advani, Shri Lal K.
Borooah, Shri D. K.
Goray, Shri N. G.
Gupta, Shri Bhupesh
Kunjachen, Shri P. K.
L.akshmanan, Shri G.
Lotha, Shri Khyom
Mahadeo, Shri
Mathew Kurian, Dr. K.
Menon, Shri Viswanatha
Misra, Shri Lokanath
Raha, Shri Sanat Kumar
Rajnarain, Shri
Ray, Shri Rabi

Roy, Shri Monoranjan
Sakhlecha, Shri V. K.
Shastri, Shri Prakash Vir
Shekhawat, Shri B. S.
Singh, Shri Sitaram
Sivaprakasam, Shri S.
Yadav, Shri Shyam Lal
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% NOES—77

Abid, Shri Qasim Ali
Adivarekar, Shrimati Sushila Shankar
Alva, Shrimati Margaret
Arif, Shri Mohammed Usman
Bhardwaj, Shri Jagan Nath
Bhatt, Shri Nand Kishore
Buragohain, Shri Nabin Chandra
Chakrabarti, Dr. R. K.
Chandra Shekhar, Shri
Chattopadhyaya, Prof. D. P.
Chaturvedi, Shrimati Vidyawati
Choudhury, Shri N. R.
Chowdhary, Shri C. L.
Chundawat, Shrimati Lakshmi Kumari
- Das, Shri Balram
* Das, Shri Bipinpal
Devendra Nath, Shri
Gadgil, Shri Vithal
Gian Chand, Shri
Hashmi, Shri S. A,
Himmat Sinh, Shri
Jagdish Chandra, Shri
Jagtap, Shri R. D.
Jha, Shri Kamalnath
Kalaniya., Shri Ibrahim
Kalpanath, Shri
Kalyan Chand, Shri
Kamble, Shri N. M.
} Kapur, Shri Yashpal
Khan, Shri Khurshed Alam
Khan, Shri Magsood Ali
Krishan Kant, Shri
Kulkarni, Shrimati Sumitra G.
Mabhanti, Shri B. K.
Majhi, Shri C. P.
Makwana, Shri Yogendra
Malaviya. Shri Harsh Deo
Mali, Shri Ganesh Lal
Mehta, Shri Om
Menon. Shrimati Leela Damodara
Mukherjee, Shri Kali
Mukherjee, Shri Pranab
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Munda, Shri B. R.
Nizam-ud-Din, Shri Syed
Nurul Hasan, Prof. S.

P4i, Shri T. A.

Pdnda, Shri Brahmananda
Patil, Shri D. S.

Patil, Shri G. R.

Pradhan, Shrimati Saraswati
Rachaiah, Shri B.

Rao, Shrimati Rathnabai Sreenivass
Rao, Shri V. C.

Reddi, Shri K. Brahmananda
Reddy, Shri K. V. Raghunatha
Sangma, Shri E. M.

Sardar Amjad Ali, Shri
Savita Behen, Shrimati

Shahi, Shri Nageshwar Prasad
Shastri, Shri Bhola Paswan
Shukla, Shri Chakrapani
Shyamkumari Devi, Shrimati
Singh, Shri Kameshwar
Singh, Shri Mahendra Bahadur
Singh, Shri Nathi

Singh, Shrimati Pratibha
Singh, Shri Ranbir

Singh, Shri Sultan

Sisodia, Shri Sawaisingh
Sukhdev Prasad, Shri

Swu, Shri Scato

Thakur, Shri Gunanand
Tilak, Shri J. S.

Tiwari, Shri Shankaral

Trivedi, Shri H. M.
Varma, Shrimati Narayani Devi Manaklal
Vyas, Dr. M. R.

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

7. “That the Rajva Sabha recom-
mends to the 1.ok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely;—
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“That at page 21, line 1, for ‘15

paise’ substitute ‘10 paise’.

The House divided.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Ayes—23; Noes—82.

AYES—23

Advani, Shri Lal K.
Barman, Shri B. D.
Goray, Shri N. G.
Gupta, Shri Bhupesh
Kunjachen, Shri P. K.
Lakshmanan, Shri G.
Mahadeo, Shri
Mahapatro, Shri L.
Mathew Kurian, Dr. K.
Mathur, Shri Jagdish Prasad
Menon, Shri Viswanatha
Misra, Shri Lokanath
Raha, Shri Sanat Kumar
Rajnarain, Shri

Ray, Shri Rabi

Roy, Shri Monoranjan
Sakhlecha, Shri V. K.
Shastri, Shri Prakash Vir
Shekhawat, Shri B. S.
Singh, Shri 1. D,

Singh, Shri Sitaram
Swamy, Shri Subramanian
Yadav, Shri Shyam Lal

NOES—82

Abid, Shri Qasim Ali

Adivarekar, Shrimati Sushila Shankar
Alva, Shrimati Margaret

Arif, Shri Mohammed Usman
Bhardwaj, Shri Jagan Nath
Bhatt, Shri Nand Kishore
Buragohain, Shri Nabin Chandra
Chakrabarti, Dr. R. K.

Chandra Shekhar, Shri
Chattopadhyaya, Prof. D. P.
Chaturvedi, Shrimati Vidyawati

Choudhury, Shri N. R.
Chowdhary, Shri C. L.

Das, Shri Balram

Das, Shri Bipinpal
Devendra Nath, Shri
Dhabe, Shri S. W.

Gadgil, Shri Vithal

Gian Chand, Shri

Hashmi, Shri 8. A.

Himmat Sinh, Shri

Jagdish Chandra, Shri

Jagtap, Shri R. D.

Jha, Shri Kamalnath

Kalaniya, Shri Ibrahim
Kalpanath, Shri

Kalyan Chand, Shri

Kamble, Shri N. M.

Kapur, Shri Yashpal

Khan, Shri Khurshid Alam
Khan, Shri Magsood Ali

Krishan Kant, Shri

Kulkarni, Shrimati Sumitra G.

Lalbuaia, Shri

Lotha, Shri Khyom

Mahanti, Shri B. K.

Majhi, Shri C. P.
Makwana, Shri Yogendra

Malaviya, Shri Harsh Deo
Mali, Shri Ganesh Lal
Mehta, Shri Om

Menon, Shrimati Leela Damodara
Mukherjee, Shri Kali

YMukherjee, Shri Pranab
Munda, Shri B. R.

Murthy, Shri B. P. Nagaraja

. Nizam-ud-Din, Shri Syed
Nurul Hasan, Prof. S.

' Pai, Shri T. A.

‘ Panda, Shri Brahmananda

¢ Patil, Shri D. S.

j Patil, Shri G. R.

Pradhan, Shrimati Saraswati

Chundawat, Shrimati Lakshmi Kumari

236
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Rachaiah, Shri B.
Rao, Shrimati Rathnabai Sreenivasa
Rao, Shri V. C.
Reddi, Shri K. Brahmananda
Reddy, Shri K. V. Raghunatha
Sangma, Shri E. M.
Sardar Amjad Ali, Shri
Savita Behen, Shrimati
Shahi, Shri Nageshwar Prasad
Shastri, Shri Bhola Paswan
Shukla, Shri Chakrapani
Shyamkumari Devi, Shrimati
Singh, Shri Kameshwar
Singh, Shri Mahendra Bahadur
Singh, Shri Nathi
Singh, Shrimati Pratibha
Singh, Shri Ranbir
Singh, Shri Shivdayal
Singh, Shri Sultan
Sisodia, Shri Sawaisingh
Sukhdev Prasad, Shri
Swu, Shri Scato
Thakur, Shri Gunanand
Tilak, Shri J. S.
Tiwari, Shri Shankarlal
Trivedi, Shri H. M.
Varma, Shrimati Narayani Devi Manaklal
Vyas, Dr. M. R.

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is :

8. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

“That at page 21, line 6, for ‘20

Paise’ substitute ‘15 Paise’.”
The House divided
THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Ayes—23; Noes—79.
AYES—23

Advani, Shri Lal K.
Barman, Shri B. D.
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Goray, Shri N. G.

Gupta, Shri Bhupesh
Kunjachen, Shri P. K.
Lakshmanan, Shri G.
Mahadeo, Shri

Mahapatro, Shri L.

Mathew Kurian, Dr. K.
Mathur, Shri Jagdish Prasad
Menon, Shri Viswanatha
Misra, Shri Lokanath

Raha, Shri Sanat Kumar
Rajnarain, Shri

Ray, Shri Rabi

Roy, Shri Monoranjan
Sakhlecha, Shri V. K.
Shastri, Shri Prakash Vir
Shekhawat, Shri B. S.

Singh, Shri 1. D. ;
Singh, Shri Sitaram i
Swamy, Shri Subramanian
Yadav, Shri Shyam Lal

NOES—79

Abid, Shri Qasim Ali

Adivarekar, Shrimati Sushila Shankar
Alva, Shrimati Margaret

Arif, Shri Mohammed Usman
Bhardwaj. Shri Jagan Nath

Bhatt, Shri Nand Kishore
Buragohain, Shri Nabin Chandra
Chakrabarti, Dr. R. K.

Chandra Shekhar, Shri
Chattopadhyaya, Prof. D. P.
Chaturvedi. Shrimati Vidyawati
Choudhury, Shri N. R.

Chowdhary, Shri C. L.

Chundawat, Shrimati Lakshmi Kumari
Das, Shri Balram

Das, Shri Bipinpal

Devendra Nath, Shri

Dhabe, Shri S. W.

Gadgil, Shri Vithal

Gian Chand, Shri
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Himmat Sinh, Shri

Jagdish Chandra, Shri

Jagtap, Shri R. D.

Jha, Shri Kamalnath
Kalaniya, Shri Ibrahim
Kalyan Chand, Shri

Kamble, Shri N. M.

Kapur, Shri Yashpal

Khan, Shri Khurshed Alam
Khan, Shri Magsood Ali
Krishan Kant, Shri

Kulkarni, Shrimati Sumitra G.
Lalbuaia, Shri

Mabhanti, Shri B. K.

Majhi, Shri C. P.

Makwana, Shri Yogendra
Malaviya, Shri Harsh Deo
Mali, Shri Ganesh Lal
Mehta, Shri Om

Menon, Shrimati Leela Damodara
Mukherjee, Shri Kali
Mukherjee, Shri Pranab
Munda, Shri B. R.
Nizam-ud-Din, Shri Syed
Nurul Hasan. Prof. S.

Pai, Shri T. A.

Panda, Shri Brahmananda
Patil, Shri D. S.

Patil, Shri G. R.

Pradhan, Shrimati Saraswati
Rachaiah, Shri B.

Rao, Shrimati Rathnabai Sreenivasa
Rao, Shri V. C.

Reddi, Shri K. Brahmananda
Reddy, Shri K. V. Raghunatha
Sangma, Shri E. M.

Sardar Amjad Ali, Shri
Savita Behen, Shrimati

Shahi, Shri Nageshwar Prasad
Shastri, Shri Bhola Paswan
Shukla, Shri Chakrapani
Shyamkumari Devi, Shrimati
Singh, Shri Kameshwar
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Singh, Shri Mahendra Bahadur
Singh, Shri Nathi

Singh, Shrimati Pratibha
Singh, Shri Ranbir

Singh, Shri Shivdayal

Singh, Shri Sultan

Sisodia, Shri Sawaisingh
Sukhdev Prasad, Shri

Sultan, Shrimati Maimoona
Swu, Shri Scato

Thakur, Shri Gunanand

Tilak, Shri J. S.

Tiwari, Shri Shankarlal
Trivedi, Shri H. M.

Varma, Shrimati Narayani Devi Manaklal
Vyas, Dr. M. R.

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is :

9. That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment to be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

“That at page 21, line 8, for ‘15
Paise’ substitute ‘10 Paise’.”

The House divided

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Ayes—24; Noes 80.

AYES—24

Advani, Shri Lal K,
Barman, Shri B. D.
Goray, Shri N. G.
Gupta, Shri Bhupesh
Kunjachen, Shri P. K.
Lakshmanan, Shri G.
Lotha, Shri Khyom
Mahadeo, Shri
Mahapatro, Shri L.
Mathew Kurian, Dr. K,
Mathur, Shri Jagdish Prasad
Menon, Shri Viswanatha
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Misra, Shri Lokanath
Raha, Shri Sanat Kumar
Rajnarain, Shri -
Ray, Shri Rabi

Roy, Shri Monoranjan
Sakhlecha, Shri V. K.
Shastri, Shri Prakash Vir
Shekhawat, Shri B. S.
Singh, Shri 1. D.

Singh, Shri Sitaram
Swamy, Shri Subramanian
Yadav, Shri Shyam Lal

NOES—80

Abid, Shri Qasim Ali
Adivarekar, Shrimati Sushila Shankar
Alva, Shrimati Margaret

Arif, Shri Mohammed Usman
Bhardwaj, Shri Jagan Nath
Bhatt, Shri Nand Kishore
Buragohain, Shri Nabin Chandra
Chakrabarti, Dr. R. K.

Chandra Shekhar, Shri
Chattopadhyaya, Prof. D. P.
Chaturvedi, Shrimati Vidyawati
Choudhury, Shri N. R.
Chowdhary, Shri C. L.
Chundawat, Shrimati Lakshmi Kumari
Das, Shri Balram

Das, Shri Bipinpal

Devendra Nath, Shri

Dhabe, Shri S. W.

Gadgil, Shri Vithal

Gian Chand, Shri

Hashmi, Shri S. A.

Himmat Sinh, Shri

Jagdish Chandra, Shri

Jagtap, Shri R. D.

Jha, Shri Kamalnath

Kalaniya, Shri Ibrahim
Kalpanath, Shri

Kalyan Chand, Shri

Kamble, Shri N. M.
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Kapur, Shri Yashpal

Khan, Shri Khurshed Alam
Khan, Shri Magsood Ali
Krishan Kant, Shri

Kulkarni, Shrimati Sumitra G.
Lalbuaia, Shri

Mahanti, Shri B. K.

Majhi, Shri C. P.

Makwana, Shri Yogendra
Malavtya, Shri Harsh Deo
Mali, Shri Ganesh Lal
Mehta, Shri Om

Menon, Shrimati Leela Damodara
Mukherjee, Shri Kali
Mukherjee, Shri Pranab
Munda, Shri B. R.
Nizam-ud-Din, Shri Syed
Nurul Hasan, Prof. S.

Pai, Shri T. A.

Panda, Shri Brahmananda
Patil, Shri D. S.

Patil, Shri G. R.

Pradhan, Shrimati Saraswati
Rachaiah, Shri B.

Rao, Shrimati Rathnabai Sreenivasa
Rao, Shri V. C.

Reddi, Shri K. Brahmananda
Reddy, Shri K. V. Raghunatha
Sangma, Shri E. M.

Sardar Amjad Ali, Shri
Savita Behen, Shrimati

Shahi, Shri Nageshwar Prasad
Shastri, Shri Bhola Paswan
Shukla, Shri Chakrapani
Shyamkumari Devi, Shrimati
Singh, Shri Kameshwar

Singh, Shri Mahendra Bahadur
Singh, Shri Nathi

Singh, Shrimati Pratibha
Singh, Shri Ranbir

Singh, Shri Shivdayal

Singh, Shri Sultan

Sisodia, Shri Sawaisingh
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Sukhdev Prasad, Shri
Swu, Shri Scato
Thakur, Shri Gunanand
Tilak, Shri J. S.
Tiwari, Shri Shankarlal
Trivedi, Shri H. M.

Varma, Shrimati Narayani Devi Manaklal
Vyas, Dr. M. R.

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is :

10. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

“That at page 21, line 9, for ‘30
Paise’ substitute ‘20 Paijse’.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is :

11. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

“That at page 21, line 13, for ‘One
rupee and fifty Paise’ substitute ‘One

3

rupee and ten Paise’.
The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is :

12. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

“That at Page 21, line 15, for ‘One
rupee and fifty Paise’ substitute ‘One
rupee and ten Paise’.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is :
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13. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

“That at page 20, line 44, for 2§
Paise’ substitute 21 Paise’.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

14, “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

“That at page 21, line 1, for ‘15
Paise’ substitute ‘11 Paise’.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is :

15. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

“That at page 21, line 6, for ‘20
Paise’ substitute ‘16 Paise’.”

The motion was negatived,

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is :

16. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

“That at page 21, line 8, for ‘15
Paise’ substitute ‘11 Paise’.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is :

17. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

has
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That at page 21, line 9,
Paise’ substitute ‘22 Paise’.”

for 30

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is:

18. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

“That at page 21, line 13, for fifty

s 33

paise’ substitute ‘ten paise’.
The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

19. “That the Rajya Sabha recom-

mends to the Lok Sabha that the follow-

ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
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namely:—
That at page 21, line 15, for ‘fifty
paise’ substitute ‘ten paise’.”
The motion was negatived.
THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is :
“That Clause 25 stand part of the
Bill.”
The motion was adopted.
Clause 25 was added to the Bill.
THE FIRST SCHEDULE
SHRI LOKANATH MISRA: Sir, I beg
to move:

20. “That the Rajya Sabha recom-
meands to the Lok Sabha that the follow-
ing amendment be made in the Finance

Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 29, for lines 4 to 30, the following be substituted, namely:—

(1) where the total income does not
exceed Rs. 7,500

(2) where the total income exceeds
Rs. 7,500 but does not exceed
Rs. 10,000

(3) where the total income exceeds
Rs. 10,000 but does not exceed
Rs. 15,000

(4) where the total income exceeds
Rs. 15,000 but does not exceed
Rs. 20,000

(5) where the total income exceeds
Rs. 20,000 but does not exceed
Rs. 25,000

(6) where the total income exceeds
Rs. 25,000 but does not exceed
Rs. 30,000

(7) where the total income exceeds
Rs. 30,000 but does not exceed
Rs. 40,000

(8) where - the total income exceeds
Rs. 40,000 but does not exceed
Rs. 50,000

(9) where the total income exceeds
Rs. 50,000 but does not exceed
Rs. 60,000

(10) where the total income exceeds
Rs. 60,000 but does not exceed
Rs. 70,000

(11) where the total income exceeds
Rs. 70,000

nil

10 per cent of the amount by which the
total income exceeds Rs. 7,500;

Rs. 250 plus 15 per cent of the amount
by which the total income exceeds
Rs. 10,000,

Rs. ],OOQ plus 20 per cent of the amount
by which the total income exceeds
Rs. 15,000: ’
Rs. 2,009 plus 30 per cent of the amount
by which the total income exceeds
Rs. 20,000;

Rs.' 3,509 plus 35 per cent of the amount
by * which the total income excecds
Rs. 25,000;

Rs. 5,259 plus 40 per cent of the amount
by which the total income exceeds
Rs. 30,0005

Rs. 9,259 plus 50 per cent of the amount
by which the total income exceeds
Rs. 40,000;

Rs. 14,2§O plus 55 per cent of the amount
by which the total income exceeds
Rs. 50,000;

Rs. 19,7§0 plus 60 per cent of the amount
by which the total income exceeds
Rs. 60,000;

R 25,7?0 plus 70 per cent of the amount
by which the total income exceeds
Rs. 70,000.”
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SHRI JAGDISH PRASAD MATHUR:
Sir, I beg to move:

21, “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the l.ok Sabha,
namely:—

That at
‘Rs. 6,000

line 6 for
7,500°.”

page 29,
substitute ‘Rs.

SHRI JAGDISH PRASAD MATHUR:
Sir, 1 beg to move:

22. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 29, line 7, for ‘12
per cent’ substitute ‘10 per cent’.”

SHRI JAGDISH PRASAD MATHUR:
Sir, I beg to move:

23. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

page 29, line S, for
substitute ‘Rs. 7,500°.”

That at
‘Rs. 6,000°

SHRI JAGDISH PRASAD MATHUR:
Sir, 1T beg to move:

24, “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

line 9, for
7.500°.”

That at page 29,
‘Rs. 6,000° substitute ‘Rs.

SHRI JAGDISH PRASAD MATHUR :
Sir, I beg to move:

25. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 29, line 10, for
‘Rs. 480 plus 15 per cent’ substitute
‘Rs. 400 plus 12 per cent.”

[ RAJYA SABIIA |
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SHRI JAGDISH PRASAD MATHUR:
Sir, I beg to move:

26. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

“That at page 29, line 13, for
‘Rs. 12,300 plus 20 per cent’ substi-
tute ‘Rs. 1,050 plus 15 per cent’.”

SHRI JAGDISH PRASAD MATHUR:
Sir, 1 beg to move:

27. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 29, line 16, for
‘Rs. 2,230 plus 30 per cent’ substitute
‘Rs. 1,900 plus 25 per cent'.”

SHRI JAGDISH PRASAD MATHUR:
Sir, I beg to move:

28. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 29, line 19, for
‘Rs. 3,730 plus 40 per cent’ substitute
‘Rs. 3,200 plus 35 per cent'.”

SHRI JAGDISH PRASAD MATHUR :
Sir, 1 beg to move:

29. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

‘That at page 29, line 40, for
'Rs. 6,000 substitute ‘Rs. 7,500'.”

SHRI JAGDISH PRASAD MATHUR :
Sir, 1 beg to move:

30. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—
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“That at page 29, line 43, for
‘Rs. 6,000’ substitute ‘Rs. 7,5007.”

SHRI JAGDISH PRASAD MATHUR:
Sir, 1 beg to move:

31. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

“That at page 29, line 45, for
‘Rs. 6,000 substitute ‘Rs. 7,500°.”

SHRI JAGDISH PRASAD MATHUR:
Sir, I beg to move:

32. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

“That at page 29, line 46, for
‘Rs. 6,000° substitute 'Rs. 7,500°.”

The questions were proposed.

SHRI LOKANATH MISRA (Orissa):
Sir, pursuant to the recommendations of
the Wanchoo Committee, the maximum
marginal rate of personal Income-Tax has
been reduced from 97.75 per cent. on in-
comes exceeding Rs. 2 lakhs to 77 per
cent. on incomes exceeding Rs. 70,000,
Compared to the Wanchoo Committee
recommendations, the proposed rates are
higher. Hence my amendment to the First
Schedule which 1 have given. The exemp-
tion limit has been raised from Rs. 5,000
to Rs. 6,000 only. The Bhoothalingam
Committee had recommended the same to
be raised to Rs. 7,500 in the year 1968.
Since then the price rise has been tremen-
dous and the basic exemption up to
Rs. 7,500 was proposed to provide the
much-needed relief on the earnings in the
lower structures. Sir, now the most affected
people are in the lower income groups
which include the Government servants
and those in the public sector under-
takings. The middle-income group is suffer-
ing so much because of the price rise and
they are the people who deserve some ex-
emption in the case of Income-Tax and this
should be done. By spreading the net wide,
the Finance Ministry does not gain much
out of this. Unless it wishes to keep more
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people in its clutches by casting the mnet
wider, I can say that this exemption in
the case of the lower-income groups is not
much. I am told that the officials who are
engaged in working out this and working
out the Income-Tax for the lower-income
groups eat away almost 90 per cent, of
the earnings from this group. Therefore,
Sir, I would plead with the honourable
Finance Minister that he should give some
serious thought to this, Why should he
unnecessarily harass the people? They have
to keep accounts in respect of the Income-
Tax and then in these days of inflation,
they have to somehow pay the Income-Tax
and they create the trouble, unnecessary
trouble, for the maximum number of
people. If, on the other hand, they gave
relief to these lower-income groups, then
the Income-Tax Officers could probably
concentrate more on those people who are
really the tax-evaders.

From people who should really be taxed,
who should pay to the Public Exchequer,
he does not earn anything by casting his
net wide. Let him become wiser and relieve
the others.

ft STt SETE AL W, TR
HTZT F A1 AT qgT FSATS TANT AGI
1T 1M, AT 39 gaw & 99 Y 97 F
qa =f orw wrd § Ty He
& g & ot 9 ¢ B T S # ofer
frm g @1 SRR g & A dwam
AT fF 714 FOT & F 379 49 &
ufed § | TR T@ ara w1 fa= fea
s fF g S Frr & T EE w6 g
§ JgT FT AT "G AT IF g #< fear
T A AT R I F foar orrer g
I FAAANATF 714 TS *
oo & Sa8) agan & fog w1y #Y wee
wfeq ( WT 37 @1 q@E F A
T I Y T F7 & AT AT AT &
TS WM SF & WM AW 6,
st Exw faamer & AdY 37 9T @ AW
@ fF ¥ fy sw w=Te w1 e o
AT & AR AW FN § q@R A w9
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A% gvr s gfte & 1 o9 50 TW@e
TTE 1 3@ BI2 qa® & A o gom § |
& BRI 9 |1 €€TH F1 g0 gL & X
gfeamrew #3 @ 99 & AWl ® AW
g fradt X safaq & aar § &
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“That at page 29, for lines 4 to 30, the following be

ly:—

(1) where the total income does not
exceed Rs. 7,500

(2) where the total indome exceeds
Rs. 7,500 but does not exceed
.Rs. 10,000 /

(3) where the total income exceeds
Rs. 10,000 but does not exceed
Rs. 15,000

(4) where the total income exceeds
Rs. 15000 but does not exceed
Rs. 20,000

(5) where the total income exceeds
Rs. 20,000 but does not exceed
Rs. 25,000

(6) where the total income exceeds
“Rs. 25,000 but does not exceed
Rs. 30,000

(7) where the total income exceeds
Rs. 30,000 but does not exceed
Rs. 40,000

(8) where the total income exceeds
Rs. 40,000 but does not exceed
Rs. 50,000

(9) where the total income exceeds
Rs. 50,000 but does not exceed
Rs. 60,000

(10) where the total income exceeds
Rs. 60,000 but does not exceed
Rs. 70,000

(11) where the total income exceeds
Rs. 70,000

The motion

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:—

21. That the Rajya Sabha recom-
ments to the Lok Sabha that the follow-
ing amendment be made in the Finance
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THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:—

20. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

substituted, name-

nil

10 per cent of the amount by which the
total income exceeds Rs. 7,500;

Rs. 250 plus 15 per cent of the amount
by which the total income exceeds
Rs. 10,000;
Rs. 1,000 plus 20 per cent of the amount
by which the total income exceeds
Rs. 15,000;
Rs. 2,000 plus 30 per cent of the amount
by which the 1total income exceeds
Rs. 20,000;
Rs. 3,500 plus 35 per cent of the amount
by which the total income exceeds
Rs. 25,000;
Rs. 5250 plus 40 per cent of the amount
by which the total income exceeds
Rs. 30,000
Rs. 9,250 plus 50 per cent of the amount
by which the total income exceeds
Rs. 40,000;
Rs. 14,250 plus 55 per cent of the amount
by which the total income exceeds
Rs. 50,000;
Rs. 19,750 plus 60 per cent of the amount
by which the total income exceeds
Rs. 60,000,
Rs. 25,750 plus 70 per cent of the amount
by which the total income exceeds
Rs. 70,000.”

was negatived.

Bill, 1974, as passed by the Lok Sabha,
namely:—

“That at page 29, line 6,

‘Rs. 6,000° substitute ‘Rs. 7,500’.”

for

The motion was negatived.
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THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:—

22. “That the Rajya Sabha recom-
ments to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 29, line 7, for ‘12 per
cent’ substitute ‘10 per cent’.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question isi—

23. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 29, line 8, for
‘Rs. 6,000" substitute ‘Rs. 7,500°.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:—

24, “That the Rajya Sabha recom-
miends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 29, line 9, for
‘Rs. 6,000’ substitute ‘Rs. 7,500°.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:—

25. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 29, line 10, for
‘Rs. 480 plus 15 per cent’ substitute
‘Rs. 400 nlus 12 per cent’.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question isi—
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26. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 29, line 13, for
‘Rs. 12,300 plus 20 per cent substi-
tute ‘Rs. 1,050 plus 15 per cent’.”

The motion was- negatived.

THE VICE-CHAIRMAN (SHR1 V. B.
RAJU): The question is:—

27. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 29, line 16, for
‘Rs. 2,230 plus 30 per cent’ substitute
‘Rs. 1,900 plus 25 per cent’.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question isi—

28. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 29, line 19, for
‘Rs. 3.730 plus 40 per cent’ substitute
‘Rs. 3,200 plus 35 per cent’.”

The motion was negatived,

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question isi—

29. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 29, line 40, for
‘Rs. 6,000° substitute ‘Rs. 7,500°.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question isi—

30. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
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Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 29, line 43, for
‘Rs. 6,000" substitute ‘Rs. 7,500°.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question isi—

31. “That the Rajya Sabha recom-
ments to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 29, line 45, for
‘Rs. 6,000° substitute ‘Rs. 7,500°.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:—

32. “That the Rajya Sabha recom-
ments to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 29, line 46, for
‘Rs. 6,000’ substitute ‘Rs. 7,500.”

The motion was negatived,

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:—

“That the First Schedule stand part
of the Bill.”

The motion was adopted.
The First Schedule was added to the Bill.

THE SECOND SCHEDULE

DR. K. MATHEW KURIAN (Kerala):
Sir, I beg to move:—

33. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 36, after line 16 the
following be inserted, namely:—

(ia) in item No. 7, for the entry
in the third column against ‘KERO-
SENE’, the entry ‘NIL’ shall be
substituted.”

[ RAJYA SABHA ]
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SHRI JAGDISH PRASAD MATHUR
(Rajasthan): Sir, I beg to move:—

34. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 36, line 15, for ‘Ten

U1

per cent’ substitute ‘Five per cent’.

35. “That the Rajya Sabha recom-
mends fo the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 36, after line 16, the
following be inserted, namely:—

(ia) in Item No. 7, for the entry
in the third column against ‘KERO
SENE’, the entry ‘NIL’ shall be
substituted.

(ib) in Item No. 9, for the entry
in the Third Column against ‘DIE-
SEL OIL, NOT OTHERWISE SPE-
CIFIED’, the entry ‘one hundred and
sixty-eight rupees and twenty-five
paise per kila liter at 150 centigrade
thermometer’ shall be substituted’.”

36. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 36, line 29, for "Sixty

(R 1)

paise’ substitute ‘Forty-five paise’.

37. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 36, line 40, for ‘Seventy-
five per cent’ substitute ‘One hundred
per cent’.”

38. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 36, line 41, for ‘Seventy-
five per cent’ substitute ‘One hundred
per cent’,”
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39, “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 37, line 4, for “Ten per
cent’ substitute ‘Five per cent’.”

40, “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment bc made in the Finarce
Bill, 1974, as passed by the Lok Sabha,
namely:—

S oHnres
That at page 37, lines 15 to 19 be
deleted.”

The questions were proposed.

DR. K. MATHEW KURIJIAN (Kerala):
Sir, I would request the hon. Minister
that this is an amendment which he should
be able to accept. I would request the
hon. Minister that at least in the case of
kerosene, which is a product which a large
number of poor people, particularly in
the rural areas are using, this should be
left with practically no tax burden. Sir,
in fact, in Bibar during the recent riots it
was known that a large number of students
were not getting kerosene and a large
number of people in the rural areas today
go without any kerosene at all, Kerosene
prices have gone up and on top of that
Government is getting tax revenue. This,
I think, is a very wrong type of policy.
And I request the hon. Minister that at
least in the case of kerosene he should
have some soft touch.
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fawdtea a1 9 2, TA A 7T a8
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SHRI Y. B CHAVAN: Sir, T would
like to make one point clear as far as I
sce that. As far as kerosene is concerned,
in thesz Budget proposals we have not
taxed kerosene. He is aware that the excise
iates were approved by the House earlier.
I don’t think there is any reason to have

R B
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that exercise. As far as papers are con-
cerned, there is no relation between the
two because we have not raised any taxes
or excise rates.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is :

33, “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the I‘inance
Bill, 1974, as passed by the Lok Sabha,
namely:—

“That at page 36, affer 'tine 16, the
following be inserted, namely:—

‘ia) in item No. 7, for the entry
in the third column against ‘KERO-

SENE’, the entry ‘NIL’ shall be
substituted.’ ”
The motion_was negatived. Ty

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is:

34. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance

. Bill, 1974, as passed by the Lok Sabha,
namely:— ;

That at page 36, line 15, for “Ten
per cent’ substitute ‘Five per cent’.”

"The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

35. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:— ve

That at page 36, after line 16, the
following be inserted, namely:—

‘(ia) in Item No. 7, for the entry
in the Third Column against KERO-
SENE’, the entry ‘NIL’ shall be sub-
stituted’.” LA

(ib) in Item No. 9, for the entry
in the Third Column against ‘DIE-
SEL OIL, NOT OTHERWISE SPE-
CIFIED’, the entry ‘one hundred and

-
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sixty-eight rupees and twenly-five
paise per kilo litre at 150 centi-
grade thermometer’ shall be substi-
tuted’.”

MBa

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

36. “That the Rajya Sabha recom-
mends to the Lok Sabha that the foliow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 36, line 29, for ‘Sixty
paise’ substitute ‘Forty-five paise’.”

the motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

37. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 36, line 40, for ‘Seventy-
five per cent’ substitute ‘One hundred
per cent’.”

The motion was negatived. o

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is :

38. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 36, line 41, for ‘Seventy-
five per cent’ substitute ‘One hundred

per cent’.”
Bhi
the motion was wnegatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is :

39. “That the Rajya Sabha recom-
.mends to the Lok Sabha that the follow-
Ing amendment be made in the Finance
Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 37, line 4, for ‘Ten
per cent’ substitute ‘Five per cent’.”

260
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The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is:

40. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
mg amendment be made in the Finance
"Bill, 1974, as passed by the Lok Sabha,
namely:—

That at page 37, lines 15 to 19 be

deleted’.”

The motion was negatived.

The Second Schedule was added to the
Bill,

The Third Schedule was added to the
Bill.

Clause 1, the Enatcing Formula and the
Title were added to the Bill.

SHRI.Y. B. CHAVAN: Sir, 1 move:
" “That the Bill be returned.”
The question was proposed.

SHRI BHUPESH GUPTA: Sir, I would
like to make some observations, First of
all, I know that the hon. Members are
tired after having said ‘yes’ and ‘no’. .Most
of them have gone to the Central Hall and
1 have no intention of getting the bell
rung again in order to disturb our friends
who may be sipping coffee there. None-
theless, I would like to make one or iwo
observations at the last stage of the Finance
Bill and indeed the Budget Session as far
as the financial matters are concerned.

Sir, we are told that Dr. Henry Kis-
singer, the U,S. Secretary of State, would
be visiting our country soon. I understand
he is coming this month. Recently, Sir,
and the Finance Minister may kindly note—
I don’t know whether he knows it or not—
that on May 4, there was an elaborate
briefing of the Economic Secretaries of all
the Ministries by Mr. Kewal Singh, I.C.S.,
Secretary in the Ministry of External
Affairs, These Secretaries in that briefing
were asked to prepare their plans for the
projects which would be placed before Dr.
Kissinger in order to get American colla-
boration and aid, And much was said
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about the American aid. And all kinds of
cock and bull stories, I believe, were told
about the American generosity. That s,
of course, what Mr. T. N. Kaul, our
Ambassador in Washington, has been say-
ing these days.

For example, on January 4, this year,
Mr. T. N. Kaul said that relations between
any two sovereign independent countries or
nations and particularly between two of the
biggest democracies in the world like
India and the U.S.A. cannot and should
not be assessed in the context only of the
present or the recent past but in the lareg
perspective of the past hlstory and the
future perspective.

Therefore, he 1s pleading for American
collaboration and he has been put on the
job although he has not been able to get
Americans budge an inch over the Diego
Garcia 1ssue. But, he is very active.

Now, Sir, recently, at the Special Session
of the United Nations General Assembly,
where the problems of the developing
countries specially in respect of raw mate-
rials were discussed, the American delega-
tion took a very hostile stand and therr
main spokesman John Scali openly said
that he disagreed with the major and im-
portant conclusions of the two documents
which had been adopted or were going (o
be adopted at the Special Session. In fact,
he was very bitter in his attack against
the developing countries and in fact he
pleaded for maintaining the starus quo, and
yet Mr. T, N. Kaul is talking about all
kinds of friendships.

Now, this is only one part of the thing.
This is what the representative of the
United States of America said. The repre-
sentative of the western countries, specially
those belonging to the European Economic
Community took a similarly hostile stand
against developing countries like ours. In
such a situation how is it that they are
going to get so much assistance from our
country. The position has been made very
clear.

Now, Sir, T understand Mr. X. B. Lal—
not the B.B. Lal of the land-grab fame,
there are too many Lals Jhere, _we are
T A A S
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tired of Lals, there are different types
Lals . .. Ceve e e

AN HON, MEMBER: Who ate . . .
(Interruptions). -

SHRI BHUPESH GUPTA: You are not
lal at all, you are black. These Lals believe
in rolling out red carpet for the Americans,
Now, Mr. K. B. Lal, I.C.S,, he went to
New York to brief Mr. Swaran Singh and
had midnight meetings with the Americans
and others to impress upon them that they
should go in for collaboration with Indian
business and others. I understand Mr.
K. B. Lal is an aspirant for a post in the
permanent secretariat which is going to be
created ty take care of the decisions of
the United Nations Special Session and
their implementation. He is canvassing to
be appointed to this post in the west, above
all, in the United States of America. Now
is Mr. K. B. Lal suitable for that post?
For that you have to fight neo-colonialism
and imperialism and different interests of
the developing countries so that we get
better prices for raw materials, so that we
get better terms in our trade relations with
developed countries specially the United
States of America, Britain, West Germany,
Japan and others. Now, K. B. Lal is the
most unsuitable person. I would like to
know from Mr, Chavan whether he is be-
ing consulted in such matters.

" Now, Sir, before I change over from
K. B. Lal to other things, I would like to
say that when he was Joint Secretary and
Secretary in the Ministry of Commerce
in 1959-60—I mentioned this earlier but he
did not reply—he led an Indian delegation
which entered into an agreement with the
COGIS of Italy. The agreement was that
some surcharge was to be paid on import
of Italian fertiliser and the surcharge was
to be utilised for promoting Indian exports.
But, nothing of the sort was done. The
COGIS got the money and an allegation
was made that at that time the additional
money was shared by COGIS with Mr.
K. B. Lal. The Finance Minister should
enquire, He should look into his own files
and the files of the Home Ministry and
the Ministry of External Affairs and find

[ RATYA SABHA |

of | out

Bill, 1974 26

whether at that time there was a
serious allegation against Mr. K. B. Lal
sharing the money in this manner. It is
a question of national exchequer. The °
COGIS were supposed to have utilised
this fund for promoting Indian exports or
rather buying Indian goods like tea, coffee,
textiles and so on.

Actually they did not do that. They went
to the old importers and asked them to
continue to import these things only. They
paid some money to the Italian importer
so that they imported Indian goods under
the aegis of the COGIS and the remaining
money to COGIS shared with Lal. Now I
do not know why the hon. Minister did
not refer to this when he replied to the
other things. When Lal was in the Com-
merce Ministry as Joint Secretary he reduc-
ed the cost of raw cotton in order to bene-
fit the Birlas and the Goenkas. That was
his record. The Jute Commissioner’s office
in Calcutta really became the office of the
IJMA. Not only that, Lal was smuggling
jute from then East Pakistan saying that
it was jute cuttings. They came as jute cut-
tings but actually it was real jute and the
smuggling went on.

These are the officers who have got the
upper hand. I do not know why the officers
are being given so much power. Now, what *
is being done? The Committee of Econo-
mic Secretaries—all ICS bosses—are do-
minating this thing. They really decide the
policy. I know, recently they met with a
view 1o discussing the oil crisis but they
came to the conclusion that they should
import coal from Australia to run the
power houses in the South. Can you deny
it? Why is it not being published? Why
are we not told? This is one of the latest
decisions,

As you know, when the Bechtel com-
pany scandal came up the Takru Com-
mission was appointed. These secretaries
met and said there was nothing wrong.
And they are thinking of entering into an
agreement with Bechtel company which
was of CIA origin. T have one very in-
teresting information. In the days of the
second World War, John McCone, who
was to become later the boss of CIA (1961
to 1965) started an engineering firm in
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San Francisco called Parson-Bechtel-McCone
Corporation. After the war the name was
changed to just Bechtel Corporation but
in the course of time its links with the
CIA bzeame deep efter the chief promoter
of the company had entered the CIA. This
is that company and with them they are
going into an agreement. This matter should
be gone into,

Secrelaries are now more than Cabinet
Ministers and the Cabinet responsibility is
not working. Parliamenlary accountability
has become a facade and the Secretaries
have really become the policy makers and
the brain trust. With all my criticisms and
reservations any day I can sit with a
Minister rather than an ICS Secretary; I
can call them, T can sit and talk with
them and speak on the wave length with
many of them and they wil be more
responsive. In the interest of parliamentary
democracy what is important is 10 see that
the Cabinet Government functions as a
Cabinet Government, retaining parliamen-
tary accountability. It is the duty of the
Prime Minister to see that the initiative of
individual Ministers combines with the col-
lective responsibility and collective func-
tioning. Today it is not so. What is happen-
ing today 1s, the bureaucrats are on the
top, the nabobs of the Railway Board are
sitting on the pyramid, at the apex and
creating such problems. Now this is the
problem to be considered. 1 have mention-
ed it because I am feeling a little worried.
The other day at a seminar the Prime
Minister said “Democracy is on trial”, Yes,
democracy is on trial not only because
rightists are on the offensive which is true
but demociacy is on trial becatse we are
deviating from some of the fundamental
tenets of democracy or functioning of
parliamentary  inctitutions. T qve been
hare for many years and T have known
that even Mr. Nehru held that pailiamen-
tary institutions had to be maintained,
although much of it was showy and per-
haps there was more of form rather than
substance. Nonetheless these forms are very
imnortant. Without these forms we do not
get pegs to hang these things. 1 think what
is happening is a very wrong thing. In any
case bureaucracy should not be a power.

xd BT RN

[9 MAY 19741

Buli, 1974 286
My friends will speak about Mr, B. B.
Lal. I would ask for an inquiry against
Mr. Lal and Mr. Subramanian because they
were getting presents from Mohan Meakin
Breweries and the late B. R. Mohan. They
are the friends of these people and they
wrote confidential reports against honest
officers. It has been revealed now that when
nothing could be found by searching the
house of an officer who had not obliged
Mr. Lal and Mr. Subramanian and the
Mohan Meakin Breweries in getting illegal
expansion and who had not agreed to the
case for violation of the Industries (Regu-
lation and Development) Act being drop-
ped malicious reports were written. His
house was searched, persecution took place;
all these things have been revealed and
admitted today. But what about those two
officers I would like to know from the
Home Minister who maliciously wrote
motivated entries after they failed to im-
plicate the officer through a search of his
house. What has happened to them? You
have expunged most of the remarks; some
two or three words are kept. Sir, in per~
jury—you are a lawyer, is it not?

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): T am not a lawyer but I can say
you have argued your case. You must now
conclude.

SHRI BHUPESH GUPTA: Now I will
have to tell that, because you have said
no. If you had said yes I would not have
proceeded with it. In perjury if there is
perjury with regard to 90 per cent then
the other 10 per cent has to be thrown
out. A perjuror is a periuror, never to be
believed. People who write malicious and
motivated reports cannot be believed,

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): All this has been much debated.

SHRT BHUPESH GUPTA: All right;
you are fond of new points. Here is the
case of an officer writing reports on his
nephew-in-law  for 16 years and Mr.
Swarup was kept in Geneva for seven
years. Let them deny it. Such corruptions
take place. I do not want to go into details
but imagine, Sir, the maternal uncle-in-law
writing reports, confidential reports, of his
nepheyv»Mr. Swarup for 16 years. i
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Now, as far as the Budget is concerned,
you have given wholesome concessions to
the capitalists. You have reduced income-
tax for top brackets; those who pay Rs. 10
lakhs will pay Rs. 2 lakhs less now. There-
fore you cannot create an impression that
you are giving relief to all. This is a
wonderful type of relief. You know very
well, according to your own statement the
arrears of income-tax from 600 odd asses-
sees who are assessed for 10 lakhs and
more come to Rs. 200 crores and you are
not collecting this money. And it is these
people who will get the relief.

One point about National Rayon Cor-
poratnon and the Kapadxas 1 want to bring
to your notice now because tomorrow I
will not bring it. The Kapadias are trying
to get their Directors appointed and pre-
vent the appointment of Government
Dlrector who I believe is a Member of this
House Mr. H. M. Trivedi. Their term
expu'es in June this year. What they are
trying to do is this. Mr. Umashankar
Dikshit, kindly listen to this; T know you
know Kapadia very well. Therefore 1
would ask you to listen. Kapadla is trymg
to regain control of the . ..

THE VICE-CHAIRMAN (SHkI V. B.
RAJU): At the third reading stage of the
Hill, you cannot go into these details.

- SHRI BHUPESH GUPTA: This is- a
point to be noted, you know, Under sec-
tion 408 of the Companies Act Govern-
ment did not approve of the five Directors
which Kapadias were to appoint on the
basis of their preference shares. It is a
strange thing. They would get these Direc-
tors appointed if the Government Directors
disappear from the scene, Then the situa-
tion will become serious. The Unit Trust
and the public have a great stake in this.
The Kapadias tried to exercise consider-
able political influence to get the Company
Law Board to approve the election of the
five Directors who were elected in May
1973 but ultimately failed. Now they are
also trying to prevent the appomtment of
Government Directors and to have their
own Directors on the basis of preference
shares. Sir, in the national interest this
National Rayon Corporation should be
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saved from the grip of the Kapadias. It
is now engaged in an expansion project
for nylon tyre yarn cord involving Rs. 6
to Rs. 8 crores.

This should bé dof§ itthediately. There
should not be any delay because time is
running out, I am told they are holding
another general body meeting the day after
tomorrow, on the 11th May., I would
ask Mr. Chavan Kkindly to intervene in
this matter because your financial institu-
tions, including the Unit Trust, have a big
stake in the National Rayon Corporation.
You see to it that the Government direc-
tors are re-elected and take necessary pre-
caution so that the Kapadies cannot have
a grip of the organisation. Thank you
very much.

1 think, Mr. Chavan, you have let down
the nation by presenting a Budget of this
kind. The Finance Bill is your brain-child
and I think this is the produét of it. I am
very sorry you have done such a thing.
Now, things are mioving to the right. As
far as the economic policies are concern-
ed, there is a competition among the
Ministries to placate the monopolists and
even the multi-national corporations. In
that way they are fightihg the economic
crists. The crisis will worsen. Conflicts will
grow. Struggles will grow. That is why to-
day you find that the people are awaken-
ing and resisting the reactionary policies
of the Government in the economic field
and defending their interests.

Before I sit down I congratulate the
brave railwaymen for the splendid and
manner in  which they have

ment. They are defending their interests
and the honour of the nation, It is they
who are defending democratic norms in
public life, whereas the Government, as if
in a war, against their own people have
mobilised the police and various other
forces. The army has been alerted. I think
democracy is being endangered by such

action. The nation’s fair name is being
tarnished by such action . . .
HON. MEMBERS: No. =~

SHRI BHUPESH GUPTA: I do hope
the working people in the country will
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rise to the occasion and rally behind the
railwaymen and make it impossible for the
Government to go ahead with its policy
of reprisal and repression in order to
silence two million railwaymen who run
the lifeline of the country. We owe them
a duty to stand by them in defending
their interests. Let there be a negotiated
settlement. Let the doors of the jail be
thrown open and let discussion start to
have mutnal consultation and a negotiated
settlement could be arrived at. That is
what we want. It is a matter of shame that
the Government is telling lies everyday
through the All India Radio. I wish Mr.
Gujral had been here. Do not sanction any
money for Mr. Gujral’s lies, Public finance
is not meant for public lies in the manner
in which Mr. Gujral is doing. Yesterday
the television carried a lying story in a
shameless manner. Mr. Chavan, since when
he became the Finance Minister to finance
such lies, lying by a Government institu-
tion like the All India Radio and tele-
vision. It is a shame for the nation. It does
not behove our democratic institutions. Mr.
Chavan, you should telt Mr. Gujral to stop
lying. Otherwise, no money shall come.
Money is not meant for financing. Mr.
Gujral's lying propaganda. Blatant false-
hood he has been uttering. It is a shame
to his own name, shame to his past tradi-
tion and shame to all of us.

SHRI MONORANJAN ROY (West
Bengal): Sir, at the fag-end of the debate
and at the Third Reading stage I am cons-
trained to make some observations. I
begin where Mr. Bhupsh Gupta ended.
Twenty lakh railwaymen are on strike in
connection with their most legitimate and
just demands. The Railway Ministry would
give to the General Revenues a sum of
Rs. 181 crores in the year 1974-75. He says
there is no money and asks wherefrom the
money will come to meet the demands of
the workers, Here is the Finance Minister
who is giving extra-incentives and a special
bonus to the monopoly houses which are
reaping huge profits. This is from the Eco-
nomic Times. It is not a paper owing
allegiance to any leftist party. It is a paper
of the monopoly house. It is dated
the 7th May. It says that the report that
was prepared by one of the Departments
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of the Finance Ministry, by the Directorate
of Inspection and Research, Statistics and
Publications shows that in size the mono-
poly industrial houses account for 20
per cent of the toral number of companies,

The report says 20 per cent of the total
number of companies accounted for 93.3
per cent of the retained profit of all com-
panies. In other words, the report says,
the larger the company, the higher the pro-
fitability and consequently the dividend
declared. Under the heading “Big Houses
Profits” this is a 4-column report in the
Economic Times. I do not like to waste
the time reading out the entire thing as
to how the profit has been increasing from
year to year for big houses, not small in-
dustrial entrepreneurs. The smaller ones
are, on the other hand, sustaining losses.
And these big houses are evading taxes,
Their income-tax arrears, according to the
Finance Minister; come to the tune of
Rs. 714 crores. For whom has the Finance
Minister given tax relief? Not for the small
farmers, not for the small businessmen, not
for the small industrialists, but for the big
houses. The Finance Minister gives tax re-
lief for the big houses because they are
hard pressed. And yet he does not feel
ashamed to increase the price of post card;
he does not feel ashamed to put tax on
kerosene, tax on paper used for books of
primary school children. On such things
used by the common man taxes have been
increased. Naturally the prices will go up
and they have gone up and are going up.
The Finance Minister said we are trying to
hold the ptice line. T shall thank him for
one thing. The other day he said those who
are thinking of reducing the prices, they
are in fool's patradise and prices can never
be reduced. Tt is true, because when the
Finance Minjster is incréasing excise duties
on every essential commodity, naturally the
prices can never go down. I do not like
to go into the details, ’ o St

Then about deficit financing. Many of
our honourable friends have spoken about
deficit financing. The Finance Minister says
that 60 per cent of deficit financing has
been reduced during the last year. None-
theless the prices of all essential commo-
dities have gone up. Why? Bécause, you
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are imposing excise duty on everything.
Excise duty is the main reason. The second
reason is black money which is creating a
parallel market in the country. Black money
is creating havoc in the country. And for
those black money holders Mr. Chavan
has reduced the taxation, for those higher
groups, from 97 per cent to 77 per cent.
There is a twenty per cent reduction in
taxes for the higher groups. Is there any-
thing to explain? You say money is not
available for railwaymen. For them bullet
is available. You have given Rs. 169 crores
for the Central Reserve Police where it
was only Rs. 3 crores during the year 1950-
51. It has been increased to Rs. 169 crores
for the year 1974-75. Yes, because it is
understandable now, the Government
depends not on the people’s support. Dur-
ing the election they go on rigging. They
depend upon the police, they depend upon

the CRP, they depend upon the State
Police, they depend uapon the BSF, and
ultimately upon the Army. So, the way

they want to deal with the railwaymen is
the fascist way. It is the fascist method
they are adopting.

.There is the Goebbelic propaganda go-
ing on from the Al India Radio. This
method was first adopted by Hitler him-
self. He came to power by using Goebbels
through Radio and the press. I challenge
Mr. Chavan—Mr. Dikshit is also here—
whether he can deny that the press was
warned against giving any publicity to the
letter of Mr. Fernendes sent to the Prime
Minister. The P.T.I. and the U.N.L have
been warned not to circulate any letter
sent to the Prime Minister by Mr. George
Fernendes. This is how they want to deal
with railwaymen. And T am told there is
a conspiracy to kill a large number of
railwaymen’s leaders through shooting,
hounding them, throwing away their bodies
and then asking as to who killed them.
That is the conspiracy. I warn the rail-
waymen from the platform of this House
to be careful that their leaders will be
hounded and killed. They will adopt the
methods adopted by them in West Bengal.
More than a thousand of our comrades
there were killed in the name of Naxalites
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THE VICE CHAIRMAN (SHRI V. B.
RAJU): Please do not go to Calcutta,

SHRI MONORANJAN ROY: That is
the method they are going to use against
the railwaymen who are on strike,

My last point, This is a very serious
matier. Mr. Chavan has left. Unfortunately,
Mr. Debi Prasad Chattopadhyaya, who
was present here, has also left. This is
about excise duty on tea, The best flavour-
ed tea in the world is produced in Darjee-
ling and no doubt it also fetches the
highest price. But the yield is very low.
The small planteis cannot cope with this
high excise duty upon their tea. Small
gardens have been closed down in large
numbers. Mr. Debi Prasad Chattopadhyaya
has been repeatedly approached by the
workers and small planters also. He issues
some statement and through promises. But
he has not done anything with regard to
the excise duty. The entire industry is in
jeopardy and on the verge of complete
ruin. If immediate steps are not taken it
will go completely out of commission, If
excise duty upon Darjeeling tea is not
reduced more gardens will be closed and
the workers will die of starvation. Gardens
will be closed down and the whole economy
of the Hills will be ruined. Just now Mr.
Chavan said that he is taking care about
problems of the hilly areas of North East
India. Darjeeling is one of the hill areas
of the North East region of the country.
May I know what facilities have been pro-
vided to this area? If an industrialist wants
to start an industry in any part of the
Darjeeling hills he will not get any facility.
I had discussion with a number of small
industrialists who can invest some money
to start smalJl or medium industries. They
are prepared to invest. But, uofortunately,
that area is not declared as a backward
area. No facility is given to the area of
Darijeeling hills. Mr. Chavan just now said
that in 1969 bank finance to the tune of
Rs, 2 crores was given to this region and
it increased to Rs. 14 crores in 1973-74.
But Dariesting is part of that region. It
has not got anything either by way of
bank loan or by way of financial assistance

by anti-social elements and by the police. | or by way of any other facilities, But our
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Chief Minister, Mr. Siddhartha Shankar
Ray is a master in telling (Gosbbetsian lies
and in giving promises after promises. He
says his second motherland is Darjeeling.
But I do not know whether he knows it or
not that Darjeeling is declarad as an
advanced area, a developed area, cnly be-
cause there are some moribund tea bushes,
Why should it not be declared as a back-
ward area and given special facilities,
special incentives and special attention?
The people of that area, after their faiiure
to get their Nepali language into the
Eighth Schedule of the Constitution—it was
rejected by the Government of India- ~have
demanded regional autonomy. ! warn that
if this regional autonomy is not granted,
you will be compelled to grant it a full
state’s status in course of time as you have
granted to the Mizo hills, to Meghalaya
and other hill people of Assam. This
demand has been voiced and it has been
supported by the people of West Bengal.
They have supported the demand of re-
gional autonomy within the State of West
Bengal. They will demand full autonomy
unless their reasonable demands are met.
With these words, I am warning again
about the attitude of the Government to-
wards the railwaymen. The entire working
class of India will observe a one-day strike
on May 15 in support of the railwaymen
and in protest against the attitude of the
Government which is trying to cow down
the railwaymen by brute force. Thank you.
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H 20 FUS To FT ATAT TF 19 A faaray
T AT gHA BT 1 HiS awg Al & O
FAAAT GEAAT H a8 Arer M & 1 faw
A&y, ufauw w47 37 amq & A7 faed-
o A fF 3 sfeqd uawamerq § AT
maT Efear How 9§ st ArEr 9 F
qafa® GF2 7, (909 7T 9 A1 9% |

&l arq, DA 7 oS feg g
YR ¥ IART WA Tgi fwAr v fqeg
3arEm # S oufT safE wW S0y
qgraaT &Y U5 IHA 3 ASAT H AH A
g-fagre, w7 w_a o TEE, St
aifgaATg 1 Jar & | AFAET T
AT wRe | 9zt MSar 7 wfgesfa
14 %o R agraAr a5 I @
o AT AT 7 AR A1 20 Fo
fear war, wfq =afyw agma:, @
AT H 44 Ho | FUARAATS FT 31 Fo,
I AT § M AT ASET A 53
Fo | JUTHIW FY AV AATH 14 %o
# 18 o TAT AT FRT FTA 46 To AT
T IFR AT A & vy, faiy #3359
T Teal § SHY AW FT AW A@T 2
fom# favg w7 @ @r AR S
FET TEIAT I FW F gAAT HAfera
fapar T :

faa AN N A TN A Tga 34 aAq T8
Fg1 a1 % 9 7werd § FF weoaet s T
Tfymd & a8 ATHT FF qFEA A wlow
T | & wHATE fF AT 3 weasy F7
T & A TR IW H AEERfa &g
#T geai § gfg Rt | ATIaT qura
ga? I F a7 % weuw & afuw @R
Tfed WY AFeT FN | qeEe faame
ot e 1 WY gTer IR 34 aw
AT & 98 900 FYIE &Y T2, e A
S Ag § WEATEHILT A ST T § INg
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20-30 Sfawa WX #fos a7 ax & |
oq feafa & s arawr g € &A@
HATEATaF g AT I 3T q=@ F HIH
qT ag & | 3afad @Ay ar S@v 99-
awig A § a8 Wﬂ FOS  HT G
MFAT @ IAT 1 - S i

. - T
qFqE<, UF 919 § 98 (e s =1, a

g f& o=t war & fag Sy e
T Ag 72-73 Eﬁw“cr‘r'ar‘raaﬂarrw
FT 4700 FAE T 7T @AY | W
AT 9 WEAAT, 98 FAT 2900 FAT
T FT TG ATATE | FH WA & T a9
Ft AT o A F AFEAA TF g
FOT TAT FH G JET & | FAT 299
AEH WTCA @I AT, Ig 919 a7A | q5]
T & )

QAL UF I A1 faaT w2ar argar
g fF F5 AW Ao g2 § 1 9
FTO v a1 FoFeY =0 33T FT ATH ITH
FT G q84 I G Fo1 Far & | ar
T AT A WY qF I8 @ F AT FFAT I5AT
g F02 | I T HET § UTATT-
U gs ga § 9T & fad, 9t uhaw g,
g@ At g | 9 ag wwmar g fw faa
TFR § q §9E TOI0 77 ity

-5 v 1, b N [

UF AEFIT 93T ATIET I XA §
o g ST 7 =1 U gU gET w7
awfe z ot #1 s FHa qEf F7
TFLAT 1973 | WAl &1 4 § | AFFET,
F g T H AW H FIC I T qSA
& TEET TG I F FHIL AAT HTOT ¥11a7
STATE | AEA AR AR A0 1@
g fr ot fsq sw @A 7 O3ew 8, .
foelt o fagm awr & @y &, 99F
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waEraT g fr oo o o of et g W

{ 9% §37 g, IaHT qg FAA g1 wnar g fw

g TU AL F HOGT F AR | _

AFEET, St Feq9rg 7 7 F1 A W
3§ a1 W@ 9, A1 e Ay 71w
fag T & FOT N 7T THE, I
qva § § FgAr Araar § R F 34wt
F AT FLIX Y § TA 9T FY gIEqAT
§ @ 99 3 AT | WEEER, SR O5H
qE | N AT A § 7 faeqd qeq,
e it wfeam, waea, f3, 79T §
T fomat FE AT ARG E | A qHAAE
f& Fow #Y G997 § 94 9T TW AR F
A3 99 939 § A& | HWUAR, SRiA
g #1 f e s fag 7 s g dam
frame qXAMAT A7 | § 99 gg S
wrgaT § 5 g9 ag &1 &3 SR %9
A ? 9 I gy W g oY, o &
g qeg wAl F q1 Se #97 | 39 aE
FT &30 qE qEr | gg w9 faega
g5 & | IR ag WY Fgr F Sl g7
fag F Sto wdo mxe 1 AW fwar |
# a8 & A7 wrear § 7 9 awwe fHo
Ao FTo T AR FaT & av fFeft w2
FTHET HAT W FATR ! TG HTAT A
AT 8, T & W frem & 1 W A
F fad g1 farar #Y Sy =0fed |

Ia-gTeRer (s dTo o ) @ AT
feds qrarsmzo

oY TR ATA qTIR W 19 AT ATUGN
FT ATTH  ATAA gaeTT ATgar g ) o
FeqATd 1 Frad Y fag § Fax ag @
TG AT 36 IR BT GIST &1 gH1eq
frar | & s ag ot wEar § B
ARG THTT FT AT 379 99 FF 47 7
femeam 1 o d@Ted IE a9 TE 9@
MT T &Y SBW BT GIST FT EATAT &Y
F 1 g ATOT T A9, TS A fAeR-
m%l"’ N
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AT, 6T IRgiT a8 AT wey fomar
qF @R IR WA 9g T -
Ao & FAT A FAW AT AEY
a0 fag Y @@ S0 A% qEw HeAl A@
23 faar s@mm | e A FewATy &
g # uf 1, AAE wag @A F
T G AT g AT 39 qu A fwer 7w
FY G AF W 3 | AMET A AT
IAFT wiEq g8 1 q HY g FEAT
Figar g i wrome & fa (3 & 3 W
&, agf 7T 13 faame qut #Y @12 &7 J9
g9T A1, S9N § 8 aAf q Svr 9t Ay =AWT
fog st & Twds 9 #wiv I7% fege ag
o

4 399 gom WEar g R 9w f

AW qURT FT T g8 A, T TG A
4% ? wigg fag 3 vz oY MT 3@
Y frgd 9 &1 oF SedIeaTT &/ el
&, gEw @@ A ARl § M7 A
IEflEET F13E a7 d1ei § Sar | o
fSd & o arar AfET a8 WEFL Fe 7
guman g fr ag Iua wswar 8, ggdy
qoIOET & 9fF SEEr  HATUEFRAC
g ,
T uwary dAEEAT | SR IF AT
AR FE SN afeaEl 9T Fer Few 8,
g & FAX MY qAW A T |
sy FeqATT FG F W A@Ay | oA
HAYT AT F AR AT FAHT AT GAT
§ FAT 9T | IFES a7 Al wraw
wrg fred wergdt A A A | A A
T AMGT AT AT, FAFG A A
73, fagre A A @1 9w OF &4 AT
st ST ST 8, S AT 3w F &hat
F A X FHAG T WY, A ALY qwA
& g AT

Cuw g d A Fgar | IER w0 6F
‘S glfeorat g TR AFTET § qEAHTA A
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FTE-FT1Z FT WL {0 MY Tmgar @, ag 79
®A G ? 7 & ag Fgr Az g
faars 9q =afea & fyawr afaes faga
g1 AT &Y, S TN &Y AT &Y, FE St
AT HTUT FE ST gdar | gioeal
F FIC AT qE & TG IATNET A
HG-FE  FAATT-IATATL Y &, A
UIT F II(C L AT FHATT ATy qem
qeY 4 R AT T T qA qA §
ST gaw ¥ gfom am@mi & g
IATEIAE W FATHIT TAT | 9 a1 H/A
g3 § I5T% | I IRW F T THE AT
Aifeat geard gf wEsER H, SATeg
#, HUEEE 7, 3% §, Jgt gfiomt 7
ar fopam T | OEY GETE R 9 B AT
FI TG N FA FTAFCAG &1 A
I@ F 919 FgaT g 6 =< fag F wwe
dF O a9 Ag g | IeM wal
“qEEHIAl B FE-FTE FT AT froEr
qEd & | 1 Fweury TF AT I IA
FTFE b arfaq #3 2 fF 50 wH
FIE GIAT gL & ITF WEA FA § |
A@ § T JIET AT AfHT g 4 &
T Fg AWM I F feur wam, afE
7 foeet wge @ fav-far Wz &m g
TR W qIHTL 8T 2, TG AAAAHT B
T TATAT ZHT AL ST ATT AF &N
wH | O AHCAR OF T F At
Y OH & 7% 7 Afed | S gy A
F 9t W@ & W@ WU
9T AT KFATE | T M AT a0
# g f +fY Feaame 7 S 7 -
T &, g3 A AR ATAT T §
IAFT AW NS F & | g faae
ag & % o 3fEy fw o aafw aeq |
W 7 &1 SR fEers wee, A
e faaga 4 Y 9@

SHRI SUBRAMANIAN SWAMY (Uttar

Pradesh): Mr. Vice-Chairman, I just want
to take a few minutes to highlight some

A
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of the points that the Minister has not
cared to include in his defence.

First, I would like to point out to this
House that on the question of money
somehow this House is constantly mis-
informed. 1 remember when the discussion
was going on on the Railways, the Minis-
ter said that the demands of the railway
workers would cost Rs, 450 cvores. 1
challenged the Minister and wanted to
know how these est:mates have been work-
ed out. He replied: “Well, T will wiite to
you a letter”. It is in the Parliamentary
record. I asked: “Will you write before the
strike?”. He said: “Yes, I will write before
the strike”. Today the Government has
not defended itself or defended the esti-
mate that is floating around. I mention
this because the total staff bill of the
Railways is Rs. 480 crores. How can the
demands of the railway employees amount
to between Rs. 450 and Rs. 500 crores?
If you remove all the paddy from the staff
bill and consider only the workers of the
Railways, then the total wage bill would
be Rs. 260 crores. Whether it is 260 or
480 crores, the total bonus commitment
will only amount to Rs, 40 crores.

The remainder of the financial demand,
whether it is concerned with connecting
DA with price index, has nothing to do
with price rise and revenue rise. Tt is the
duty of the Government to see that the
price rise is compensated. What T am trying
to say is that Rs. 450 crores figure is being
circulated all over the country through the
T.V.,, through radio and through the
Minister's printed speeches. But in this
House, while we are discussing the budget,
this has nowhere been defended. And when
T tried to pinpoint it on the Minister, he
said that he would write me a letter. But
up till today he has not written me a
letter.

Similarly, Mr. Chavan spoke about peri-
pheral issues raised in my talk or that of
my colleagues. What about food subsidy?
Only Rs. 100 crores have been allocated.
Can you give a guarantee that you will not
exceed Rs. 100 crores? Ts that a realistic
figure in the present situation? Or is it
realistic in the view of the Agriculture

[RAJYASABHA ]
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Ministry? Similarly, about the allocation of
grants and loans to State Governments,
this has been reduced by Rs. 266 crores.
Now, what have the State Governments to
do? They will have to cut down their ex-
penditure, Can they do that? The ex~
penditure of the Central
increasing by 15 per cent; they are not
able to control it. Or the State Govern-
ments wiil have to draw overdrafts, which
means increase in the deficit. 1 pointed out
to the hon. Minister that the deficit esti-
mate of Rs. 125 crores is wildly an under-
estimate. This has been the past history.
Would he care to set a new tradition this
time in Parliament, in the broad sense of
the word, by assuring this Parliament that
this time, whatever may happen, he will
see that the deficit does not exceed Rs, 125
crores? He has not given that assurance,
Neither has he told me where 1 have gone
wrong in pointing out the wrongness of
the estimates in these regards. These are
the two items: food subsidy and loans to
State Governments.

Mr. Bhupesh Gupta has been raising the
issue of bureaucrats. I personully feel that
some of our young bureaucrats are the
most brilliant people in this country, I
think this country should be run very well
by them. But we have a hang-over from
the past, which, 1 am afraid, will frustrate
any Ministry, any plan, as long as the
Minister is basically complacent or per-
haps is a man who is preoccupied in some
party or factional warfare or some State
election. If the Minister are capable, with
the help of bureaucrats this country can
be very well run.

Here is a young officer—Mr, Seth—
whose house is raided. Tt is totally un-
justified. Then, adverse remarks are written
about him. By whom? By Mr. B. B. Lal
What are Mr, B. B. Lal’s antecedents? He
was  Chairman of the State Electricity
Board in Uttar Pradesh . . .

THE VICE-CHAIRMAN (SHRI V. B,
RATU): This subject has been discussed at
great length already . ., . ‘

SHRI SUBRAMANIAN SWAMY: You
have beer} most liberal with others , , .

Government is
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THE VICE-CHAIRMAN (SHRI V. B.
RAJU): I am not intervening. I am just
telling that this subject has already been
discussed . . . -

SHRI SUBRAMANIAN SWAMY: I am
bringing new facts. I am just pointing out
how can such people inspire young bureau-
crats? Mr. B. B, Lal was the Chairman in
Uttar Pradesh. It was Oberoi Electric
Works. He gave a contract to a foreign
company, whose agent was living in his
house. The Minister got suspicious. The
Minister there at that time was Mr. Banarsi
Das. He got very suspicious. He asked for
the file. Mr. B. B. La] refused on grounds
of autonomy. The Minister wrote to the
Central Vigilance Officer here in Delhi
that he wanted an inquiry to be conducted
against this man. Nothing has happened.
He was transferred. He was made Chief
Secretary and sent abroad for training or
for vacation or for what, I don’t know.
After he came back, he became Secretary
in the Ministry of Industrial Development,
then in Commerce, and then he was sent
to the Planning Commission. How can
officers with such background inspire young
bureaucrats in our country?

I can give you many instances. I have
got a long list of Secretaries—these are the
old block, coming from the British days.
These people are guilty of enormous indis-
cretion. Sir, I lived for seven vears in the
United States. There I used to see three
bureaucrats every year, mostly when it
was hot in India and cool there. And they
used to be there with our Economic Pro-
fessors and their discussions were incre-
dible. I can document them but it is un-
necessary. As long as such a crust, given
to us by the British, continue to rule this
country and continue to terrorize the young
elements in our bureaucracy, we cannot
get implementation under any circum-
stances. And as long as the Ministers are
completely insulated from public opinion,
from the young bureaucrats, from young
people, just by a set of senior bureaucrats
who come to see the Minister at the aero-
drome, carry their luggage and arrange for
their passage, and as long as this insulation
takes place, [ am afraid, Mr. Chavan will

[ 9 MAY 1974

Bill, 1974 288"

am very sorry, it 1s not going to be a deficit
of Rs. 125 crores this year but it is going
to be Rs. 1,000 crores, for the following
reasons.” . s .

T

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Yes, Mr. Finance Minister.

S nwnTEe T, g oA | @Y
™ |
THE VICE-CHAIRMAN (SHRI V. B.

RAJU): Two members from your Party
participited. Now your Party Leader. . . .

S USFATOGO © F T FI FI F ZATY
AT A & 1 AT g qu7 fag § ar
TE 1 TATT OIS R AW T AT @aT
far 21 g7 3 m=a & & &g a0 A
o &7 39 fez 9g A7 7q fade ag &9 /1T
5 Az ag 97 =iz 9 Afsgw § F Aqw
WX o aq2 TMITeT & | 45 f9a #18
FIer T 1&orT AT 2 40 | (SwaAA )

5 XF A - AIAIW AT F T E
9O g7 fearser 115 faae svcsanar
56 TET |

II7 eG{ 2 59 HIF FT W TF AP
97 w.fgd | agams fag fraEf 2
a0 & fag {1 g agraw W1 wes
2EMF FAW FET 7 | (WAWA) AT
FIET &7 T AE fgar wEi g e Y
T qET gATE .

M UFA AN K AT v qq a8
FLHE G E

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Let your Party Leader sit with the

Minister of Parliamentary Affairs and dis-
tribute the time. Let it be done in future.

HITRAT A% THFI AT 3G SV ATAT
7 weafrez @@ & foaar quw frar
7 "R gardraret A fegar qug faar
(sawena) ged A A1 WA ATON G 2

have to come back next year and say, “I | A a1 F1AT @ FAM
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areqe (st @Yo dto TY) : T AT
AT HAT |

siy qeTTEY ¢ & WY & faEwar |
faaea FewT f@ F19 g T A1ST 91 G0
ffar F NS § qUa § § AT I T
AT | AT X o OF AT AT IS I8 FT
Sy g, #1139 | qUITAGF 51§
Tafed fe 5q @d & 9981 9.9 7 T |
T g B T Y g S/ AT A WA G
THE VICE-CHAIRMAN (SHRI V. B.

RAJU): You could have taken a chance
in the First reading stage.

o7 4 39 gAy #1 98 945 fAar ) oF
faeza g =1fed |

SHRI UMASHANKAR DIKSHIT: Mr.
Vice-Chairman, Sir, it is not a question of
his speaking or not speaking; he often
speaks. We want all the Members of the
House to participate. But, Sir, he is creat-
ing a precedent which will not be condu-
cive to the proper functioning of the
House. There is a system there is a tradi-
tion which has been followed. I would
request the hon. Member not to break that
tradition. Otherwise, every Member can
speak like that and go on playing with the
valuable time of the House.

w{t T - s, w9 & faasran
g s W g fr w0 &% o |+
AfSF | FAEEF T 9T @ I A
9 99 949 {5 a9 &7 AIRAT @ g
I AT 9 g7 § garee fagg &
frey offammz & fad, 3@ qua faadAr
8T & ¥ @1 S X A AT F oAy arq
wF QAT |

THE VICE-CHAIRMAN (SHRI V. B.
RAJ'U?E It is not a question of time, Raj-
narainji.

it TrEATTO A T oY 45 faee
ANAE | ST AT TG AT

Igawregd (aff o o 1) wa
RO a9 g9 | 39 GWA AT FT WG GA
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FTHATT AG & | WA T A AASHH 9T
At qm fear | wmw gfeg

Ig UF AR & HATTH TR A
Fifgq | & mifedAl  UF-TF FHT S
g AT Ty aEf & & AT AqF §

£ = weaan ;o few frawmaen &
fetar gor & 7 # et A7 Qwar adY
fad f @ qiqd § gy Afaw & ar
aafewa §fasr § gaw 999 w7 InA
faar &1

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The Chair has to regulate the
business of the House,

=t TFATCAT
W E (% 9% AR 819 74T &1 @i 8 |
{8 S awr 7Y 2 I &1 A AfH

THE VICE-CHAIRMAN (SHRI V. B,
RAJU): I have already called the Finance
Minister.

S TANT@AN : TH G&T & AN 48
I AT € fF Fré | 1T griY Y ug
AT AR § HWIT SERT HIT AT
qMEA & | 94 FAIT TS |

THE VICE-CHAIRMAN (SHRI V. B.

RAJU): We have been very liberal to you.
Please do not disturb the business.

Y SATTAT © T TT F41 FF 71
WEH FET 43 T3 | AT TG F340 {5 A8

I AT, 37 BIT AT | SqTET FEF

A § frpear 3 ) A a7 wEar g
AT §39 FT FLE4.9 T §.93 fanrg
W

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Please do not create a situation.

st qEATAT . AT FAOT FD T
97 Farse fF g 1« feamawa foar
BAT T gAT & Ty 08T 4 fwar gy

& fe ot 3T ag A1 Y AT gE AR

® gad fa'wﬁ“r %‘(‘

Fur
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HIX ST AT T0F G990 ATRYT &, IqF 7
AT |
THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Mr. Rajnarain, please sit down,
Y UTARTY : A AT FE & (A0
AIqT AEFT § 1§ FE faqe s
qRAT § (@) |

St T, TQ ¢ {Y G ITF A L |

# S @ ST qWT & JTT § AT H 3@
@ fruw geeg avaiaa Sd e 45, 45
fae fix g # ag® @ Af faan
arq gqg fruifa 3T difse 7 wmgay
T awg fas S g 1 gaAr w9y
faam, 397 gua § g i A A a1 |
gara gg g f& gardr Tt &7 M g a1za
St @1 9% § 98 399 10 fAae a9 §
T ET 15 faae 1 & a1 U FgAT 4
2 fF Al geer TSHTOEY ST ST &
TR AgATH ATA 9BAT AR & IART
ai= gz &1 wwg & frar oy 9@ w9
At 7y g Az fer ST e o & s
qig Az T . F1E AEHE G e ST
HIZT AGF Y ITH A4 @ fAw wmgy
g &< uiw faae &9 & masr 331 Wiafa
€1 ® quwar § THE A AGAT AR
Fed ATAT & | H.T AT Igq GHALT HIGH

g1

Saweer (7 o dfo US) © 71T FIT
F1 oaar A4y guwA | mH  fefaswa &
"R FT G A ALY ¢ | @A 98 & fr qaay
qEf & HiwR aEd AT TH § |
A AT ST a1 g & a1 89 A% T
A8 1 ZAfT 34T § T/ TV A1 AT
gifen | 79, fuce< s fafaezT

St TeATaEer @ e, T A8 9.9
ar aq sifsg .

SHRI Y. B. CHAVAN: Mr. Vice-Chair-
man, Sir most of the points that were raised

74L/P(N)11RSE—0000—27.8:74— C1PS
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were of a general nature and no specific
points were raised. Therefore, I do not
think that any detailed reply is called for.

Sy ASATTIU 177G FRT HT
. fF5a 1 @A § AR gw fRa A

8. ..

SHRI Y. B. CHAVAN: Some of the
points raised by Shri Bhupesh Gupta were
not germane to the Finance Bill as such
and, therefore, Sir, 1 do not think that a
further detailed reply is called for.

Al USFATART 2 F T AT T A
TFu:. 1998 fiz *Ew fF g3 #7 @y
g & HI G .. .

SHRI Y. B. CHAVAN: One point Mr.
Subramanian Swamy has raised was about
subsidy and deficit financing. I can tell you,
Sir, that nobody can give any 100 per cent
guarantee about it. But, I can only say
that it is our desire and it will be our
sincere and genuine effort to see that this
deficit financing 1s kept down to Rs. 125
crores. More than that I do not think any-
thing is required.

THE VICE-CHAIRMAN
RAJU): The question is:

“That the Bill be returned.”

e
CIIREEIE AT, & "roEY
T JI AT F1 AWAT RE sEfaw §
zgaT 7R fadig F7ar § MT A § 1%
YFZ WIE| s @ qE@T 77 59
Tl |

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

(SHRI V. B.

“That the Bill be returned.”
The motion was adopted.

THE VICE- CHAIRMAN: The House
stands adjourned till 11.00 a.m. tomorrow.

The House adjourned at forty-
six minutes past six of the clock
till eleven of the clock on Friday,
the 10th May, 1974.



